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LOK BABHA

Friday, April 2,1979/Chaitra 13, 1898
(Sake)y

The Lok ZSobha met at  Eleven of
the Clock

[M=r, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
CaRiCiEaRE ]
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SHRI RAGHUNANDAN LAL BHA-
TlA: The M:aister hag siated that
the world trade in carpcls is of the
order of Rs. 400 crores out of which
carpels worth Rs. 300 crores are sup-
plied by Iran alone and Rs, 100 crores
by India, Pakistan and other count-
ries. Now the prices of (ranian car-
pets are very high, There iz a big
vacuum between the world market
and the demand for carpets, and this
vacuum has been takea over by Pa-
kistan who nave reised tieir caports
to Rs. 100 crores while India reached
only Rs. 40 crores. So may I know
from the Hon. Minister whather he
is prepared to set up a Carpet Corpo-
ration which will go into the prob-
lems of the carpet industry—into the
import amd production of yarn and
export of carpets eic.? Is he prepared
to consider the setting up of a Carpet
Corporation—which  proposal was
mooted some time back?

SHRI VISHWANATii PRATAP
SINGH: The development oi car-
pets is taken care of by the Handi-
crafts Board. The HHEC also con-
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tributes to the various aspects ot the
exports, So at this moment, Govern-
ment does not congider it necessary
to set up a separate Corporation.

So far as competing In world mar-
kets is concerned, the Government is
taking all necessary measures and in
respect, I may mention that though
there has been a phenomenal srowth
in Pakistan’s exports of carpets it
should not be forgotten {hat much of
the exports of Pakistan is dependent
on imported wool also but we are de-
pendent on our indigenous wool. We
are taking Persian designs—220 de-
signs have been got by the HHEC—
and they are being supplied to our
designers

Participation in Pornan International
Fair in Poland

*363. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased o .1.fe

(a) whether Government have
decided to participate in the Poznan
International Fair in Poland; and

(b) if so, the estimated expenditure
involved?

THE DEPUTY MINISIER IN THE
MINISTRY OF COMMERCE (8SHRI]
VISHWANATH PRATAP SINGH):
€a) Yes Sir

(b)Y The estimated
Rs. 425 lakhs.

expenditure 18

SHRI JAGANNATH MISHRA:
‘May I know from the hon, Minister
whether a fair was organized in Po-
land previously also in which India
was 8 participant and if it is v, who
‘was the organizer from India and what
went wrong with him? Has the Gov-
ment taken sufficient precantions this
time that those wrongs may not he
repeated? In this conection I would
alsy like to know what wag the Joss
or proiit from the fair?

Oral Answers 6

SHR]I VISHWANATH PRATAP
SINGH: This is & question pertain-
ing to the coming [air. We did parti-
cipate in the last fair but 1 would need
notice for the details of the iast fair,

SHRI JAGANNATH MISHRA:
I would like to know as o when this
fair is going to Le held in Poland
this time and who is the organizer
from India and whether it has been
ensured by the Government that no
wrong would be committed and the
proposed fair would brighten the
image of India in international fairs.

SHRI VISHWANATH PRATAP
SINGH: This fair is gomng tg be
held from fth to 17th June 1976, We
are sure that i1t wi'l trighten the image
of India.

Opening of Depety of Conirolled Cloth

+
*384. SHRI N. E. HORO:
PROF. NARAIN CHAND
PARASHAR:
Will the Minister of COMMERCE be
pleased to state

(a) whether National Textile Cor-
poration hag opened any depoty to
supply controlled cloth to the poorer
sections of people in rural and urban
areas; and

(b} if so, the number of depols so
far opened in the country particularly
m the States of Bihar and Madhys
Pradesh?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA);
(a) and (b). National Textile Corpo-
ration has not opened any exclusive
depots for supply of controlled cloth.
However, it hag plrafitly opened 9 go-
downs and 48 retail showrooms there
its products, ‘neluding some quanti-
ties of controlled cloth are put om
sale, These are in addition to over
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showrooms in Bihar, NTC has also
starteg sale of Junhata cloth st mode-
rate prices which is intendec to
bepefit ¢he poorer sections of the
population.,

SHRI N, E. HORO: The rural pec-
ple are not getting cloth at the con-
trolled prices and chesper cloth is not
supplied to them because the prog-

te

opening distribution points in
all the Panchayats especially in Bihar
and within a stipulated period.

PROF. D, P. CHATTOPADHYAYA:
1 havé already said that the NTC
has at present 250 cutleis. Its subsidi-
aries have another 268 outiets and
some other public sector companies
like the oil Corpa=uiicns, Defencs can-
teens, State Civil Supplies Corpora-
tions also have 500 outlets distributing
the cloth produced by the NTC. So,
the total number of thc outlets s
likely to be one thousand. But I
cannot assure at this stage of our
programme implementation which 18
at its initial phase, that all Pancha-
yats will be covered, You will ap-
preciate it will take some time.
But already some of the units having
outlets are catering to the reeds of the
panchayats.

SHR] N. E,. HORO: You will kind-
ly appreciate that the figures and the
picture given by the Ministe; are nut
correct because the cistribut-on paints
that he has mentionegd are confined to
urban areas. & am interested in rural
areas. How would you ensure that
the rural people, the poor people z=t
cheaper cloth, cloth at controlled price
in their areas and they need not come
to the cities to get cloth at cheap
rates? 1 want to know from the Gov-
in their areas and they need not come

AFRIL 2, 1978,

point programme, If the Government
is not able to do, will they
their faflure to impiement the 20-
point programme?

PROF. D, P. CHATTOPADHYAYA:

of its very bad financal condition has
been exempted from the obligation of
producing controlled cloth, Therefore,
NTC is not praducing controlled cloth
st the moment, The question of dis-
tribution of its controlieg cloth does
not arse. But however, I would
like to inform the hon, member that
NTC did not have its own distribution
outlets in the 1ural ¢reas because the
programme !s niow ie. exclusive out-
let for the distribution of production
of the NTC is a new proposition, But
formerly, the controlled cloth produc-
ed by the NTC used to be distributed
by the general outlets including the
State Government apprcved shops, co-
perative shops. Thercfore, the produc-
tion of the NTC did reach the villages
when it was producing controlled cloth
for the rural areas. Eut, however, 1
agree with him that further initiative
and more number of outlets are ro-
quired to cater to {he needs of the
rural arcas and that is being taken
care of That is what 1 mentioned
my answer.

SHRI N. E. HORO: The latter part
of my question has not been answered
If you are not able to do, I want to
know what Governmen; is thinking
in this regard.

MR. SPEAKER: What is the other
alternative?

SHRI B. V, NAIK: In the yesr
1976 Mahatma Gandhi would have
advocated rather than expensive khad-
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der common janta cloii fof the com-
mon masses. I hope the hon. Minis~
ter does not trush it sside as g Sug-
geation for action. Since we have in
this country a very wide network of
Khadi Bhandars, who except for ideo-
logica] and such other ritual reasons
refuse to distribute mill cloth, will
come as & posiive answer to Mr.
Horo's question, please make use
of the existing proliferated khadi
distribution centres all over the coun-
try in small towns, big towns and
sometimes even in villages. This or-
ganisation is particu'srly assisted by
the Government for the purpose of
distribution of controlled janta cloth
for the masses of this country

PROF. D, P. CHATTOPADHYAYA:
It is a suggestion which will be
taken care of.

SHRI B, V. NAIK: If it is a sug-
gestion may J know whether it is ac-
ceptable toc Governmen{ or not?

PROF. D. P. CHATTOPADHYAYA:
This suggestion 1s constructive and
considering ihe spiit :n which 1t was
offered 1t will be considered. But
1 would like to bringz tu the attention
of the hon Membey that there is a
distinetion between what we call con-
trolled cloth and what he 1s now say-
ing janaty cloth, Now the NTC has a
project of its own to produce Janta
Fabrics different from controlled cloth,
Although the NTC units have been
exempted from the obligation of pro-
ducing controlled cloth, yet NTC has
taken up a oroject cf producing janra
fabrics which it will distribute at =2
cheaper rate. It will distributs this &%
a cheaper rate directly through its out-
letg s0 that it can reach the consumer
at a comparatively lower price

SHRI 8 M BANFRJEE: I am glad
that the hon. Minister has accepted
the suggestion for which I congratu-
late him. What I would like to know
is this, Has any amount been sanc-
tioned for modernisation? I ask this

CHAITRA 183, 1698 (SAKA)
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question because some of these milis
are very old and fur modernisatior
there is no fund.

MR. SPEAKER: Modernigation is
a separate question. This is only about
opening of depots. You may ask ques-
tion on distribution,

SHRI S. M. BANERJEE: Quite
apart from modernisation, 1s the cloth
distributed sufficient enough to cater
to the needs of the ordinary people and
in the case of ianta clott will help be
given towards modernisstion also?

PROF. D, P, CHATTOPADHYAYA:
As I have already ssid, because of
poor finance, NTC is not in a position
to undertake this Regarding moderni-
sation, money is allotted. A portion
of that money will also go to NTC.
Some of its older units could be mo-
dernised. Thus *hey will be in a bet-
ter posltion to produce not only con-
trolled but also janata fabrics as I
have already stated

Disbursement of Loang by LIC, for
Housing Schemes

*386 SHRI P. GANGADEB: Will
the Mnister of FINANCE be pleased
to state*

(a) whether LIC has disbursed
loang during January, 1876 for severa’
aousing schemes; and

(b) if so the {otal amount thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes Sir.

{b) The LIC. has didbursed loans
amounting 4o Rs. 15.08 crores during
this period

SHRI P. GANGADEB: In wiew
of the fact that fhe intetesy rate
charged by the LIC for Josns given to ’
housebuflders is wompatatively
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higher thope ndvanced by the
Hm;mﬁmco:rmﬁm'. 1
would lke to know from the hon.
Minister, whether Goverhment pro-
poses to reduce the interest rate so
as ta encourage the housebuilders to
g0 in for the LIC asaistance, If nut,
what stands in the wsy of not reduc-
ing the interest rate especially in the
interest of the LIC,

SHRIMATI SUBHILA ROHATGI;
‘There iz no such proposal before the
Government,

SHRI P. GANGADEB: I would
further like to ask what is the pro.
portion of the loans given to the dif-
ferent income-bracket groups, namely
Yower, middle and higher. What 1s
the attractive rate #end conditionz at
which these loans arz made available
to them so as to induce especially the
lower income groups to opt for house-
building activities in the villages®

SHRIMATI SUSHILA ROHATGI:
So far the LIC has zdvanced Rs 380
crores for various housing schemes, By
and large these loans given to the
State Governments, to HUDCO, etc.
bave served the inierests of the eco-
nomically weaker sections of society.
Regarding the other question of loans
being more tg those States which
have better organisation of coopera-
tive societies and epex bodies, this
also 15 at present uncer consideration
of the Housing Ministry,

SHRI DINEN BHATTACHARYYA:
May I know whether this loan under
the housing scheme includes industrial
housing also and if so, whether Gov-
ermnment directly heips the industries
under the scheme or through the State
Governments; # so, what has been
the amourt spent in the last two
years?

SHRIMATI SUSHILA ROHATGIL:
8ir, as 1 have stated earlier, they
would fall under virious cateporiem,

Qral Answery 12

MR. SPEAKER: Is industria] hotns-
ing ona of those

SHRIMATI SUSHILA ROHATGI:
Yes, Sir. This is one of them. As
regards the question of the hon, Mem-
ber, only 10 per cent of the invest.
ment of the private sector can b
there under that scheme, It cannot
exceed 10 per cent of the entire In-
vestment in the private sector.

MR. SPEAKER: Are you channel-
ling the loans through the State Gov-
ernments or directly?

SHRIMATI SUSHILA ROHATGI:
These loans are going either through
the State Governments or through
the HUDCO.
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Fintiena for warhing In advanee
regarding Floody and Sterms

*347. SHRI  BISWANARAYAN
SHASTRI: Will the Minister of
TOURISM AND CIVIL AVIATION be
plepsed to stace:

{a) the number with locations of
stations functioaing at different places
in the countsy for warning in advance
egarding floodg and storms; and

{b) whether these stations cover the
entire country?

THE MINISTER OF STATE IN
THE MINISTRY U} TOURISM AND
CIVIL AVIATION (SHR1 SUREN-
DRA PAL SINGH): (a) and (b).
A statement i1s laid on the Table of
the House.

Statement

(a) The Central Witer Commission
has established 8  centres at Delhi,
Lucknow, Patna, Bhubaneswar, Gau-
hati, Jalpaiguri, Surat and Hyderabad
for formulation and isswe of flood
warnings. The metworologica] sup-
part to the Tentral Water Commission
is rendered by *he India Metearolo-
gical Department through 7 Flood Me-
teorological Offices functioning at
Gauhatj, Patna, Bhubeneswar, Jalpai-
guri, Lucknow, Delhi and Ahmeda-
bad.

The India Meteoroiogical Depart-
ment issues warnings for heavy rain-
fall and strong winds only when they
are associated with cyclonic storms
or local convective storms. Five cen.
tres at Calcuity {Alipore) Bhubanes.
war, Visakhapatnam, Madras and
Bombay issue warnings against cyclo-
nic storms, In addition, 20 centres are
also functioning at Mohanbari Gau-
hati, Agartala, Calcutta (Dum Dum),
Palna, Bhubaneswar, Lucknow, Dell:
(Palam), Deihi (Sofdarjang), Jaipur,
Srinagar; Bombay (Ssnta Cruz), Ah-
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aerodromes for warnings against Iecal
convective phenomena, like thunder~
storms hail, nor, wesiers, dust, storms
and tornadoes,

(b) The major flood prone rivers
are covered by the Flood Forecasting
centres of the Centrel Water Commis-
sion. The entire ccastal belt of the
country is covered by the India Meteo-
rologica] Department, ags regards cy-
clone warnings. The major aerodromes
are also provided wiin suitable facili-
ties for local weather warnings.

SHRI BISWANARAYAN SHAS-
TRI: Sir, in the statement, it has been
stated that the Central Water Com-
mission has established 8 centres at
Delhi, Lucknow, Patna, Bhubaneswar,
Gauthati, Jalpaiguri, Surat and Hyde-
rabad for formulation angd issue of
flood warnings. The meteorological
support to the Central Water Commis-
sion is rendered by the India Meteo~
rolugical Department

In this context may I know what is
the nature of the suprport that iz ren-
dered by the Meteorclogical Depart-
ment and whether, by their own
strength and support received from
the Meteorological Department, those
Centres are able to issue primary
warning to the people and the gov-
ernment sbout the ficods and storms?

SHRI SURENDRA PAL SINGH:
Sir, the responsibil:ty of these Centres
which are working under the control
of the Meteoro'ogica] Department is
to provide basiz information in regard
to the rainfall and wind direction and
the strength of the wind etc. and it
is on the basis of this basic informs-
tion that is supplied by these Centres
that the Central Water Commission
formulates their viewa and issues
warnings of floode -

SHRI BISWANARAYAN SHASTRI:
What is the nature’ of tBh support
that is rendered by the Meteorclogical
Department? ‘-
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SHRI BURENDRA PAL SINGH:
The basic inforraatinn is supplisd by
sn centreg under the control of

the Meteorclogical Department,
SHRI BISWANARAYAN SHASTRI:

My next question is this, There was
an unprecedented flood last year in
Bihar ang two years back in Assam.
1 want to know whether those centres
established by the Central Water Com..
misgion were alsg able to issue time-
ly warning in those cases and can
the Minister enlighten this House on
this mafter?

SHRI SURENDRA PAL SINGH:
It is very difficult for me to tell
what happencd three years ago berause
thesa eight cenires ar¢ under the
control of the Ministry of Irrigation
and we come into the picture only be-
cause we are jomntly connected with
this work inasmuch as we provide the
basic information and on the basis
of that warnings cre given by them
about the floods.
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SHRI CHANDRA GO-
SWAML: " Sir. I thit whils refp-

bwto-qumlmitismi'mh
from one

ia collective responsibility. Wa sve
interested in tackling the problem of
floods. I the Minister is not properly
equipped he should get the informa-
tion from the other Ministry, So far
as our expecience—coming as we do
from a flood affected area—Iis concern-
ed no warning hag been given. Wil
the Minister at least werify whether
such information had been given and
i such information had been given
and hag not been utilised, by which
Department it had not been ulilised?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): I can assure the hon.
Member that there is no  attempt
whatsoever to shift responsibility to
other Ministry. The two are working
in close cooperation but the functions
are distinctly s~parate and different.
In the one case floed forecasting or-
ganisations operate through eight
divisions whereas the other is respon-
sible for forecasting of cyclones, heavy
rainfall etc  The two have to work
in close cooperation So far as we are
concerned we are functiomng through
the radio and other media in respect
of warnings about cyciones and the
weather As cegards accuracy of those
forecasts, I can tell you that there has
been improvement end these days 75
to 80 per cent af the warnings have
proved to be correct; five per cent
wrong and the rest have been partial-
ly correct

+
Cases of Tax Evasion ang Undeclared
Assets

*368. SHRI S M. BANERJEE:
SHRI C, K, CHANDRAPPAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have taken
any follow up action to take posses-
sisn, of the undeclared sasets and
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amess the income tax evasion of the
rith people converned;

(b) if so, the salient features there-
©f, and

(c) total amount of money Govern-
ment have assessed as undeclared
wealth and taxes collected thereon in
1ast three months as a result of these
‘measures?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHR! PRANAB KUMAR MUKHER-
JEE): (a) Necessary steps, both puni.
tive ang preventive, have been taken
by the Goverament io unearth undec-
lared assets and combat tax evasion
from time to time as considered ne-
<cessary.

{b) amd (c). A siatement is laid on
the Table of the Houre

Statement

Ab) The tempo of search and seizure
operations conducted by the Income-
1ax Authoriti»s ha: becen stepped UP.
“The recently cnacted Taxation Laws
{Amendment) Act, 1675 has introduc-
ed amendments in the statute aimed
at devising measures for unearthing
black money and preventing its pro-
liferation combating tax evasion etc.
The Smugglers and Foreign Exchange
Manipulators Forfeiture of Proper-
ty) Act, 1976 provides four ioric! e
of illegally acquiredq properties of
smugglers and foreign exchange
manipulators.

{c) Thé requisite intormation is not
availsble and would have to be coi-
lected from the Commussioners of
Wealth-tax all over the country. Tlus
would involve considerable time and
labour and may nnt be commensurate
with the results likely tp be achieved.
However, if ihe hon'hle Member de-
sirea to have specific information in
respect of any particular casge(s) or
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SHRI 8§, M, BANERJEE: B8ir, I

want {o refer you to the last line of
the statement:

“However, if the hon'ble Member
desfres to have specific information
in respect of any particular case(s)
or area, it can be furnished after
collecting the same.”

{1 sent the question one month in
advance. So, my desirc was that some
information be collected. 1 would
like to know after thi three months’
trial period which has really yielded
good results of nenrly Rs. 1500 crores
what is the net gain to the Govern-
ment? Is it true the ret gain is only
250 crores.

SHRI PRANARB KUMAR MUKHER.-
JEE: Sir, we have answereq this
question many a time that out of the
voluntarily  disclosed income and
wealth the net revenue yield would
be of the order of Rs, 248 1o 249
crores. Out o? #lus Rs, 160 crores
have been deposited and the rest of
the amount will be deposited next
year. We have also explained about
the other brnefits ig detail earlier. Re-
garding the first observation of the
hon. Member, I would submit that the
total number of wealth-tax assessees
in the countrv is 2.3 lakhs. The hon.
Member wanted to know the total
amount of money Government have
assessed as undeclired wealth and
taxes collected thereon ip last three
months I think Sir, unless the hon.
Member gives specific information how
can 1 scrutinise those 23 lakh asses-
sees,

SHRI S,
am only
Gupta.

M. BANERJEE: Sir. 1
inte ested in Ram Rattan

My second question is this, This
operation has proved that there is
black money to the tune of crores and

and crores. It is definitely
what has been ‘ound after this
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successful exercise. I woulg Mke to
know whether Government have now
come to the conclusion that in the
final analysis demaonetisation 15 per-
haps the only solution which will give
thesy more moncy than what they
get out of all this efort,

SHRI PRANAB KUMAR MUKHER-
JEE: We are aware that black mo-
ney is operating: we have never claim.
ed that either by voluntary disc’osures
or by intensitying searches and seiz-
ures we have been gble to stop the
goneration and operation of black
money completely. We have paralysed
it to some extent.

So far as the question of demone-
tisation is concerned, Government
have no intention of demonetisation
for the present,

SHRI 8. M. BANERJEE: For the
present,
BHRYI C. X. CHANDRAPPAN:

After the adoption of the Smugglers
and Foreign Exchange Mampulators
(Forfeiture of ¥roperiy) Act, 1976 n
the last session, have Government
taken any action so far against any
smugglers on the hagis of that Act?
80, could we have some detulis In
regard to coafiscation or forfeiture of
property? Secondly, since there is a
promise made in the last part of the
statemeny that if we ask for any speci-
fic information, he would furnish i,
I would like him to furnish such in-
formation in regard to arrears above
Rs."1 million together with the names
of the firms and individuals

SHRY PRANAB LKUMAR MUKHER-
JEE: Regarding the first part of the
question, we have issved notices to
48 parties and the quantum of proper-
ty, both moveable and immoveable,
involved is Rs, 165 lakhs. Action has
already been taken, Notiges have issu-
ed. In du= course of time, I wil] be
in a position to tell hon. Members
what has bsen the reallsation. It has
to be kept In ming that this authority
was established and siarted function-
ing from the end of January.

APRIL 2, 19%-
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Regarding the sesond part, if  the
hon. Member has snybody particye
lerly in mind, I can collect the ine
formation.

MR, SPEAKER: Fo: that g sepa-
rate guestion is required,

SHRI C. K. CHANDRAPPAN: I
seek your protection, He says if 1
ask for specific information about
some individuals, ...

MR. SPEAKER: If you want any
specific Information, you write to
him,

SHRI C. K. CHANDRAPPAN: I
want information about arrears over

Rs. 1 million. s it not a specific
question?
MR SPEAKER: He may not be

having it just now he will collect it.

SHRI S. M. BANERJEE: He has
already collected it. He evades your
instructions,

MR, SPEAKER: It is the House
which gives nstructions.

SHRI NARSINGH NARAIN PAN.
DEY: May I know whether he has
taken into consideration the wvarious
remaining  recommendations of the
Wanchoo Committee regarding unear-
thing of black money?

SHRI PRANAB KUMAR MUKHER-
JEE: We have amended the tax
law on the basis of the Wanchoo
Committee's Report. Quite a number
of their recommendations have been
incorporateg m it,

SHRI R. 8. PANDEY: As per the
Wanchoo Committee’s recommenda-
tion, Government have appoinied a
Directorate to dncide litigated cases
which are pending. What is the prog~
ress thereon?

SHRr PRANAB KUMAR MUKHER-
JEE. It is not a Directorate; it is
a Settlement Commissjon, It has come
into being on Ist Apri.
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Expert of Natursl Rubber by BT.C.

*360. SHRI R. N BARMAN Wil
the Minister of COMMERCE be pleas-
ed to state

¥a) whether State Trading Corpo-
ration has been permitted to export
natural rubber,

(b) whether the variety intended
for export can be used for producing
rubber goods within the country, and

(c) 1t so, the capacity available and
how much of 1t iz being utilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH):
{a) and (b) Yes Sir

{c) The installed capacity of the In-
dustry for the manufacture of rubber
goods during 1875 should be able to
consume about 2 l.khs tonnes of na-
tural rubber and synthetic rubber
‘The actual utihisation of rubber by the
Industry during the iear has been
about 160000 tonnes

SHRI R N BARMAN Ma I know
from the hon Minister whether it ig
a fact that the rubber price has come
down and heavv stock of natural rub-
ber has piled with the growers in the
country and this surplug of rubber
lying 1dle can be exported to earn
loreign exchange® If so why are Gov-
ernment not exporting all the available
surplus rubber of about 12000 ton-
nes?! What 1< preventing Government
from exporting and helping these rub-
ber growers numbering about 1,50,000
suffering due to ihe manipulation of
the automobile type industrialists?

What is the margin of profit that the
STC will make per tonne of their ex-
ports?

SHRI VISHWANATH PRATAP
SINGH It is correct that rubber prices
have come down and there are gur-
pluseg wath rubber growers in the coun-
try We have decided to export some
rubber and the STC has already made
some purshasts and costaciing foreigu
partieg for the sale 0f the game. There
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are some consiraints COme 1s that the
international price of rubber is much
lower than the producer price of
Indian rubber, ang so, sale of rubber
wil] entail a lo8s There 15 also the
financial constraint There is no ques-
tion of 8TC making any profit The
loss would be about Rs 11 lakhs per
thousand tonneg of rubber exports

SHRI R N BARMAN May I know
whether 1t 15 a fact that the auto-
mohile tyre companies are not hfting
the natural rubber which they need
namely 7000 onnes per month [g it
alsg a fact that thev are hfting only
fifty per cent of their needs? What
steps do ihe government propose to
compel the tyre companies tp fulfil
their purchase obligat.ons and to keep
a stock for three months®

MR SPEAKER You shouid stop
there vou have put the question You
should not read the auestion

SHRI VISHWANATH PRATAP
SINGH In view of the low offtake of
natural rubber the government called
a meeting of the {yre manufacturers
ang the chairman of the rubber board
in October when the offtake was of
the order of 3428 tonnes After that
meeting the offtake increased to 6652
tonnes ang 1t continued the upward
treng in December olso when the off-
take was 8427 tonnes Thereafter the
offtake started faling down sharply to
7000 tonnes and m February i1t came
down to 3000 tonnes and 1n March
alsg 1t 15 the same The manufacturers
n their turn sav they have difficulties
selling their finisheq product

SHRI RAJA KULEARNI In view of
the reply given by the hon Minster
that even the reduced prices of natu-
ral rubber in India are hugher than
mternational prices why not the
Governmert think of giving rubber
goods manufacturning industry natural
rubber at international price by giving
a subsidy to the growers of natural
rubber instead of exporting rubber at
below cost price?! In view of the fact
that government's present pelicy is to
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-encourhge exports of processed or
-semi-processed goods In place of raw
material, is it not in the interest of the
country to allow rubber goods manu-
facturers to consume more natural
rubber at international price?

SHRI VISHWANATH PRATAP
SINGH: Government has taken this
measure also; 1t does pay the diffe-
rence in the price of imported rubber
and Indian rubber in the content of
the exported rubber goods; but that
measure has alsy failed to have the
desired effect.

SHRI VASANT SATHE 1 should
like fo know if the tyre industry while
fixing the price of its goods had cal-
culated the price of natural rubber at
Rs. 1,000 per quintal and if so why
is it not ensured that this 1s actually
paig to the rubber grower” The hon.
Minister himself has stated that
today they are mot lifting even 3,000
tonnes and so, natural rubber is
stockpiling with the grower, Will you
ensure that the price which the tyre
manufacturerg show as Rs. 1000 per
quintal while calculating the price of
their product, is at least paid to the
grower? Can somcthing be done about
1his?

While Government is making all
effortg to strike a balance between the
neeg of the industry and that of the
growers, there is not statutory control
yet on the rubber price. The Hon'ble
Member has made a suggestion

SHRI VASANT SATHE' This is not
a suggestion, The question is that the
tyre manufacturers’ cost is Rs. 1000/-
On that basis the price is fixed. You
allowed the fixation and that price is
not given to the producers You say
that you are helpless. That means they
are cheating you. Otherwise vou cal-
culate their cost st Rs, 60000 and
then lower the cost.

SHRI VISHWANATH PRATAP
‘SINGH: There has been a newspaper
report on the reduction of price of
tyres, In fact this iz a matter which
relates to the Industirie; snd Civil
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Supplies. MMImnoEpellm'
with the facts of the cost of the tyres.

SHRI DINEN BHATTACHARYYA :
He ig responsible for all these things.
Tyre industry comes under his Minis-
try.

MR, SPEAKER: There should be
;o;lma co-ordination in this matter; I
nk.

SHRI VAYALAR RAVI. The S.T.C.
have been asked to purchase the sur-
plus rubber in the market, So far,
they have purchaseg only a thousand
tonnes. The Minister himself has
admitted that there is a surplug of
about 11,000 tonnes. The surplus
quantity hag not been used by the tyre
manufacturers in the country and we
cannot keep the stock for a long time.
There are about 1.5 lakh growers who
are suffering in the country on account
of this. I woulq like to know from the
Hon'ble Minister what would he do
with the surplus rubber. What 15 pre-
venting him from exporting it?

SHRI VISHWANATH PRATAP
SINGH. when the decision was taken
for asking the S.T.C, to get into the
market for purchases, the assessment
then made was that there would be
a surplus of 5,000 toimes only. A few
days back, a review vas mode and an
assessment of over 11,000 tonnes was
made. We are seized of this problem
and we are reviewing it as to what
could be done

Proposal to re-structure 1T.D.C.

*372 SHRI S. A. MURUGANAN-
THAM Will the Minister of TOURIEM
AND CIVIL AVIATION be pleased to
state_

(a) whether Government have any
proposal under consideration to re-
structure the India Touriem Develop-
ment Corporation; and

(B if 307 the salien¢ febtures and
objectives thareof?. -
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION: (SHRI SURENDRA PAL
SINGH): (a)* Yes Sir

(b). A note giving the termg of re-
ference of the Committee appointed
for this purpose is laid on the Table
of the House The report of the Com-
mittee is awaited

Statement

TERMS OF REFERENCE OF THE
COMMITTEE APPOINTED TO CON-
JIDER RESTRUCTURING OF INDIA
FOURISM DEVELOPMENT CORPO-
ATION

“To review the working of the
ndia Tourism Development Corpora-
tion and 1t8 main constituents Umts,
in the hight of the observations made
by the Public Undertakings Commit-
tee of the Parhament in 11z 51st Re-
port

To examine the ergamisational and
administrative structure of the India
Tourism Development Corporation
with particular reference to its exist-
ing and proposed actvilies 11 the
Fifth Plan period and to suggest
changes that should be made fur the
more cfficient fulfilmert of the objec-
tives of the Corporaton ard the ex
peditioy, 1mplementation of 1its pro-
grammes’

Within the foiegoing geneial frame-
work, the Commitee was also to
examine,

(a) the scuve of Iniia Tounsm
Development Corporation'y, ex-
1sting activities and proposed
additions 1n the Fifth Plan

(b) the presenl orgamsational
structure including line of
command and delegation nf
powers fo different levels

') the increase 1n higher manage-
ment personnel required at
different levels 1n  the Fifth
Plan, including the revision of
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scales of pay as a congeguence
of the Thirg Pay Commussion
(since revised),

(d) a revised organisationa) struec-
ture, whether divisional 1In
form or conmsting of subsi-
diary units, the level at whith
Managers of Divisions and/or
subsidiary units should be,
delegation of powers, internal
reporting and control system

The Commitee wac also to look into
the Transport Division

SHRI S. A MURUGANANTHAM:
ITDC have been incurnng continu-
ed loss What concrete steps are being
taken 10 make the industry profitable

SHRI SURENDRA PAL SINGH
ITDC has been making profil from
1973-74 The profit made by them 15 to
the extent of Rs 68,00 lakhs So, the
orgamsation 1s making profit

SHRI S A MURUGANANTHAM.
What 15 the total outlav earmarked
during the annual plan for 1976-77 for
the development of ITIDC hotels’
Which are the nen project. propised
to be taken up during the vear 1476-
77”

THE MINISTER OF TOURISM AND
CIVILL AVIATION (SHRI RAJ
BAHADUR) So far as the ITDC 18
concerned the authoriced captlal 1s
Rs 3000 cror:s Pmd up at the
moment in this particular year that
1s 1874-75 18 a httle over Rs 11,19,000
Apart from this there 15 a loan of
about Rs 633 91 lakhs at the end of
1975

SHRI P G MAVALANKAR The
Mimster has made a statement which
does give the ferms of reference of
the Commuttee and other aspects of
the matter Mav I know from hm
whether the ITDC with its present
ang expanded operations and mach-
nery will be able to do things
run as g public corperation with pro-
fits wherever possible and develop
tourism, both internal and fereign, in
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our country, because it seems to me
that in the recent past although it has
-done a good job, much remaing to be
vdone in these two areas?

SHRI RAJ BAHADUR: The essen-
tial purpose for which this organisa-
tion was brought into being was to fill
up the gaps in the infrastructure for
the facilities for tourists in hotel ac-
comodation, transport, entertainment
and other facilities, That is exactly
what we are doing. It cannot take up
the entire businesg by itself but we
have tried to do it. That is the main
objective. The profits have also in-
creased this year. In fact as against
Rs 38.18 lakhs in the previous year,
this year the profits are Rs 73.44 lakhs,
For the first iime it has been able tn
pay a dividend on the equity amount-
ing to Rs, 25 per share.

it 7o otd : werw P, g AW
% zfrow (qdzw) w1 faeer e
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¥ gar? qff Iz AW ¥ I, Mg
wifx fosit & agr & oz & =4 §,
wfeh O & Afew @ ov @ &
fog 7 A1 w1 grex @ W 7 B @
sqaeqT €Y & 1 & weElt A & v g
g & aiwat quedffs gt & gl
IAT AW 7 ¥7 A ¥ gdeA a7
forrg sA A Frf avqw R T ?

! ax agT . @fag w1 gawn
¥ § f 7ewre &) For § fr afs
¥ ufew a1 ¥ W frar o g @
ag fenr WY ) o oy sl
g 8, a9 avw g1 ET & WR IAR
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SHRI 8 M. BANERJEE: With the
exception of Ranjit Hotel, al ITDC
hotelg in Delhi are making profits and
they are really competing with other
hoteig which in my opinion sheuld have
bheen taken over by the government.
May I know what concrete steps have
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been faken to change the persons who
are in charge of some of the ITDC
hotels and substitute them by bring-
ing technocrats who know the job and
who may improye the working of the
hotelg?

SHRI RAJ BAHADUR: We are try-
Ing to bring people with necessary
expertise and background to manage
the affairs of the ITDC, That is all I
can say.

Clearance of Rubber stock plied with
the Rubber Growers

-+

#373. SHRI K. LAKKAPPA -
SHRI M, RAM GOPAL
REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Kerala Government
has gought the help of the Centre for
clearance of rubber stock piled witl
the rubber growers; and

(b) if so, Central
reaction thereonY

Government's

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir,

(b) Government have allowed the
S.T.C. tu purchase some rubber from
growers for export,

SHRI K LAKKAPPA: May I know,
in the request of the Kerala Govern-
ment seeking the help of the Central
Govamnmnet for clearing the rubber
stockpile, what are the reasons set out
by Kerala Government for the recenl
unprecedented piling of rubber stock
with the growers?

S8HRI VISHWANATH PRATAP
BINGH: The reasong are two-fold.
Firstly, the consumption of natural
rubber has come down as compared {0
last year, During April-December 1875
the consumption was 04,681 tonnes as
compared to 98,147 tonnes last year. In
the same period, produdtion of natu-
ral rubber hes gone up from 1,01122
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tonnes last year 1,068,998 tonnes this
year The second reason 1s, the distn-
bution of the stock with various States,
deglers and manufacturers as it was
envisaged, has been disturbed, It was
enviseged that 2} monthg stock should
remain with the manufacturers The
present stock with them as estimated
is much less

SHRI K LAKKAPPA I am not
satisfied with the answer This ques
tion could have been clubbed with the
other question

MR SPEAKER Nobody asked for
it

SHR] K LAKKAPPA Betwezen the
growers and manufacturers—the four
by foreign tyre companies—whom
will you choose for giving your sup-
port? The four foreign tyre companies
are mamnly responsible for the piling
of rubber stocks with the growers and
you are hearing the dictates of those
four foreign compamies That 1s what
18 happening in Kerala ang elsewhere
Will you hear the dictates of the four
foreign tyre comparies or will you
come to the rescue of the poor growers
in Kerala and elsewhere 1n the coun-
try® Whom will you choose? You know
how the foreign companieg are operat
ing They are even manipulating the
transport charges

8HRI VISHWANATH PRATAP
SINGH We are under no dictates

MR SPEAKER You have unneces-
sarily made the question very long
The munister can answer only this
namely, what steps he i. taking to
protect the interest of the rubber
growers

SHRI VISHWANATH PRATAP
SINGH: That i¢ why STC is pur-
chasing rubber and exporting

SHRI N K SANGHI One thing is
clear. There is glut 1n the production
of natura] rubber May I know whe-
ther your ministry has taken up
the matier with the Finance Minstry
to reduce fhe excise duty which is
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very heavy? That 1s also one of the
reasons Have you tuken up the ques-
tion with the Finance Minstry to
reduce the excise duty so that the sale
of rubber products like foam rubber
etc could be increased?

SHRI VISHWANATH PRATAP
SINGH: Some gelective excise conces-
sions have been given

Unethical Practices by Banks for
Securing Deposits
+

*37¢ SHRIMATI PARVATHI
KRISHNAN
SHRI BISWANATH
JHUNJHUNWALA

Wil] the Minuter of FINANCE
be pleased to state

(a) whether Reserve Bank of India
has found banks including some
nationalised banks, indulging in un-
ethical practices for securing deposits;
and

(b) the steps taken by Government
against those banks?

THE MINISTER OfF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) (a)
and (b) A statement 1s laid on the
Table of the House

Statement

Reserve Bank of India have report-
ed that some instances have come to
their notice of banks offering interest
on savings bank accounts of 1astitu-
tions which are not otherwise eligible
to receive interest on <aving accounts
or of offering unduly large gifts or
prizes and other incentives under their
special schemes for mobilising depo-
sits Reserve Bank of India have ad-
vised the banks against the introduc-
tion of scheme under which prize or
gift element 18 unduly large and the
quantum of prizegy and interest pay-
able are calculated on the basie of
deposit targets to be achieved rather
than the volume of deposits actually
collected Whenever instances of banks
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paying interest on savings accounts of
institutions come to the notice of the
Reserve Bank, concerned banks are
askeq to take immediate corrective
action,

SHRIMAT] PARVATHI KRISHNAN:
The statement does not say what steps
have been taken against those banks
which have been giving interest on
saving bank accounts of institutions
ete.? The statement sayg that a great
deal of advice is being given to them.
I want to know what steps and action
have been taken against them so that
the advice given to them ig acted
upon?

SHRI PRANAB KUMAR MUKHER-
JEE: The advice of the Reserve Bank
ig more or less a directive to the other
commercial banks so far as interest
rates and other matters are concern-
ed. We are fully aware of the problem
and we are looking into it

MR. SPEAKER: The Question Hour
ig over.

WRITTEN ANSWERS TO QUESTIONS

Exports to U.S.A.

%361, SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Engineering Export
Promotion Council hag suggested to
Government to allow it to stock goods
worth Rs. 100 crores in United States
of America to promote exports to that
country; ang

(b) if so, Government's
thereto?

reaction

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADI{YAYA).
(a) ang (b): The Engineering Export
Promotion Council's recent delegation
to U.S.A. has suggested that ware-
housing facilities for certain engineer-
ing itemg are necessary in U.S.A. How-
ever, no voncrete proposal has been
received by the Government.
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Sivarsman Commbiites Repert ox
Handicom Industry

#370, SHRIMATI BHARGAVS
THANKAFPAN: Will the Minister of
COMMERCE be pleaseq to state:

(a) whether Government have
taken a fina] decision on the Sivera-
man Committee Report regarding
Handloom Industry; and

(b) it so, the main features therect?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) Yes, Sir.

{b) Government's decisions on the
recommendations of Bivaraman Com-
mittee Report have been announced in
the Government of India Resolution
No. 4/59/74-Tex.IV published in the
Gazette of India, Extraordinary, dated
the 24th October, 1975, which is avail-
able in the Parliament Library.

Export of Sardines and Mackerel

*371, SHR] VARKEY GEORGE* Wilt
the Minister of COMMERCE be pleas-
ed to state;

(a) whetker his Ministry has ex-
ploreg the potentialities of export of
Sardines and Mackere] to the Persian
Gulf countries; and

(b) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH). (a)
and (b): A Sales-Team sponsored hv
the Marine Products Export Develop-
ment Authority is currently exploring
the market for Sardines and Mackercl
in Bahrein, Kuwait, Iran, Irag and
Saudi Arabia.

Amalgamation of weak Textile Mills
with Healthy Ones

#3756, SHRI M. KATHAMUTHU:
Wil] the Minister of COMMERCE be
pleased to state:

(a) whether Govestment have ®
proposal under consideration to smal-
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gamate weak textile
healthy ones; and

mills with

(b) if so, the main features thereof?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA).
(a) and (b): There have been sugges-
tions for amalgamation of weak cot-
ton textiles mills with comparatively
better mills, in order to improve the
health of the industry. The suggesiions
are under examination.

Export Orders booked at Buyer-Seller
meet in Dallag

#376, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

ta) whether Indian firms have
booked export orders at Buyer-Seller
Meet in Dallas which concluded in
February, 1976;

(b) if so, the broad features with
total value thereof; and

(c) whether Dallas Meet has provi-
ded opportunities to Indian exporters
to explore new markets in the South
Western part of USA for many of
their products?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Orders worth Rs. 0.88 crores
were booked for supply of Industrial
Fasteners, casting and Forgings, Home
Furnishings, Readymade Garments,
Costume Jewellery, Handicrafts, Lea-
ther Goods, Hardware, and Hand
Tools.

(¢) Yes, Sir,

Import of Raw Jute from Thailand

*377. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether recently India has con-
cluded coniracls with Thai exporters
for import ~f raw jute; and
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(b) if so, the salient features there-
of?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) Yes, Sir,

(b) On 23rd January, 1976, Jute
Corporation of India entereq into con-
tracts for import of 7750 tonnes of
Kenaf (Mesta) from Thailand.

Frofit Earning Method of Jute Mill
Owners

#378. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) what steps Government propose
to take to resist the high profit earn-
ing method of jute mill owners; and

(b) whether procurement price of
raw jute from juie growers is pro-
posed to be increased?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) A study of the finances of 44 juie
mills from 1970-71 to 1973-74 made by
the R.B.I. hag revealed that in 1973-74
a loss of Rs, 476 lakhs before tax had
been incurred by these companies.
Grosg profit ag a percentage of tolal
net assets employed was also found to
be poor when compared to other in-
dustries which were subject of the
study.

(b) Procurement price for raw jule
is not fixed by Government although
each year the statutory minimum
price ig fixed on the basis of the re-
commendations ¢f the Agricultural
Prices Cominission. There has leen
a successive increase ir; the statutory
minimum  price for raw jute fixed
over the years.

Export of Indian Toys

#379. SHRI SARJOO PANDEY:
SHRI CHANDRIKA
PRASAD:

Will the Minister of COMMERCE
be pleased to state:

(a) whether nearly three years ago
a report of the Indian Institute of
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Foreign Trade was submitted to his
Ministry spelling out the potentislity
of exporting Indian toys abroad; and

(b) steps taken to export Indian
toys abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR"
VISHWANATH PRATAP SINGH):
{(a) and (b). The Indian Investment
Centre. New Dellu had submitted lo
the Government of India in 1973 a Re.
port on “Survey of India's Export Po-.
tential of Toys and Decoratinns”.

The following steps have heen taken
to promote the export of Indian loys —

(1) Raw materials not available
indigenously are allowed to
be imported by Ragisterej Ex-
porters of toys of all kinds

(i) A package of incentiveg s
offered by the Governmert to
promote exports of toys which
fall in the category of handi-
crafts.

(iii) The Design Centres of the All
India Handicrafts Board have
been working un the produc-
tion of designe for Indian
character dolls and wooden
lacguaar toys.

Accumulation of Controlleg Cloth with
Mill,

*380. SHRI  ITARI  KISHORE
SINGH: Will the Mmister of COM-
MERCE be pieasrd to state:

(at whethey there i< :ccumulation of
controlled cloth with various mills,

(b) if so, the reasons thoreicr, and

(c) the steps 'zzen by Government
to reclify the situati n?

THE MINISTER OF COMMERCE
(PROF D. P. CHATTOPADHYAYA)
(a) to (¢). Stocks of conirolled cloth,
unsold as well 45 sold but remaimng
unliffed with the mills. have already
come down to about 48.000 bales at
the end of February 1976, from the
Jevel of about 96,000 bales ut the end
of July 1975
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Setting up of New Offices by LI.C

1838 SHRI D. K. PANDA Wil the
Minister of FINANCE be pleased 10
siate-

(a) whether in view of the tremen-
doug expansion of its business by Life
Insurance Corporation of India, there
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has been corresponding eetiing up of
new offices by LIC particularly in
backward areas; snd

(b) it so, the number of such servic-
g offices opened by LIC last year?

THE DEPUTY MINJSTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) New
business (individual assurances) in
India of the LIC has increased from
Rs 1216 crores during 1970.71 to Rs
1761 crores during the year 1974-75.
The number of its servicing offices has
registered an increase from 539 as on
31st March 1971 to 630 as on 31st March
1975

(b) 21 new semiung offices were
opened duning the jear 197475 How-
ever with a view o conirol expensrs,
no new senvicing office was opened du.
ring 1975-78

Travelling Allowance to Central
Government Officers

1639 SHRI VASANT SATHE Wil
the Munister of FINANCE te pleased
to stale

(a) whether Goiernment propose to
anicnd the Supplementary Rules (to
Fundamental Rules) relating to travel-
hing allowance by Government ger-
vants making 1t obhigatory for the
officerg to present cash receipt for
the rail journcys in first class, and

(b) the steps taken or proposed to
check bogus claimg by officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD (a) No Sir

(b) There are adequate safeguards to
prevent abuse of the rules ‘The
conirolling officers are required to
sat:sfy themselves in such matters and,
where they have doubts, 3t 18 open to
them to call for such further informa-
tion or materia] as they con<ider neces-
sary
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Profits earned by U.S, Firmg in India

1841. SHR1I NOORUL HUDA: Will
the Minister of FINANCE be pleased
to state:

(a) whether a recent World Bank
Survey has found that the rate of
return of U.S. manufacturing jindus-
iries in India has shown an upward
trend from 7.5 per cent in 1967 to
15.8 per cent in 1972, which 1s a higher
rate of return the U.S. investors earn-
ed in Canada, Europe, Latin America,
Philippins, Ausiralla and New
Zealand;

(b) whether Government are consi-
dering that the foreign Investors in
India do not earn unusually high
rate of profits; and

(c) it so, whether Government pro-
pose to adopt any corrective mea-
sures?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SARIMATI
SUSHILA ROHATGI): (a) It is
understood that the World Bank has
not conducied any about the
rate of return on US. manufacturing
industries in India and other dountries,
However, according to the Survey of
Current Business published by the
U.S. Depariment of Commerce, profi-
tability of U.S, investments abroad in
manufacturing industries In India has
shown an increase from 9.6 per cent in
19687 to 15.8 per cent in 1972. 'While
this is a higher rate of return com-
pared to U.8, investmenis in some
countries, in some other countries U.S.
investors have earned higher rate of
return than in India.

(b) and (c). Government's policy is
not to deny remittances of profits and
dividends earned by foreigners on
their investments n India subject 1>
the payment of Indian taxes.

Stocks held by S.T.C. and MM.T.C.

1842, SHRI S. R. DAMANI: Wil
the Minister of COMMERCE be ple:s-
ed to siate;

(a) the break-up of stocks held by
State Trading Corporation and Mine-
rals and Metals Trading Corporation.
quantity and value-wise as on 3lst
December, 1975 of all items where its
value is more than Rs. 5 lakhs;

(b) how much of it was held for
more than (i) six months and (i)
more than one year;

(c) the overheads incurred on them
on account of interest, storage and
insurance;

(d) how much of the stock is consi-
dered absolutely necessary to meet
demand from off the shelf; and

(e} the reasons for which the bal-
ance wag not disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINCH): (8
and (b). A gtatement is attached.
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{c) Overhead expenses on storage,
interest and insurance, ele, cannot be
apportioned itemwise.

(@) The stocks held are generaliy
within the normal limits necessary for
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meeting promptly the requirements of
actual users.

(e} There was some accumulation of
stocks in 1976 due to lower off-take by
consumers because of recessionary
trends.

Statement
(Qty. intonnes)
Item Tmls:;?rl}fg on Mhﬂwmﬁu V;m :gl:fhm
one year
Quantity Vale  Quintity Valu:  Quantity  Value

State Trading Corporation
1 Oils and fats . 6,385 2097,23 4008 32623 [FINil Nil
2 Chem’cals . T,836'81 91311 1107127  101°77 2936-34 321-16
3 Drups & Pharmicxticals  607°51  436'85  131°70 29-80 9168 26-61
4 Newsprint . 26,641 106564 14378 §75'12 4086 163" 44
5 %‘f:;?'a?;::l & u:rylitic. . 25930 . ‘e . 259°30
6 Miscellaneots items . 6336 *] o's8 b 3330
Minerals and Matal: Trading Corporation
1 Tertilizers . N . 15,800 102" 42 11800 T2 42 e .
2 Steel . . 4,000  1200°50 2600 78033 . .
3 Non-ferrous metals 23,603 385472 4624  763°80 . .
4 Rouzgh Diamonds . . 21300 . . . ..
s Platinum . . ’ . 30-21 - .. . -
¢ Pal adium . . 112-97

*Qunt tles arein different units and hence not indicated.

Retirement age in Publi; Sector
Undertakingy

1843. SHRI SURENDRA MOHAN-
TY: Wil the Minister of FINANCE
be pleased to state:

(a) whether in some of the Public
Sector Undertakings like the Indian
Telephone Industries and others, the
retirement age of Officery is 60 years
&s againgt 58 for the Central Govern-
ment employees;

4

(b) if so, the names of all such
undertakings;

{c) whether Government are aware
that Officers who manage to go on
deputation to these Public Undertak-
ings before their retirement can conti-
nue upto 60 years in these Undertak-
ings; and

{d) it so, the measures Government
propose to take to remove the dis-
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parity in the retirement ages in Cen-
tral Government Services and the
Public Sector Undertakings? |

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) and (b)
Bureau of Public Enterprises had re-
cenily addressed the various Central
Governmeni Public Enterpris:s for as-
certaning informatjon on the age of
superannuation adopted by them. In-
formation has been received almecst
all Public Enterprises and it is seen
that out of a total of 119 Enterprises,
from whom replies have been received,
the general age of superannuation is
60 years for the employe=s including
Officers, only in about half a dozen
Public Enterpriges viz.:

1. Cochin Shipyard Limited;
2, Indian Rare Earths Limited;
3. Lubrizol India Limuted;

4, Mogu}l Lines Limiled;

5. National Newsprint cnd Paper
Mlls Limated;

6. Hindustan Shipyard Limited,
7. Shipping Corporation of India.

The position regarding Indjan Tele-
phone Industries specufically referred
to by the Hon'ble Member, is that the
age of superannualion in the Cumpanry
is 58 ycars, but the Company may re-
quire an employecs to rotire at any
time after he attains the age of 55
years on three month's notice without
assigning any reason, and moreover on
employee who attains the age of 58
years may be continued in service upto
the age of 60 years subject {o medical
fitness af the end of each ycar.

(¢) In the case of Government Offi.
cerg on deputation to Dublic Enter-
prises, the Superannuation pge 15 58
years, the same as would have Lcen
applicable to them in the Goveinment.
In the case of Government Officers
who had originally gone on depuiation
to a Public Enterprise and who might
have got absorbed therein the super-
Aunuation age is ihe same as for theﬁ
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other Officers of the concerned Enier.
prise. In other words, where the

supérannuation age is 60 years for the
officers in an enterprise this applies to
the Central Government depufationists
who might have got absorbed in the
Enterprises as also to the other reguylar
nfficers of the enterprige.

The cases of extensions in service/
re-employment beyond the applicable
superannuation age in respect of all
such officers are decided by the con-
cerned enterpriges, subject, however, to
the condition that approval of the Gov-
ernment is to be obtained by the enter.
prises in the cases of proposals 1¢lat.
ing to extension in Sservice/re.employ-
ment of persons, who have attained the
age of 58 years., where the pay (includ-
ing pension and pensionary equivalent
of retirement benefits) proposed i¢ be
allowed exceeds Rs. 2500/- p.m,

(d) The feasibilily of bringing ahout
modification in the superannuatjon age
in the public enterprises in line with
what is applicable to Central Govern.
ment servants in enterprises where it
is now different from the same iz
under examinution so thal the ncoes-
sary rationalisation is achieved with
regard to the policy followed by the
enterpriseg in this area.

Setting up of Free Port af Port Blair

i844. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minjster of
COMMERCE be pleased to state:

(a) what has been the fate of Trade
Devclopment Authority blueprint on
making Port Blair a free port;

(b) whether Government have
iven their concurrence to it; ang

{¢) if so, the main featureg of the
pian?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGH): (a)
to (¢). The Trade Developme:t
Authority has made a feasibility study
on the proposal for a free port on Nico-
bar Islands. The Government are ¢va-
mining the report,
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Applicatioss for Com-
pensatiy for Properties left In
Former East Pakistan and West

Pakistan

1845. SHRI SAMAR GUHA: will
the Minister of COMMERCE be pleas.
ed to state:

(a) whether Government have
drawn out any scheme for dealing
with outstanding applications for com-
pensstion for properties left in former
East Pakistan and West Pakistan
duting the year 1976-17;

(b) if so, facis thereabout;

(¢) whether recommendations made
bv the Regional Committee regarding
such applications in respect of proper-
ties left in former Fast Pakistan
have been implemented;

(d) if so, facts thereabout; and

(e) the latest figures regarding out-
standing applicationg from the two
arcas awaiting settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The ex-gratic siheme
drawn up by Government in April
1974, is 1n force. All cflorts are niade
to settle the oulstanding claams as ex-
peditiously as possible,

{c) and (d). No Regional Commit-
tee in this regard has been formed.
However, weightage 1s given to the
recommendations of the Fanei which
has been set up to verify the claims
in respect of lands and buildings

{e) Tola] number of outsianding ap-
plications as on 29th February, 1976 is
2695,

Trade Agreementg during 1975

1848. SHR] K. MALLANNA: Wwill
the Minister of COMMERCE be pleased
to state:

(&) the names of the countries with
which trade agreemenis have been
aigned during the year 1975; and
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(b) the names of items that have
po.sntial for export to these countries
and the names of items which are
actually included in the agreements
for being exported to these countries?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Pakistan, Afghanistan, Romania.

(b) Articleg actually includeg in the
agreemznts for export from India;
Tea, Bidi leaves, Cigars and Cigaret.
tes, Tobacco (raw and manufactured),
Cardamon (Big and Small), Pepper,
Cotton Textdes, Iron and Steel pro.
ducts, Engineering goods, jute manu-
factures, Coal, rice, railway egquipment
and track material, Leather Manufac-
tures, Shellac, tanned and semi-tanned
hjdes and skins, groundnut cukes,
Groundnut HPS ete.

Articles having vpotential for erport
from India:

Iron ore, pig iron, jute goods and
Hessiang, Mica and Mica producls,
machine tools, Fruits and vegetable,
Meat and Meat products, lea, Coffee,
{extiles, Chemucals, drugs and pharma-
ceuticals, Coal, railway equipment and
track matenal, Coir and Coir pro-
ducts, Agricultural products, Faktrics,
Ropes, Artificial porcelain teeth, gyn-
thetic stores, postage stamps, refined
mineral ouds, Bichromales, Furetricks
ang fireclay ete.
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Jeusiruction of Ballding for R.B1, in
Trivandrum

1849. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
0 state:

{a) whether the Reserve Bank of
India has acquired a plot of land for
constructing a building at Trivandrum;
and

(b) if so, how far has the construc-
tion of the building progressed?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir.

(L) Reserve Bank of India has re-
perted that it bhas invited tenders for
the construction work of the first phase
of the proposed building.

Renirictions on Deposits with non-
Finaneial Institutions

1850. SHRI R. S. PANDEY: Will
the Minister of FINANCE be pleaged
to state:

(a) whether Regserve Bank of India
has recently put any new restrictions
on the deposits with non-financial
institutions; and

(h) if so, the nature thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAE KOMAR MUKHERJEE): (a)
and (b). The deposit acceptance acti-
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vitles of non-banking non-financial
companies are regulated by Companies
(Acceptance of Deposits) Rules, 1975
w.el 8rd February, 1975. The direc.
tions issued earlier by the Reserve
Bank to such companies have been
withdrawn in June, 1975. Ag such the
question of Reserve Bank putting any
new restriction on the deposit accep-
tance by non-financial instilutions does
not arise,

Loang advanced by Nationaliseq Banks
to Unemployed Engineers in Haryana

1851. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased
to state the number of unemployed
engineers who were advanced loans by
the branches of nationalised banks in
the Sfate of Haryana during the last
two years, year.wise and the number
of applications a{ presenj pending with
these banks?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): Banks do not maintain sepa-
rate statistics relating to advances fa
such detailed categories ag ‘unemploy-
ed engineers’, Usually, unemployed
engineers seek bank assistance for self-
employment ventures in such sertors as
small-scale industry, small business and
professional and self-employment ven-
tures. Data regarding public secfor
banks’ advances to these sectors in
Haryana as at the end of June, 1973,
June 1974 and June 1975, is set out in
the atiached statement.

The present system of data  re-
porting does not urovide for com-
pilation of data reating to the
number of pending rpplications with
commercial banks. Public sector
banks have, however, been advised to
endeavour to secure disposal of small
loan applications involving credit limits
of lYess than Rs. 10.000 within a period
of sixty days of their receiot.
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Public Sector Banks' Advances 10 Small-Scale Industries, Small Busincss

and Professiongl

ang self-employed Persons in the State of Haryana,

Sect o1 June, 1973

_(Amoant in Rs. lakhs)

June, 1974 June, 1973
No.of  Am No.of Amt.  No. §  Am

. . . . f .

Alcs 0/s Ajcs. 0/s. Alc g.TSt.

I 2 3 4 5 6 7
Small-Scale Industrics® 3166 |, 1926°c6 4335 2538'31 4648 ze74t0
Professicnal  and  self-

employed Persons . 606 1265 1408 271°87 2640 4161
Small Business . 1087 29°49 1732 29 29 2449 55-78
ToTAL . 4589  1968-20 7475 259547 9737  2772°19

*No. of units.
Dats are provisional.

Export of Bellary West Co.st Blended
. Iron Ore

1852. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the prospects of iron
ore export by blending the Bellary
Ore with West Coast iron ore from
North Kanara in Karnataka State
have been explored; and

(b) if so, steps taken in this direc-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH;: (a)
and (b). Yes, Sir. Blending of ores of
different ferrous conient is already be-
ing done by MMTC.

Bad Debig of Sick Industriaj Uni's
1852. SHRI NITIRAJ SINGH CHAU-
DHARY:
SHRI R. N. BARMAN:
Will the Minister of FINANCE
be pleased to state:
(a) how much of the amount ad-
vanced by nationalised banks to incl-

piently sick and temporarily sick in-
dustrial units during the last three
yeais has become bad debts and the
percentage of the advances locked up;

(b) whether Reserve Bank and
Credit Guarantee Corporation com-
pensate the banks for bad debts caus-
ed because of financing the sick indus-
trial units;

(c) if so, the smounmt so far pad
bv the Carporation to banxs gs com-
pensation; and

(a) Government's policy, if any, to
reduce the locking up of bank cap:tal
and reducing buad debts?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT CF
REVENUE AND BANKING (84R1
PRANAB KUMAR MUKHERJEE:
(a; The fact that burrowing units may
face difficulties due to a variety of
reasons and that such difficulties may
resuli ip units becoming sick 18
inherent in the conduct of cemmercial
banking operations by public siciur
banks. ln cases where sicknesg is in°
cipient or temporary, banks meke
every attempt to nurse suck units ouk

of difficulties. Only when a unit be-
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come completely sick and closes down
and there is no hope of its reopening
either by its take over by other
managemant or by nationalisation,
the possibility of bank losing any
money advanced to such units
arises. In such cases, it is possible that
after the banks have enforced their
legal claims against the securities
which had been taken, ultimate wrile
oft of a bad debt may arise. As a nor-
mal practice of prudent banking, the
banks in consultation with the statu-
tory auditors, do provide Reserves for
bad and doubtful debts at the time of
appropriation of profits earned by
them year after year Bag debts
whicly ara ultimately written off are
met out of aforesaid Reserves for bad
and doubtful debts built by the banks.

In accordance with the provisiong of
Section 20 of the Banking KRegulation
Act, 1849, read with the proforma of
Balance Sheet and Profit and L.iss Ac-
count, prescribed under it, the Reserveg
for bad and doubtful debts «f any
banks are not disclosed in the pub-
lished accounts. It is, therefore, not
possible to divulge what percenlage
of advances relate to gdvances made ‘0
unitg in respect of which the Reserves
for bad and doubtful debts have been
provided for, or where bad debts have
been actually writlen off.

(b) and (¢). The guaraniee sthemes
administered by the Credit Guaruntee
Corporation of Indin Tid, cover the
advances granied by the credit insti-
tutions to the {rcnsport opera‘urs,
retail traders, professional aud solf-
employed persons, small t usiness
enterprises, farmers and agriculiurists
and service cooperatives.

Ag per the statistical data available
the tolal credit facilities covered by
the Corporation under the guarantee
schemes aggregate to Rs. 636.13 crores
on the last Friday of June, 1975. As
at the end of March, 1876 the Carpora-
tion has settled 402 claims aggregating
to Rs, 10,60 lakhs

CHAITRA 18, 1898 (SAKA)
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Asgistance by credit institutions to
smal]l scale industries are covered
separately under the Credit Guurantee
Scheme of the Credif Guarantee Orga-
nigation administered by the Reserve
Bank of India on behalf of the Central
Government. Ag at the end of Jan.
uary, 1976 the total amount of out.
standing guarantees amounted to HKs
1808.03 crores. Till that date the gua-
rantee organisation had paid Rs. 1468.23
lakhs spread over 1259 gccounts.

(d) Ways and meang to detect and
remedy incipient sickness with the
help of a management and Credit infor-
mation system in industry have been
contfinuously engaging the attention of
the Governmen|, in consultation with
the Reserve Bank of India, publie
sector banks and the long-term publie
financial institufions.

Minimum Price of Jute

1854. SHR] DASARATHA DEB: Wil
the Minister of COMMERCE be pleas-
¢ed to state:

(a) whether Government are aware
thut Bangladesh Government have
fixed minimum price of jute at Rs. 90
per maund which will be effective
from July, 1976;

(b) if so, whether Government of
India also propose to fix minimum
price of jute per maund at the same
rate;

(c) the present minimum price of
raw jute per maund fixed by Jute
Corporation of India; and

(d) the percentage of the total jute
products of the country that are pur-
chased by the Jute Corporation of
Ind.a every year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Bangladesh Government is reporied to
have fixed stalutory minimum price
for jute of X-Bottom variety at Taka
90 per maund for 1976-77 season.

(b) The Statutory Minimum Price
for raw jute In India is fixed oo the
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basis of ithe recommendationy of the
Agricultural Prices Commission, which
takes into account all relevant faclors.

(c) For 1975-76 season, the statutory
minimum price of raw jute had been
fixed at Rs. 135/~ per quintal for Assam
Boltom and comparable varieties at all
upcountry markets, by Government of
India, and not by Jute Corporation of

(d) Jute Corporation of India is en-
gaged in purchase and sales including
Imports and Exports of raw jute and
not of jute products.

Loan Scheme for Rubber Grower

1855. SHR] FRABODH CHANDRA:
SHRI M, RAM GOPAL
REDDY: -

Will the Minister of COMMERCE
be plessed to state:

(a) whether there is any proposal
with Government to modify replant-
ing loan scheme for rubber growers
in the country; and

(b) if s0, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) There is no loan scheme for re-
planting rubber. But there is a Re-
planting Subsidy Scheme under which
Subsidy is paid to the rubber growers
by the Rubber Board. The scheme has
already been modified with effect from
1st April, 1975,

(b) Government have enhanceg the
subsidy from the rate of Rs. 2471 per
hectare in force till 31sf March 1875 to
the rate as indicated below wilh effect
from 1st April 1975:—

(i) Holdings upto 2 hectores—Rs.
7500 per hectare.

Written Answere 56

(1)) Holdings above 3 hectares and
upto 20 bectares—Rs. 5000 per
hectare,

(i) Estates above 20 hectares—Rs
3000 per hectare.

The above mentioned enhanced rates
of subsidy have also been extended in
respect of the remaining instalments
of subsidy payable to the rubber grow-
ers during 1075-78 onwerds for the re.
plantings undertaken by them in the
Years 1969 to 1974,
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Memorandum from Indian Cotion
Mills Federation

1857. SHRI B, S, BHAURA: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Indian Cotton Mills
Fcderation has submitted a memo-
randum to the Prime Minister listing
some proposals for the revival of the
Textile Industry; and

(b) if so, the highlights of the
memorandum and Government's reac-
tion thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
fa) and (b). Some of the main points
mentioned 1n the Memorandum are as
under:

(1) The industry has been incurring
substantial losses in the produc-
tion of controlled cloth and sus-
pension of controlled cloth obli-
gation for a short period would
seem to be appropriate till Gov-
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ernment took decisions on revi-
sion of the prices of controlled
cloth,

{i1) Spinning m'lls have been part:-
cularly faced with serious finan-
rial difficulties:

(lily Cash assistance scheme which is
due to expire on 31-3-1876 should
be continued in such a way that
it facilitates a significant step
up in exports of textiles.

2 Those above points are receiving
1ihe attention of Government.

Txport of E'ectronics Goods in Fifth
Plan

1858. SHRI P. R. SHENOY: Will the
Minister of COMMERCE be pleased in
state:

(a} the value of total export of
electronics goods estimated for the
Yifth Five Year Plan period; and

{b) the achievements made so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The value of total export of elec-
tronics goods targetted for Fifth Five
Year Plan period is Rs. 131 crores.

(b) The value of exports of electro-
nies goods made so far is as follows:

1874.75
1975-76 (April—Nov.) Rs, 6.56 crore:

Rs. 12.58 crores

Bird Sanctuaries

1859. SHRI SHANKERRAO SAVANT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stale
the locations of various bird sanciua-
ries maintainey by the Central Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): There are no bird sanctuaries
maintaineq by the Central Govern-
ment.

APRIL 2, 1976
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Proposal to put Dehra Dun on Air Map

1861. SHRI PARIPOORNANAND
PAINULIL: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state,

(21 whether Dehra Dun is proposed

to be put on the air map of India in
the near future; and

(b) if so, the broad outlines there-

of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). There are no
plans to airlink Dehra Dun in the pear
fututre,
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Qualifyisg’ Service for Payment of
one Month’s Extra Salary in In-
come Tax and other Depart-
ments

1862. SHTRI ARJUN SETHI: Will the
Minister of FINANCE be pleased o
state:

(a) whether Government have re-
cently prescribed three months’
qualifying service for the reward
equal to one month's pay in apprecia-
tion of the meritorious work done by
the officers and the staff of the In-
come Tax Department whercas the
qualifying gervice for such reward
is {en monthg in the case of officers
ang staff of Customs, Revenue Intelli~
gence and other departments under his
Ministry;

(b) if so, the reason for the differ-
ent yardsticks Jaid down for meritori-
ous work done by persons working
in different departments; and

(c) the sleps proposed to be taken
to rectify the anomalies in the casec
of persons having less than ten
mouths’ scrvice to their eredit?

TdJE MINISTER OF STATE IN-
CHARGE OF DEPARTMENT OF RE
VENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a’
Yes, Sir.

(by and (c), The orgers in the cas.
of the Income Tax Department stipula-
ted that 1t w:ll be payab'e only to those
offi.ers who were in service during
the entire pericd 1-10-T5 to  31-12.75
eonformung broadly to the period of
the Voluntary Disclosure Scheme. In
the case of Customs and Ceniral Ex-
cise departments, since the reward was
san: tioned because of the meritorious
work performed by the staff from the
promulgation of the Maintenance of
Intrrnal Security (Amendmenty Ordi-
nance 1974 on the 17th September, 1074
to the issue of sanction orders 1n
February, 1976, it was stipulated that
it will be payable only to those who
had served during a major part of the
petiod from 17th September, 1874 to
31st January, 1978. This period was
fixed as 10 months,
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Since the reward to the employees
of the two departments has been
sanctioned on different considerations,
the question of prescribing the same

period of qualifying service would not
arise.

Cases of Tax Evasion and Undeclared
Assets

186.;. SHRI H, N, MUKHERJEE: Wil
the Minister of FINANCE be pleased
to stale:

(a) how many caseg of tax evasion
and undeclared assety were detected

by Government in the last three
months;

(bs whether in a recent raid on the
house of a jute mill owner in Cal-
cutta, a huge undeclared assels had
been found; and

(¢) if so, the facts thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)"
(a) Income.tax Authorities carry out
search and seizure operations for un-
carthing unaccounted assets. 985 such
operations were conducted during
December, 1975 to February, 1976 re-
sulting in the seizure of asses of the
value of over Rs. 621 lakhs. Further,
dunng the course of normal assess-
ment work. the Income-tax authorities
make invest'gations for discovering
tax.e' asion/undeclared assets. Infor-
mation in respect of the number of
cases so discovered is not available. It
would have {o be collected from the
Commissioners of Income.-tax all over
the country and the fime and energy
spent may not be commensurate with
the resulls achieved. However, if the
Hon'ble Member desires to have speci-
fic information in respect of any parti-
cular area, the same would be collected
and furnished.

(b} and (c¢). Recently, the Income-
tax authorities have conducted search
and seizure operations at the following
premises belonging to Shri Radbe-
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shyam Bajoria (connected with Hoogh-
ly Jute Mills Limited) or the concerns
in which he is inlerested»—

(i) 78, Garden Reach Road, Calcutta,
(i) 9, Garden Reach Road, Calcutta.
(iii) 10, Clive Row, Calcutta,

(iv) 49, M, M. Burman
Calcutta,

Street,

The value of jewellery seized from
these premises and from a locker in
Calcutta SBafe Deposit Vault standing
in the name of 8hri Radheshyam
Bajoria is estimated at Rs, 22 lakhs.
Books of account and documents have
also been seized. Certain jute stock
found at 9, Garden Reach Road is
being valued.

Trade talks with Democratic Republic
of Korea .

1864. SHRI B. N. REDDY: Wi!l the
Minister of COMMERCE be pleased o
state:

(a) whether negoliations were held
to finalise a trade protocol for 1976
between India and the Democratic
Republic of Korea; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGII):
(a) Yes, Sir,

(b) The Trade Protocol which was
signed on 20th March, 1976 envisages
a total trade turnover of Rs. 30 crores
between India and the Democratic
People’s Republic of Korea during 1976.
Under the Profocol, the Democratic
people's Republic of Korea is to sup-
ply to India urea, zine, mild steel
plates, various kinds of refractor-es
and for the first time lead also. D.P.R.K
is to import from India cotion textiles,
jute bags, finished leather, manganese
ore, mica and mica products, steel bil-
lets, engineering goods like bearings,
wire ropes, etc, and various chemicals,

APRIL 2, 1076
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Branch of REBJ. ia Karela

1363. SHRI C. H, MOHAMED
KOYA:
SHRI N, SREEKANTAN
NAIR:.
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that there is no full-fledged branch
of the RB.I in Kerala; and

(b) the steps taken by Government
so far in this regard?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Reserve Bank of India has
reported that at present it has a branch
office of the Department of Banking
Operations and Development and Agri-
cultural Credit Department and a cell
cach of Industrial Finance Department
and Exchange Control Department in
Kerala State. As regards opening of
branches of its other Departments, the
Reserve Bank has informed that these
will be opened as and when the need
for them arises.

Purchage of Airbus by Indian Airlines

1866. SHRI RAJDEO SINGH: Wil
the Mimster of TOURISM AND CIVI.
AVIATION be pleased to state:

(a) whether Indian Airlines signed
an wgreement with French and West
German Banks for Rs, 78 crores
which would parily finance the pur-
chase of three Airbus aircraft and
their spares the total of which was
likcly to be Rs. 94 crores;

(b) whether Airbus can carry 278
passengerg and substantial cargo and
will begin to operate by this year
end:

(c) whether it is proposed to be
operated on density route of which
Calcutta—Delhi is one; and

rd) whether for its landing and

take-off the runway of the et
Varanasi Afrport is sufficient?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR); (a) The total project cost of
three AB00-BZ Airbus aircraft, spare
engines, spare paris and equipment is
Rs. 94.19 crores with foregn exchange
content of nbout $104 rar'lion. Indian
Airlines signed two loan agreements
with German and French Banks and
Alrbus Industries for partly financing
the foreign exchange cost of the pro-
ject totalling $93.02 million.

(b) The three A300.B2 type alrcraft
(Airbus) are due to be received in the
last quarter of 1874 and expected to
be progressively put into operation
from 1-12-1978. These aircraft will have
initially a seating capacity of 278 pas-
sengers and substantial cargo capacity
in addition to the passenger load, to
the tune of 10 to 15 meiric fonnes.

(c) Yes, Sir,

(d) No, Sir.
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Indusirial Joint Ventures Abread

1863. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of COM-
MERCE be pleased to state:

(a) total number of Indian Indus-
trial Joint Ventures working in differ-
ent countries; and -

(b) the amount of capital invested
therein ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAFP SINGH):
(a) 135 Indian Industrial Joint Ven-
tures are under various stages of im-
plementation in different countries,

(b) the total Indian equity capital
approved for investment in these Ven.
tures amounts to Rs, 34.08 crores,
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Selection of Candidates ag Sub-Staff
in Bangalore Divisional office by L I.C.

1869. SHRI S. M. SIDDAYYA: Will
the Minister of FINANCE be pleased
to state:

(a) how many candidates were
selected as sub-staff in Bangalore
Divisional office of L.I.C. of India in
the year 1973-74, 1974-75 and 1975-76
(up to 1st March, 1976) and how
many were kept in the waiting list
each year;

(b) how many out of them belong
to the Scheduleq Castes and Schedul-
ed Tribes; and

(c) out of the candidates kept in
the waiting list in each of the above
years, how many were absorbeq in
permanent vacancles and how many
belonged to the Scheduled Castes and
Scheduled Tribes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (e).
The information is being collected and
it will be laig on tha Table gf the
House ag soan.ags availahl.e .

APRIL 2, 1976
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Hotels ang Motels on National
Highways

1870. SARDAR SWARAN SINGH
SOKHI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas
ed to state:

(a) particulars of tourist Hotels and
Motels on the National Highways in
the country, State-wise;

(b) whether they were built by

or purchased
from private parties;

(c) names of the private parties
from whom these were purchased and
the priceg paid therefor; and

(d) amount spent, if constructed by
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (d). A statement giv-
ing particulars of hotels and motels of
the India Tourism Development Cor-
porafion, a public sector undertaking,
which are located on the National High-
ways, is -attached.

Statement
. N Date of Capaci
Nam: ofth: Unit Location establish- Rogslfy Remarks
ment/com- Beds
missioning
JAMMU & KASHMIR
Jammu Motel . NH-IA 9-9-1972 50/100 This Motel was cons-
tructed by the ITDC
at an  estimated cost
of Rs. 42 lakhs.
KARNATAKA
Hassan Motel NH-48 27-7-1972 28/56 This Motel was set up

by the ITDC by
expanding the travel-
lers, lodge at Hassan,
at an

of Rs. 10-28 lakhs.

estimated cost =
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Forelgn Exrhange Earningg from
Eashmiy Handicrafts

1872, BHR1 SYED AHMED AGA:
Will the Minister ©of COMMERCE be
Pleased to state:

{a) the amourt of foreign exchange
earned Trom export of Xashmir
Hanfferafts during the last three
Years, year-wise; anil

(b) the countries where these handi.
crafts are popular and in demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Export of Kashmir Handicrafig (includ-
ing Carpels) during the last three years
hag ben as under:—

Year Exports fRs. in Crores)
1973-74 4'5
1974-75 70
1975-76 85

(b) Kashmir Handicrafis are popu-
lar and are in demand in US.A, UX,
France, West Germany, Japan, Italy,
Middle East and Scandinavian Coun.
tries,

Assistance given by Financial Institu-
tiong to Private Bector Industries

1873. SHRI VEKARIA: Will the
Minuster of FINANCE  be pleased {o
state:

(a) the quantum of assistance given
by various public financial institutions
1o private sector industries during the
year 1875; and

(b) the quantum of assistance given
to small, medium and large industries,
separately during the year 19757

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). The total amount of financial
assistance sanctioned by the all-lndia
long term public financial nstitutions,
namely, the Indusirial Development
Bank of Indig (IDBI), the Industrial
Finance Corporation (IFC), the Indus-
trial Credit and Investment Corporation
of India (ICICD and the Unit Trust of
India (UTT) to the small scale, medium
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-dosle and large seale industrial units mentioned aguinst eath ~s. ax un-
i1 ¢he private sector during the period der:— .

FINANCIAL ASSISTANCE %ghlb TCIRIVLT HICSCR ITINIL7dT

(Rupees in Crores)
Financial Institttion During the year Small Medium  Large Tewl
scale scale scale
1 LDBI . 19747 % @
(July-June) 73 10 39°10 17°90 3010
2 LFCL . 197§
(fl;llulr!'-Dcocmber) . 13-08 1973 32:83
3 LCIC.IL . 1?75
(January-December) . 032 s1-21 173
4. U.T.IL . 1978
(January-December) . 0.0§ 7-18 723

% Refinance assistance.
@ Includes Rs. 31- 90 ceores of Refinance assistance.

Similar information in respect of the
Life Insurance Corporation of India 1
being collected and will be laid on the
Table of the House,

tor flows through ity scheme
of refinancing of industmal
loans which 1s mainly intendeq
for the small and medium ser-
. . i tries.
N.B.:(i) The State Financial Cor- tor indusiries Besides the
figures of assitance given
porations grant direct assis-
above, the I.D.B.I hag sanc-
tance in the sHipe of rupee tiones assistance of the ord
loans upto a maximum of loneq assistance e order

(ii) Assistance in the

Rs. 30 lakhs to concerns in the
Corporate and Cooperative
sectors whose share capital and
reserves do not excxeed Rs, 1
crore. The all-India iinancial
institutions normally consider
requests from industrial con-
cerns for grant of direct assis-
tance in the shape of rupee
loang only if they exceed Rs.
30 lakhs. As such, the small
scale units do not, normally
come under the purview of the
operationg of the above institu.
tions for direct rupee loan as-
sistance.

case of
LD.B.I includes direct loans

(other than for exports), uun-
der-writings and refinance of
industrial loans. ID.B.L's
assistance to small scale sec-

of Rs. 89.40 crores and Rs.
2470 crores respectively, un-
der its Rediscounting schcme
and Export Finance Scheme,
to industrial concerns in
the private sector which
assistance has largely
heen availed of by medium
scale units The gize-wise
classification of  assistance
under these Schemes is not
readily available with the
I1IDBI

(lir) Assistance in the case of

LF.C, and LCICLIL includes
loans, underwritings/direct
subscriptions and gusdrantees.

(iv) Assistance in the case of U.T.L

includes  underwrifings/sub-
underwritings and direct sub-
gcription o new issues and
right issues of shares and de-
bentures.
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Evasion of Bicesmse Tax, Customs and
Excise Dutles by Birla Group of
Indnatries

1874. BHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
1o refer to item No. 2 of Supplementary
Statement No. XIV laid on the Table
on 11th March, 1978 in implementation
of the assurance given in reply to Un-
starred Questlon No. 2550 on 16th
August, 1974 regarding evasion of in-
come tax, customs and excise duty by
Birla Group Industries and state:

(a) whether penalty awarded in 36
cages, redemption fine in 5 cases and
duty amounting to Rs 20.26 lakh in
31 cases have since been collected
from the Birla Group of Industries
and if so, the particulars thereabout;

(b) what is the cause of delay in
88 cases; and

(¢) whether it iz proposed to im-
pose any severe penalty on the Birla
Group for such large scale violation
of excise and customg rules?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
1o (c). Information in this regard is
being collected and will be laid on the
Table of the Sabha,

CHAITRA 183, 1888 (SAKA)
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Incemtiveg for export of Autemobils
Tyres

1875. SHRy C. H. MOHAMMED
KOYA:
SHRI VAYALAR RAVI:

Will the Minister of COMMERCE
be pleased to state:

(a) the incentives given for
automobile tyre export;

the

(b) total quantity of tyres exported
and amount earned for the last three
years; and

{c) the reasons for giving the in-
centives?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) The incentiveg are those that are
given for all exports. Besides, expor~
ters of types are also compensated on
account of indigenous prices of natural
rubber being higher as compared with
the internatfional prices,

tb) A statement is enclosed.

(¢) To enable the exporters to be
competitive 1n the international mar-
ket.

Statement (Valu: Rs. Lakhs)
1972-73 1973-74 1974-75
Ttems Unit -
Q v Q v Q v
Tyre cisssarcraft . Nos. . . . 375 3
Tyre cases for motor car ooo Nos. 378 a1 611 40 462 46
Tyre cases for mator cycles Nos. 2411 1 1167 0.4 11218 3
Tyre cases for off the road
Vehides | . . 000 Nos. 70 47 6o 9 93 114
Tyre ames for tractors ocooNos. 15 12 61 8 91 20
7 : cusssfor Truzk & Bus oooNos. 137'9 358 ¥22°5 360 106'3 444
Tyre crvszs for othar Vehicles 0oo Nos. 40°4 23 nsys & 085S 230
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¥y e vt elte
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1876. it N wx wawhy ;W
o §f I TaR W G w4
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(%) wm ¥y s ¥
wer waw # 19 e fambar &t &
wiq FT A § foad qry gw Are w9d
w7 g9 wfus ¥ qrgaw § w7 Fow
ot afn &Y § We afe i, Y ¥
w1 gl faad

(&) ¥4 19 B9 &Y a9 1973
74, 1974-75 T 197576 &
sEd ¥ w18, foeft g7 & T
figadT wTaT § H9 ®IW & STEAA fEX
T "

() & ATHIT WY TF HHE FO
WY ATEIAT F EEW 9T T AT
& FTY 70T F fall &Y arawd ¥4
frdt wl* a2 ammr #RAT i g
&) fxg adrg w7 A7%.7 997 ?

wifwen sixrem ¥ swt (s
fivrre wry Tog) ¢ (F) AT
1975 & ¥ stw 7T ¥ 3,
weq WM FY a37 AY FTF favg
Tg e vTe w9 & fAT 19 wiwk
zyfeEm 1 ASH ¥ 1 AT To awr
I3 wfgr gro & arenfas  wAvAr
ArgAT QT Frr o ¢ T gaY g Y
gE &

(@) T feo ¥ v =TETAT
¥ oqt, fteft  qafer s gefgaw
argafa ¥ o) 7 § FaneY afa o
HAT qEAFTT | TeE &1

() o wTwdi ¥ vy sEIAT
w1 &1 gean 787 § av W vy e
T 9 ¥7 AT SWaT o Kexvy oy
syt oYy wiw gdy &7 der

Written Andivery .l
Loams dug frem Orieem

1877, SHR1 CHINTAMANI PANI-
GRAHI: Will the Minster of FINANCE
be pleased to state:

(a) total loan outstanding dgairst
Orissa Government on accpunt of re-
lief advances up-to-date; and

(b) amount of interest Orissa Gov-
ernment have paid to the Central
Government during 1974-75 and 1975~
76 on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b). As
on 31st March 1974, the Central loans
outstanding against Orissa on uccount
of relief of disiress caused by natural
calamities were Rs. 33.39 crores. Fol-
lowing the scheme of debi relief recom-
mended by the Sixth “Finance Com.
mission, these loans have been vonsoli-
dated into one loan, which Is being re-
covered from -1074-15 omwards in 25
years with interest at 4.75 per cent.

From 1st April 1974 onwards, the
earlier policy of providing non.-Plan
Central assistance to States for natu-
ral calamitieg relief has been rescinded.
Under the present policy, Centre pro-
vides, where pecessary, only advance
Plan assistance which is subject
adjustment within the overall Plan ass-
istance allocated to the State for its
Fifth Plan,

Money colleeted OCompenies as
Domwhor:,m

1878, SHRI C, K. CHANDRAPPAN:
Will the Minister of FINANCE be

pleased to state;

(a) whether the tommpanies have
been asked as to how much money
they havy collected dnd refmitted to
l;imm-rmnr:i againgt  compulsory
'deposits;

(b) If se, the facts thereof?
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THE DEPUTY MINISTER IN THE
MINIBTRY OF FINANCE (SHRIMATI
BUSHILA ROHATGI): (a) The em-
ployees of companies are governed by
the Compulsory Deposit Sxbwme com-
mon to all employees other than
those of Government and local authori-
tles. Under this scheme, the company
or employer, who 18 the specified
authority, has to remit within 15 days
of the close of every month all deduc-
tions made from employees for com-
pulsory deposit during the period uplo
the 10th day from the close of the
month to the Regional Provident Fund
Commissioner concerned who 18 the
nomunated authority The scheme also
requires of the Company to furnish to
the Regional Provident Fund Commis-
sioner a statemen{ of remittances for
credit to the Compulsory Deposit
account

(b) The Regional Provident Fun.!
Commissioners who are the nominated
authoribies under the scheme for em-
plovees other than those of Govern-
ment and local authorities, maintamn
only employer-wise accounts, but
there 18 no separate classufication icr
companies Under this scheme, t'll
18th March, 1876, the total amounts of
additionn] wages deposits received
amounted to Rs 48 50 crores and the
total amount of additional dearness
allowance deposits received amounted
to Rs 33284 crores.

The Regional Provident Fund Com-
mussioners have with them enforcement
staff who inspect the books of accounts
and other books and papers of the com-
panies If after inspection or other.
wise {t 15 noticed that any compulsory
deduction made from the employees
have not been remitted to the nominat-
ed authority and properly accounted
for, steps are taken to recover the
amcunt so defaulted with penal inter-
and where conzidered necessary, prose-
cutions are also launched against the
companies. FPor any delay in remit.
tances of the amounis ceinpulsory de-
ducted from the employees, the com-
pany is Hable to pay penal interest at
twice the rate st which interest is wd-
missible to the employee for his de-
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pogit. The defaulted amount with
penal interest is recoverable as arrear
of land revenue without prejudice to
the lability of the company for prose-
cution for contraventions of {he provi-
slongs of the Additional Emoluments
(Compulsory Deposit) Act, 1974,

wezt i # awet ot Fresmfoat

1879, st iy wew difer @ w4y
few adY ag T A 7or ¥ 6
weg g2w F §7 3 Ay gum Peadr
2 fav favg faorg oroor oy fedr
wr ¥ 7 ey 7 gy & fe Avw
frrqarr fedr oy

ey wie dfen faqrr & oardt
T At (Y sror awTe et ) e
X ATHFIT X 25-3-1976 a% fadefy
wzr AW A FAQ  Pearram
frarre wfafawr 1974 %Y T
3(1) ¥ w7 19 =FE A T
TN FY AT & wEw Nl
feir g 1 g3 adY &Y avE ¥ /AT
oY fgr qr 47

wor W ¥ “oive”’ ww

1880, WY am wew difwy : vt
faw Tt 7 Tnd A wor 70y
wer q3wr & fafrs Feaf & fe fewr
5T w1 "W T5 Nfrr foegr v

t?

e oty dfewr fiore & Tandt
e joft (st www ewrewed ) :
I A & T, P W b
¥ e i amtfage fear mr ¢, oic
weg wam § o feft & a Faef ow
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51w wrdfey fray v §, 0 fed
o g — we e wram  emifgr frar
3. Ww gty g 1. WTe
WYy % ¥ ATy urafer farar
2. &ezfgare
3. &= e
1. W dw duy 1. fraqd L. Ty
2 W r - 5. ‘. 1(
3, fafemn 6 3eiv
4. frrmy 7. wTAY
5. “'fgt 8. 'ﬂ'm
6. qI 9. fagt
7. TR 10. WiTrd
8. AT 1. qury Ruw ¥ 1. ferar
9. famraqT 5. G WTE wPT . v
10. FEAT .
6 ¥ de Lo
2. dgw dw o ffear 1. WA 2. AR
2, AR 3. Y
3. fwe 7. (AR & 1. AT
4 I_E ' 8. TPra ¥w e
5wt s fear 1. <rar
6. AT 2. iy
7 of Andaman N
Development and Nicobar
8. grinramt Islands gy Tourist Centres
9. ¥
1881. SHRI SHYAM SUNDER MO-
10. fexemreT HAPATRA: Will the Minister of
TOURISM AND CIVIL AVIATION be
1. TR pleased to state:
12. & (a) what plang Government have
13. ITATET for development of Andaman and
Nicobar Islands as tourist spots;
14, wiedar
(b) how many foreign tourists
15. FAEYT visited the Islands in 1678.76; and
16, WHaT (c) whether there are any restric-

tions on the movement of forelgn
tourista there?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] SURENDRA PAL
BINGH): (&) to (c): Foreign tourists
are allowed to visit the Northern
group of islands only (excluding re-
perved areas) subject to compliance
with the entry formalities. Applica.
tions from foreign tourists for permis.
sion to visit these islands have to reach
the Ministry of Home Affairs at least
three weeks in advance from the pro-
posed date of visit. A total of 64
foreign tourists are reported to have
visited Port Blair (Andaman Islands)
#rom 1st January. 1975 to 28th March,
1978,

There are no schemes, for the present
to develop Andaman and Nicobar Is-
ands in the Central Sector as large
scale development of tourist facilities
in these Islands 18 dependent upon re-
moval of entry restrictions for interna-
tional tourists and better communica-
tion {acilities. The Island Administra-
tion, however, has provided a 16-bed
Tourist Bungalow of Portd iBlai;', and

to consiruct additional ac-
:::spmation at Port Blair during the
Fifth Plan,

Opening of Branches of SBI, and
Naticnalisog Banks in Himachal
Pradesh

1883. PROF. NARAIN CHAND PRA-
SHAR: Will the Minister of FINANCE
be pleased to state:

(a) the number of branches of the
State Bank of India and other Nation-
alised Banks in each one of the 12
Districts of Himachal Pradesh as on
1st January, 1976; and

(b) the nameg of the banks.which
have proposals for or have sanctioned
opening of new branches in each one
of these Districts indicating the loca-
tions thereof?

THE MINISTER OF STATE IN- .

CHARGE OF THE DEPARTMENT OF
REVENUE AND_ BANKING (SHEI
PRANAB KUMAR MUKHERJEE):
(a): The requisite information is set

CHAITRA 13, 1808 (SAKA)

. in the manner asked for.
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out in Statement—I Laid on the Table

of the House. [Placed in Library. See
No. LT-10808/761.

(b) Branch opening is undertaken
by the banks within the framework of
three year plans. The plans for the
years 1976—78 are still under serutiny
of the Reserve Bank. However, the
names of the places in Himachal Pra-
desh in respect of which the publie
sector banks hold licences issued/
allotments made for branch opening, as
on December 31, 1975 are set out in
Statement—II laid on the Table of the

House. [Placed in Library. See No. LT-
10609/78).

Grant of Agricultural Loans by Natio-
nalised Banks in Himachal Pradesh

1884. PROF. NARAIN CHAND
PARASHAR: Will the Minster of

FINANCE be pleased to state:

(a) the number of persons who
applied for loans for agricultural pur-
poses from the nationalised bankg in
each one of the 12 districts of Hima-

chal Pradesh during the calendar year
1875; and

(b) the number of persons, district-
wise who were sanctioned these loans
alongwith the numbey of cases reject-
ed and those which are still pending?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Data regarding number
of applications received and number of
applications rejected/pending are not
available, as the same are not compiled
However,
district-wise data regarding borrowal
accounts under both direct and indirect
agricultural advances made by ol
scheduleq commercial banks including
nationalised banks is being collecied
and will be laid om the Table of the
House.
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Lonty goanted by Nottotiliseg Banks
for Bwall and Cettaye Nweiries in
Himachal Pradesy

1886. PROPF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the number of persong who ap-
plied for loans for small and cottage
industriegs from the nationalised banks
in each one of the 12 districts of
Himachal Pradesh during the calen-
dar year 1973; and

(b) the number of persuns, district-
wise, who were sanctioned these loans
alongwith the number of cases reject-
ed and those which are still pending?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF

APRIL &, 1470
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REVENUE AND BANKING (SHRT
PRANAB KUMAR MUKHERJER):
{a) and (b). The present systems Of
data reporting does not provide fow
compilation of data relating to the
number of persons who have applied
for loans for small and cottage indus-
tries and the number of such applics-
tions sanctioned and rejected by the
banks or pending with them, However,
available district-wise data which re-
late to the number of borrowal ac:o-
untg and the total outstanding advan-
ces of scheduled commercial banks to
small scale industries in the State of
Himachal Pradesh as at the end of
June 1974 are set out in the attached
statement.

Statement

(Amount in thousands of rupccs)

o District bfr:-‘:.wflf Ampunt
accounts  standing
1 Bilaspur . . . . L1 62
2 Chamba . . . . . 3 73
3 Hamirpur . i} <o
4 Kangra . . . . . . 6o 3502
s Kaul . —_— 3 34
& Mandi . . . . . 18 141
7 Siml e e - - 77 5253
8 Sirmur . . . . . . 1 X556
9 Solan . . . . . B6 2909
10 Una . . N . . . . 12 1086
State Total . . . 425 15043

v

: in respect ef Kinnatr and Labul-and epiti is reflooted ip distpiors cur
oPwhich Ban et B, charged v,
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Assessees of Wealth-Tax

1890. SHRI 5. R. DAMANTI: Will the
Minister of FINANCE be pleased to.
state:

(a) the number of persong whose-
taxable wealth is more than Rs 26~
lakhs ag on 3ist March, 1973; and
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(b) how many more have
“been added ag a yesult of

under ths Voluntary Disclosure
Scheme ?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAR KUMAR MUKHERJEE):
(a) and (b). The information is beng
collected ang will be lald on the Table
of the House,

Hampering of India’s Exporie due 1o
Port congestion in Persisn Gulf

1891. SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleased
to state:

(a) whether the port congestion in
the Persian Gulf is so serious that the
ships have to wait for upto six montha
which is seriously hampering India's
expaorts;

(b) whether Indian expurters are
unable to meet delivery schedules and
on this score are losing tn European
rivals who are not as competitive;
and

(¢) if so, the steps taken by Gov-

ernment to remedy the sgituation?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). Some of West Asia Gul
ports, particularly Khorramshshr,
Basrgh, Damman and Doha are heavily
congesled causing berthing delays ran-
ging trom 7p days at Doha to 150 days
at Khorramshahr, Port congestion is
affecting vessels of all nationalities,
including India and exporters are un-
able to meet delivery schedules, How-
ever, there is no report of Indian ex-
porters losing to European rivals,

(¢) 1. Government and Shipping
Conferences serving the trade
irom India to West Asia Gulf
ports are actively considering

APEL 3, 4008

o
2. A gelsgaion conalating ot the
representatives of East Coast
of India/West Asia Giiff Con-
ference, Enstern India Ship-
pers Association and Govern-
ment has bean deputad to im-
portant gulf ports to study
the problem with & view to
devise ways and means to
tackle the situation.

3. The Indian Shipping Lines
have been advised to ration-
alise their sailing program-
mes to the congested ports to
that minimum number of
Indian ships with the maxi-
mum cargo go to these ports.

Advances made by Natloualizeq Bazks
to sick industria! Uniis

1892. SHRI C, X. CHANDRAPPAN:
SHRI NITIRAJ SINGH CHAU.-
DHARY:

SHRI VASANT SATHE,
SHRI X. M. MADHUXAR:
SHRI R, N. BARMAN:

Will the Mnister of FINANCE
be pleased to state:

(a) whether a large number of sick
industrial unitg in the country includ-
ing those showing signg o! incipient
sickness are mainly responsible to cut
down the profits of public sector
banks;

(b) if so, the advances made by the
public sector banks to sick industrial
units during the last three years
State-wise;

(c) whether Government have con-
sidered the problem reccntly and for-
mulated package of measures to meet
the situation and contain the pheno-
mena; and
of;d) if 50, the salieny feutures there-

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(8) amd <(b). The fact that
borrowing wumts may face diffi-
culties due to a variety of
reasons and that such diffieuities
may result in units becoming sick is
inherent in the conduct of commerciul
banking operations by public sector



every attempt to nurse such borrowing
units out of difficulties. Only when a
uvnit becomes completsly sick and clos-
es down and there is no hope of its
reopening either by its take over by
other managements or by nationalisa-
tion, the possibility of banks losing any
money advanced to such units arises.
In such cases, it 1s possible that after
ihe bankg have enforced their legel
claims against the securities whith had
been taken, ultimate write off of a bad
debt may arise. As a normal nractice
of prudent banking, the banks, in con-
sultation of their statutory uditors, do
provide Reserves for bad and doubtful
debts at the time of appropriation of
profits earned by them year after year.
Bagd debts which are ultimately wiitten
off are met out of Reserve for baj and
doubtful debts built by the banks.

In accordance w.th the provisions of
Bection 28 of the Banking Regulation
Act, 1040, reag with the proforma «f
Balance Sheet and Profit and loss ac-
count, prescribed under it, the Reserves
for bad and doubttul debts of anv bark
are not disclosed :n the puhlished ac-
counts. It is. therefore diffizalt to
divulge any information regarding the
advances made bv the banks in reia-
tion to which Reserves for bad and
doubtful debtg have been provided for
in the accounts cf where bad debis
bave been actuall, written off.

{c) and (d). Ways and meang fo
detect and remedy incipient sickness
with the help of management and
eredit information system in industry
have been continuousely ensaging the
attention of the (Governmeni, in con-
sultation with thp Reserve Esnk of
Indfa, the public seclor ban%s snd the
Jong term publiz financial inctitutions.

Demand made by Maharashira Gov-
ernment for implementation of Cofton
Procurement Scheme

1803, SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
1o state.

(a) whether Government of Maha-
Tashtra have recently sought a short-
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term loan of Rs, 40 crorep from the
Centre for liquidating its outstanding
;;mnotmtmronhemmxm-

(b) if so, the reaction of Govesn-
ment to the proposal; and

(c) what other steps are taken or
proposed to help the State Govern~
ment to tide over present Sfnancial
difficulties in the Implementation of
Cotton Monopoly Procurement
Scheme ?

THE DEPUTY MINISTFR IN 1HE
MINISTRY OF FINANCE (SHAIMATIL
SUSHILA ROHATGL): 7a) ¥rs, Bir.

(b) and fc). The .rqu2st of the
State Government ig inde: ronsidera-
tion in consultzdion with the Reserve
Bank of India.

Amounts misappropriated by Em-
ployees of Air India/Indian Airiiges

1894. SHRI NIIIRAJ SINGH CHAU.
DHARY: Will the Minister of TOUR-~
ISM AND CIVIL AVIATION bte pleas-
ed to state:

(a) the amounts misappropriated or
embezzled by employees ol Air India/
Indian Airlines during the last three
years, year-wise; and

(b) the action taken againgt persong
involved 7

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ BAHA-
DUR): (a) and (h). The position in
respect of Air-India and Indian Alr-
lineg is indicated bLelow:—

The amount misappropriated or em-
bezzled by employees ofi—

AIR-INDIAs

Rs.
913N - . . 3,20,000
WIS - . 9,328

197576 . .« . HAIP
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Textile Mills in Kerala under National
Textile Corporation

1896. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Mimster of COM-
MERCE be pleased to state:

(a) the names of the textile mills in
Kerala under Nationa] Textile Corpo-
ration;

(b) the financial pnsition of these

mills after the take over by National
Textile Corporation;

(¢) whether any mills have again
been closed down; and

(d) if so, the reasons therefor and
steps being taken to run thesg milis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): i8)
The names of the millg are as under.—

(1) Kerala Lakshmi Mills, Trichur.

(1) Alagappa Textile {Cochin}
Mills, Alagappanagar

(iii) Vijaymohini Mills, Trivan-
drum.

(iv) Parvathi Mills, Quilon,

{v) Cannanore Spg. & Wvg. Mills,
Cannanore.
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(b) Luss in the month of January
1676 was Rs. 11.79 lakhs as against
Rs. 20.63 lakhs in July 1975.

(c) No, Sir.

(d) Loes not arise,

Expert of goosds to Yugoslavia

1897. SHRI D. D. DESAI: Will the
Minister of COMMERCE he pleased to
state:

(a) whether Govermment have
cdecided to export some goods to
Yugoslavia to wipe off the rupee sur-
pluses accumulated in that country;
and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
ang (b). Yes, Sir. As a result of the
switchover to payments on a {free
foreign exchange basis with Yugosla-
via with effect from 1st January, 1973,
certain rupee balances accrued in
favour of Yugosiavia.

In order to liquidate these rupee
balances, it has heen decided to export
certain products like wire ropes, wire
sirands. wagon components, commer-
cial vehicles, diesel engines and parts,
linoleum, tractor components, automo-
bile parts, pig iror, pulling and lifting
machines, tyres, textiles, groundnuts,
leather, tea and pepper.

-

I EET R (e A H
ElEC]
1898. =ff se Y WS ¢
o HIFTIATT I7T7 ¢
T Wedq HIT AR TwEa g§47
JZ FA AT FAT F4T 7 :

(F) #ar U= § Flzr WG
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T F I g =€r
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Uneconomic routes operated by Indian
Alvlines

1802. SHR1 JAGANNATH MISHRA:
Will the Minister of TOURIBM AND
CIVIL AVIATION be pleased to state:

(a) whether Indian Airlines are
operating any uneconomic routes; and

(b) i so, the particularg thereof?

THE MINISTER OF TOURISEM AND
CIVIL AVIATION (SHHRI KAJ BAHA-
DUR): (a) and (b). Of the 83 routes
operated by Indian Airlines during
1974-75, 72 were uneconomic routes.
A statement giving these routes s
laid on the Table of the House. [Yec-
ed in Library. See No. LT-10616,76]

Air Agreement with Srl Lanks

1803. SHRI JAGANNATH MISHRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased io slale:

(a) whether an air accord hag been
signed with Sri Lankg recently; and

{b) if so, the main featureg thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): (a) and (). Consultations a5
beiween the delegations of the Govern.
ment of India and the Government of
Sri Lanka were held in New Delbi on
12th and 13th February, 1876, The two
delegation; agreed as follows:—

(i) The designated airline of the
Government of Sri Lanka shall
be entilled 1o operate 10
Karachi and Shsrjah wvia
Bombay within the overall
entitlement of 14 sérvices per
week. The number of services
so operaled from Bombay to
Sharjah via Karachi shall not
exceed two per week in each
direction.

{ii) The airline designated LY the
Government of Sri Lanka shall
be entitled to uplift/discharge’
at Bombay not more than ll‘
(thirty) fifth frecdom passen-
gers per week between Bom-

»
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“ bay and Sharjah on the two
specified services. This limi-
tation could be computed on
a fortnightly basis. There
shall not be any restrictions
on fifth freedom carriage bet-
ween Bombay and Karachi on
the services specified above.

(iii) The desiznated airline of Sri
Lanka shall have the righ' tn
omit Karachi on any one of
these serviecs,

With reference to their right to
operate to points beyond Colombo
without any restrictions, the Indian
delegation indicaled the intention of
the designated airline of the Govern-
ment of India to operate services bet.
ween Colombo and Male. This was
noted by the Sri Lanka delegation,

It was agreed tha! pending Exchange
of Letters, the arrangement: set out
above would he given effect to as from
13-2-19786.

Production of Fine and Medium Cloth

1904. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COM-
MERCE be pleased {o state the total
production of fine and medium varie-
ties of cloth in the country from 1973
to 1975 year.wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGID:
The production figures of Medium ‘B,
Medium ‘A’ and Fine calepories of
cloth during 1973 to 1973, vear-wise
are as follows:

(Figuresir millior motresd

Yesr  McdumBModnm'A’ Fie

1973 1287°7 15589 368-3
1974 1272°4 19576 276:6
1975

(Provl) 1151°1  18¢8:p 2477
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Incrense in profits of Public Limited
Companies

19005. SHRI SOMNATH CHATTER.
JEE: Will the Minster of FINANCE
be pleused Lo refer to the answer given
to Starred Question No, 72 on 8th
January, 1976 regarding profits of
public Limited Companies and siate:

(a) whether profits of public limiteg
companieg have further increased dur-
ing 1974-75;

(b) if so, the facts thereof;

(c) whether Government have any
scheme to impose ceiling op profits;
and

(d) if so, the salient features there-
of? i

THE DEPUTY MINISTER IN TIIE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (h).
The Reserve Bank hus not yet publish-
ed any study relating to 1974-75.

(r) At present there iz no such
scheme under the consideration of the
Governmeni.

(d) Does not arise,
Performance of 1T.D.C. Hotels

1906 SHRI P. GANGADEB: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to sta'e:

(a) the profits earned by India
Tourism  Developnien.  Corporati'm
hotels 1n 1975376,

(b) whether LT D.C. huas improved
upon ity werformance during the last
three vears, and

(¢ 1f <o salient featares thercof®

THE MINISTER OF STATE IN TUE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SIIRI SURENCRA PAL
SINGH). (a) The accounts of the India
Tourism Development Corporation for
the year 1973.76 are under compila-
tion However, the profit earned by
the India Tourism Development Cor-
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poration hotels from April 1975 10
January 1976 hes been provisionally
worked out to bo Rs, 1585 lakhs. This
figure is subject to audit and adjusi-
ment

(t) and (¢} Yes. Sir, The profits of
the India Tourism Development Cor-
poration hotels fur the last three years
are as under:—

- — [SS—— —

Nt proflt

Year (Rs. I
Lakhs)
1972-73 . . . . . 32-01
1973-74 . . . ‘ . 19 93

1974 75 . . . . 6823

City Compensatory Allowance to Cen-
traj} Governmen{ cmpluyees posied at
Chandigarh

14907. SHR] PRABOI'H CHANDRA
Wil the Minster of FINANCE
be pleaseg to state

{a) whether the Central Govern-
ment employves posted at Chardigarh
get far Jess oty compensat.ry allow-
ance in comparison to the allowance
paid to the Pumah ang Hary.na Gov-
ernment emplnyees posted at the same
place; and

(b if so. the reasous for thi. dis-
panty?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) It 1s under-
stbod that the Governments of Punjat
and Haryana have sanctioned a com-
pensatory allowance of 124 per cent of
pay to their employees at Chandigarh.
Central Government employees posted
at Chandigarh are entitled to a Special
Compensgatory Allowance at 5 per cent.
uf their basic pay.

CHAITRA 13, 1888 (SAKA)
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(b} In ibe maiter of grant of com-
pensatory allowance to their em-
ployecs, the Central Government have
their own separaie crilema which are
based on the ricommendations of the
Third Pay Commission and are ap-
plied umfoimly throughout the coun-
fry The Siate Governmenis have
their own criteria in this matter, which
differ not only as between the Centre
and the Siates but also as  between
ihe Stales themselves.

Fake Nofes Gang in Kerala

1908. SHRI M. RAM GOPAL
REDDY Will the Mincter of FIN-
ANCE ULe plessed lo state

(a) whether a fake notes gang was
recenily smarhed in ile ala, rnd

(b) if sc, the number of persons
arre«ted?

THE DEPUTY DMINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
The mmformation 1» being collected from
the Goveinment of Kerala and will be
lmid on the Table of the House as
s0on ag possible,

Production ang Export of Tes

1909. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minmsier of COM-
MERCE be pleased io state:

(a) the total production of tea dur-
ing the la-t three ytars,

(b) the total quantity of tlea ex-
ported during that period,

(¢) the gpmount earned by Govern-
ment as foreygn exchande during that
period; and

(d) what was the total quantity of

iea exporteq to rupee payment coun-
trieg?
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TRE DEPUYY MINISTER IN THE (e) to (d). Detalis of production and
MINISTRY OF COMMERCE {(SHRI exports of tea during 1973-T8 to 1874~
VESHWANATH PRATAP SINGH): T8 are ms under:-~

» somnm—

Export to Rupee

Y:ar Preducticn Expint Toymert cobgt o
Mkgs) OtyMkg.  Velue millr
R:. Cr.
1972-73 .. . 45600 192-2  147'29 84 %
1973-74 . . . 473'00 190 3 144 85 72 6
1974-7% . .« 4895 220°8 219 93 8¢'8
Purchase of colton on various matters of mutual interest

1810, BHRI NITIRAJ SINGH CHAU.
DHURY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the National Toextile
Corporation owes any money to mer-
chantg for cotton ard other materials
purchaseq by it on credit, and

(b) 1f so, amoun: thereof and whenr
were the purchaieg made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{(a) and (b). The information is belng
eollected and will be laid on the Table
of the House.

Indo-Yugoslav Joint Commitieg

1811, DR. RANEN SEN:
SHRI M. KATITAMUTLU:

Will the Minister of COMMERCF
be pleaseq to state:

(a) whether the Tenth Sessun of
the Indo-Yuguslav Joint Comumittee
was held in Pelgrade in February.
1876; and

(b} if s0, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). Yes, Sir. At the Tenth Session
of the Indo.Yugoslav Joint Committee,
held in Belgrade in Fbruary, 1076, dis-
cunsions were beld with the Yugoslavas

in the field of trade, industrial colla-
boration, cooperation in bhanking, fin-
ance and shipping and cooperation in
third countries. There was an ex.
change of views on multilateral issues
in the background of the forthcominm
UNCTAD IV. The two sides examin-
ed the possibilities and identified areas
for the diversification of mutual trade
The Yugoslav side mdicated their in.
terest in the import of high grade iron
ore and in the supply of wagons from
India. Promising areas of Indo-Yugo.
slov cooperation in third countries
were also identified.

In the field of banking and finance,
both sides expressed their satisfaction
with the establishment of first con-
tacts among Yugoslav businesgs banks
and branches of Indian banks abroad.

In the field of cooperation in ship-
plng. the Yugoslav side agreed to enter
into negotiationg on an agreement on
shipping with India during the course
of this year,

Tea Research Station at Cachar

1812, SHRI D. K. PANDA: Wil the
Minister of COMMERCE be pleased
fo state:

(a) whether the Indian Tea Asso-
ciation has demanced petting up of 2
fulfledged tea rescarch station at
Cachar; ang

(b) it so,
thereto?

Governmen{’s resction
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\THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VIBSHWANATH PRATAP SINGH):

(a) Government have seen a news
by the Government so far

(b) No formal proposal has been
received either by the Tea Board or
by the Government co far.

Construciton of Airport in Libya by
International Airporks Authoridy of
Tudia

1913. SHRI RAJDEQ SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(4) whether the Libyan Govern-
ment have formally handed over &
gite for an airport to be constructed
by the International Airports Autho-
rity of India and the National Build
ing Constru~tion Corporation,

(b) whethey the Rs 36 crore project
is one of the higgest aivil engincening
works ever awascei by any count.y
to Indlan design and execution agen-
cies;

(¢} 1f g0 whether the Aurports
Authoirity has set up s own consul-
tancy services for planrirg construc
tion ang deve'some it of airports and
terminal, or wi'l it take the help of
some other ~rga-uzaliwm i  the coun-
try: ang

{8) whether th.s asfsignment was
obtaired by comneting 11 a global
tender?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yex, Sir. The site
was formally handed over by the
Government of Libyr to the Inter-
ndtional Airports Authority of India
on et March 1976,

{h) This contract is one of the big-
gest civil engineering contracts abroad,
awarded to an Indian agency.

te) end (). ‘e International Air-
ports Rutherity of India han expettise
in planning, designing awmd preject
minagement of airpert construction
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jobs, The actual construction work
will, however, be carried ous by the
Nationa] Buildings Ccnstruction Cor-
poration who are working as “cons~
truction associates” of International
Awports Authority of India. This
contract has bean secured after com-
peting in a global teuder

Indign Englucering Goods

1914 SHRI RAJDEO SINGH: Will
the Minister vf COMMERCE be pleas-
ed to state the name of the country
which 18 biggest importer of our engi-
neering goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
During 1974-75, Traq was the biggest
importer of Indirn engineering goods,

Missing of jewellery ang other assels
from bank lockers

1915 SHRI C. K CHANDRAPPAN:
Will the Mmister of FINANCE be
p.eased to state

d4) whether Government arg amare
of complaints from the public in re-
gard to loss of jewellery and other
assets from bank lockers;

(b)Y 1f so. the
ang

particvlars  thereof,

{¢) what steps Government have
taken agamst <uch fraui cases’?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND RANKING (SHRI
PRANAB KUMAR MUKHERJEE): (8)
to (c). Government have received
certain complaints in January—Feb-
ruary, 1978 alleging los: of cash and/
or jewellery from the lockars of a
branch of a bank in Dethi. The Delhi
Police have also reporteq that a came
has been regmtered in January, 1976
by them on complainis filed with them
in this regard. Police investigations
in respect of these compleints are stifl
continuing and unly after the polive
investigation is compleled, it will be
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known whethar the contents of any
lockers were missing. In branches
where there is jrovision for lockers,
banks have their usual arrangements
for ensuring safety ané security of
lockers.

Trade between Tripura and Bangln-
desh

1916, SHR] DASARATHA DEBR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the no:taul trade rela-
tions belween ludia and Bangladesh
have been restored; anig

(b) it so. whether there is normal
trade in tortoise an| fish between
Tripura and Bangladesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) India and Banrgladesh have normal
trade relations,

(b) It is proposed tc import fish
worth Rs 3.5 crcres {rom Bangladesh
during 1976. A part of the import
will be through entry points in Tri-
pura.

There is nt prc:.nt no proposal to
import tortois?s {rum Bangladesh
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Santa Cruz Electronies Exbor{ proces-
sing Zone

1618, SHRI P, &. SHENQY: Wili the
Minister of COMMERCE be pleased
to state:

(a) the number of units that have
been established in the shanta Cruz
Electronics Export Provessing Zone
ang the tstal export made by these
units so far; and

(b) whether there is any proposal
to establish such units in cther parts
of the country with port facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGH): (a)
Twelve, The value cf exports from
the Zone since its ine2plion i.e. from
1st September 1974 to 24th March,
1976, is Rs. 53.78 lakhs.

(b) Some suggestions have been re-
ceived for setting up other free trade
zones in z few port towns, but no
decision has been tzker on any of
them so far.

Amount invested by L.IC. in major
and mediom industries

1919. SHRI P. R. SHENOY: Will the
Minister ef FINANCE be pleased to
state:

(a) the total smoiunt invested by the
Life Insurance Corporation of India
in major and mediura industries in the
jear 1975 industry-wise; and

(b) the total amount invested in
States and other securities during this
period, State-wise?

CHAITRA 13, 1898 (SAKA)

Written Answers 114

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Two statements giving the required
information are }aid on the Table of
the House, [Placed in Library. See
No., LT 10611/76].

Recruitment in Nationalised Banks

1920, SHRI P. R. SHENOY: Will
the Ministar of FINANCE be pleased
to state:

(a) the total number of persons re-
cruited in different prazdes in the na-
tionalised bankg in 1375; 2nd

(b) the total number out of them
belonging to the Scheduled Castes and
Tribes under each grade?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB XUMAR MUKHERJEE):
(a) and (b). Infurmation as furnished
by 14 nat*ionalised banks regarding
recruitment of Officers Clerks and
Subordinate Staff during 1975 is given
below:

‘Total No. No. of

Category reciuited SC/ST
persons
recruited

Officers . : . L 1418 215
Clerks " 10257 2237
Subordinate Staff . 4081 1272

Impression on Foreign Tourists

1921, SHRI RAJDEO SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION he pleaseq to state:

(a) whesther Government are aware
that display of art pieces depicting
working women in semi-nude state at
public places like railway stations and
airports is having a poor impression
on foreign tourists; and
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(b) whether Guvernment propose
to remove or replece all such por-
traits?

THE MINISTER OF STATE IN
THE MINISTRY OP TOURISM AND
CIVIL AVIATION (SHR! SURENDRA
PAL SINGH): (a; and (b). The Gov-
ernment is not aware of such displays
at public places Lke railway stations
and airports, which should have ad-
verse effect on foreign tourists,

Composition of Committee set up
under the Chalrmanship of Managing
Director of Cotton Corporation of India

1922, SHR] VASANT SATHE: Will
the Minister oif COMMERCE be pleas-
ed to state:

(a) the composiion of Committee
set up under the Chawrmanship of
Managing Director, Cotton Corporation
of India and its terms of reference,

and

(b) whether ad:quate representation
fo the cotton growers has been given
on the study panel?

THE DEPUTY MIXISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) A stateme=t 1z ettached.

(b) Yes, Sir.
Statement
(a) COMPOSITION OF THE

COMMITTEE

1. Shri N. S. Kuikarnj, Managing
Dirsctor, Cotton Corporation of
India, Bymbay—Chairman,

2. Adviser (Cotton), Ofice of the
Textilc Comm.ssioner, Bombay.

3 Agricultural Pioduction Com-
missioner, Ministry of Agricul-
ture & lIrrigation,

" 4. Represeniutive of LCAR.

8. Managing Directar, National
Textile Corporation.

APRIL 2, 1976
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6. Shri €, 8. Ramachar, MA
Sitalakshmi Mills, Madurat,

7. Shri K. Sunderaj, Managing
:‘uwwr, Tuffiite Plastics, Coim-
tore.

8. 8hri B, G, Kakatkar, Qeneral
Seeretary, LC.MF., Bombay.

9. President, East India Cotton
Association, Bombny

10. Shri M. G. Bokure, Nagpur,

TERMS OF REFERENCE

The Committees is required to go
into the present relationship between
the price of kapas paid to the growers,
the Mill-gate prices of lint and the
prices fixed fur yarn/cloth and recom-
mend whether any changes on ratio-
nalisation can be effecied in the mn-
terests of mamtaming stability of
both cotton and yarnscloth prices
the interests of grower: on the one
hand and the consumers on the other

Shri C. 8. Ramachar of M’s, Bita-
lakshmi Mills, Maduraj had, however,
expressed his inability to associate
himself with the Committes for rea.
sons of health.

Dr, M. G, Dokure .3 the Secretary of
the Maharashtry Cotton Growers' Sang
and also Editor of Inchan Kapas Bul-
letin. Besides him, the Agricultural
Prosuction Commissioner to the Gov-
ernment of India and the representa-
tives of 1.C A.R. also directly repre-
sent the interests of the growers,

Development of Civll Aviation in
Mahbarashirs dericy Fifty Plan

1923, SHR! VASANT SATHE: will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Goveinmen: of Maha-
rashira have furnished proposals re-
garding development of Civil Avialion
in Maharashtra State dutring the Fifth
Plan;

(b) it 80, the main features thereo!
and expenditure involved; and
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{e) the proposals fhat have bheen
approved and incorporated in the Fifth
Plan ang the proposal still under the
examination of Union (Government!

'YHE MINISTFR OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The Director Gene~
yul of Civi| Avistion has not so far

received 2ny proposals in this regard
from the Maharashtra Government.

(b) and (c). Do not arise.

Problem; faceq by Carpet Weavers
1025. SHRI SARJOO PANDEY: Will

the Minsiar of COMMERCE be
pleased to stato: "

(a) whether Government are aware
of the problems faced by carpet wea-
wers in India and particularly in U.P.;
and

) it 85, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) As far ag Government is
aware, there is a good demand for the
services of carpet weavers all over
fhe country ang especially in U.P.
from where the hulk of exports takes
Phace. Their wages/earnings have
been generally rising with the increase
In demand for carpets
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Proposal to Link Daltanganj (Bihar)
by Air

1827 SHRI HARI
SINGH: Will the Minister of
TOURISM AND CIVil, AVIATION
be pleased to state whether there is
any proposal to Lnk Daltangenj
{Bihar) by air service especially in
view of the tourist atiractions of
Betla National Park?

KISHORE

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR] RAJ
BAHADUR): Thete 15 no proposal to
airlink Daltangenj at present.

Payment of Compensition to the Share
Holders of Bank of Blhar

1938. SHRI HARI KISHORE

SINGH: Will the Mmister of FIN-
ANCE be pleased to state:

compensation since its take-over:
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{b) if so, the reasons therefor; and

{t) by what time the compensation
ig likely 1o be paid?

THE MINISTFR OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERIJEE):
{a) No compenwation has been paid
so far to the shamie holders of the
Bank of Behar Ltd.

(b) and (r) Th4e 1eadily resalisable
assets of the Bank Jf Behar Lid, were
not sufficient to 1ueet jy full its depo-
sit and other habiluies. However, to
pay the amount due tv the dcpositors
in full the short-fall was made good
by the Degosit Irsui.nce Corporation
and the State Bank of India with
which the bank wuss amalgamated.
“The scheme of amalgamation provides
that the share holders are to be paud
prorata compeusition ouly after the
dues of the Deposit Insurance Corpo-
ration and the Stale Bank of India
are met out of the 1eulisations made
from the ant rcadily realisable assets
of the Bank of Behar Ltd.

Reserve Bank of Indio has reported
that as on 26th Scptember, 1975, the
assete of the bank stii} to be realised
stood at Rs. 118.13 lakhs and the
amounts du= from it to the Stae
Bank and the Depasit Insurance Cor-
poration stood at Rs 34.15 lakhs and
Rs. 16.70 lakhs raspectively. As the
realisation of the unreslised assets
depends on several fuctors and dues
of Deposit Insurance Corporation and
-the State Bank are to be paig first, 1t
may not be possible to indicate ot
this stage, the time by which pay-
ment to the shareholder: of the bank
could be made.

Purchase of Concorde Alrcraft

1929, SHRI HARI KISHORE
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have taken
any decition in regard {0 the purchage

APRIL 2, 1876
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of concorde aircraft for Air India and
the Indian Airlines; and

(b) if so, the facts thereof?

THE MINISTER OF TOURIEBM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) end (b). Air-India
and Indian Airlines have no proposal
to acquire uay Concorde aircraft,

High Price of Texiile Goods

1930. SHRI HARI KISHORE
SINGH: Will the Mimister of COM-
MERCE be pleused to slate the rea-
sons for continued high prices of the
textile goods, especially in view of the
apparent crash in prices of raw ma'e.
rial?

THE DEPUTY MINISTER IN THE
MINISTRY OF JOMMERCE  (SHRI
VISHWANATH FRATAP SINGH):
According tn the Index Number of
wholesalc prices of mill cloth daring
February 1976 the lovel was 161 per
cent less than that auring February
1875.

Proposal to place Srinagar Airport on
International Air Route

1931, SHRI SYED AHMED AGA:
Will the Minister vf TOURIEM AND
CIVIL AVIATIOM he pleascq 1o -tate
whethey in order to facilitate the visit
of foreign tourists to Kashmir, Gov-
ernment propose to place Srinagar
Aijrport on international air route?

THE MINSTER OF TOURISM AND

CIVIL AVIATION (SHRI RAJ
BAHADUR): There ia no proposal
under consideration at present to

place Srinagar airport on international
air route. However, Indian Airlines
are providing sdequste jet and other
air services to Srinagar.

Ceifing in Business of Foreign Banks

1932. SHR] VEKARIA: Wil the
Minister of FINANCE be pleased to
state whether thete js eny celling wn
the total balance f business of-foreign
banks wéfking in India?
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B v 100 MIN‘!S‘I'ER OF -STATE m-
'C!'I.ARGI: OF THE GEPARTMENT OF
REVENUE AND BANKING {SHRI
PRANAB KUMAR MUKHERJEE):
The working of 8l] commercial banks,
including foreign banks, is governed
by the provisions of the Banking
Regulation Act 1840, Reserve Bank of
India ‘Act 1934 Foreign Exchange
Regulation Act 1973 und other statutes
ag a8lsp the directives issued and poli-
cies laig down by the Reserve Bank
of India, and no specific ceiling as to
the volume of business which may be
handled by the foreign banks has
been prescribed.

Exports by Foreign Companies

1833. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether certain foreizn com-
panies are exporting about 50 per cent
of their total production:

(b) if s0, the names of thuse foreign
companies; and

(c) the products being exported by
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(&) to (c). Expoit statistics are not
maintained firmwise.

Import of Raw Cashew

1934, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

‘(a) whether <my trade agreements
have been concluded with African
countries for the import of raw cashew;
and
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(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No, Si.

The Casnaw Corporation of India
through whom the import of raw
cashew-nuts is canalised, however,,
concludes, from time tlo time, pur-.
chase contrac’s for import of raw
cashewnuts i{roem African countries,

For the import of raw cashewnuts.
of 19875-76 crop, the Corporation has-
so far concluded in December 1875,
through their agert in Kenya a con-
tract for the purchasz of a quantity
of about 10,00 {o 15,00C tonnes from
Kenya,

Import of zinc and copper

1935, SHRI P, GANGADEB: Will
the Minister «f COMMERCE be pleas--
ed to state,

(a) whether ther2 was any fall in
the imports of zinc and copper during.
the current financial year:

(b) if so, reasons therefor; and

{c) the total ,uentily of zine im-:
ported during 1974-75 and 1975-76?

THE DEPT/TY MINISTER IN THE:
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Increasad indigenous production
and carry over ¢f Imported stocks:
from previous year arismg from slow
off-take by consumers.

(c) 1874-75 70,000 tonnes, 1975-76.
(Provisional) 33,000 jonnes.



1323 Papers laiq
1200 hrs,
PAPERS LAID ON THE TABLE

REPORT ON THE WORKING Or DEPOSIT

INSURANCE CORPORATION BOMBAY FOR

THE YEAR 1974 AND NOTIFICATION UNDER
CugroMs AcT, 1962

THE MINISTER OF STATE IN-
CHARGE OF THE DEFARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): 1
deg:

(1) to re-lay on the Table a
copy of the Report (Hindi ernd
Engligh versions) on the
working of the Deposit Insu-
rance Corporation, Bombay,
for the year ended tne 3lst
December, 1974, along with
fhe Audiled Accounts, u nder
sub-section (2) of secion 32
of the Deposit Insurance Cor-
poration Act, livl. !Placed
in Library. See No, LT-
10042/76].

#2) to lay on the Table a copy of
Notification No GSR. 441
(Hindi and English versions)
published in Gazelte of Inda
dated the 27th March, 1976,
under section 1590 of the Cus-
toms Act, 1062 together with
an explanatory memorandnm
[Placed in Library See No
LT-10602/761.

A¥NUAL REPORT OF INDIA TOURISM
DEvELOPMENT CORZOKATION TOR 1974-75

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): I beg to lay on the
Table a copy of the Annual Report
{(Hindi and English versions) of the
India Tourism Development{ Corpora-
tion Limited, New Delhi, for the year
1974-75 along with the Audiled Ac-
counts and the comments of the Comp.
troller and Auditor General thereon,
under sub-section (1) of «ection 619A
of the Companies Act, 1856. [Placed
4n Library. See No. LT-10603/76].

m‘m )t mm W
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Rixs  (UMNDERTAKINGS)  INKTURANCE

ScaEmr, 1976 ¥re. (AMOT.Y |

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATYI
SUSHILA ROHATGI): I beg to lay en
he Table—

(I) A copy of the Insurence (Amend-
ment) Rules, 1076 (Hindi and Englsh
versions) published in Nojfication No
GS.R. 404 in Gazetle of India dated
the 20fh March, 1976, under sub.sectien
(3) of section 114 of the Insurance Act,
1938. [Placed in Library. See No.
LT-10604476].

(2) A copy of the Emergency Risks
(Goods) Insurance (Amendment)
Scheme, 1978 (Hindi and English ver-
sions) published in Notiflcation No. 8.0.
201(E) in Gazette of India dated fhe
18th March, 1976, undewy sub-gection
(6) of section 5 of the Emergency Risky
(Goods) Insurance Act, 1971. [Placed
m Library See No. LT-10605/7¢}.

(3) A copy of the Emergency Rigks
(Undertakings) Insurance (Amend
ment) Scheme, 1876 (Hind: and Eng-
lish versions) publjshed in Nolification
No S0 202(E) in Gazette of India cated
the 18th March, 1976, under sub-section
(7) of section 3 of the Emergemy
Risks (Undertakings) Insuiance Acl,
1971. [Placed 1n Library. See No. LT-
10606/76)

(#) A copy of the Annual Repuwl
(Hind; and English versions) on the
working of the Industrial and Commer-
cial Undertakings of the Central Gov-
ernment for the year 1874.75— Volu-
mes 1—III. [Pilacoed in Library, JSce
No. LT-10607/76].

(5) A copy each of the Detailed De-
mands for Grants (Hind: and Enghsh
versions) of the following Munistties
for 1978.77:—

(i) Ministry of Chemicals and Fer-
tiljzers;
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(i) Ministry of Information and
Yroedcagting;

() Ministry «of Petrolaum.
g']ldﬁed in Library. See No. LT.10608/

A————
1201 hrs,
ABSENT TO BILLS

SECRETARY.GENERAL: &,
lay on the Table following ten Bills
passed by the Houses of Parliament
during the current session and assented
to sce a report was last made to the
House on the 26th March, 1976:—

(1) The Appropriation (Vote on
Account) Bill, 1876.

(2) The Gujarat State Legislature
(Delegation of Powers\ Bill,
1§7e.

(3) The Contempt of Courts
(Amendment) Bill, 1976.

(4) The Kerala Legislative As.em-

bly (Extemsion of Duration)
Amendment Bill, 1470.

(5) The Appropriation (Railways)
No. 2 Bill, 1976,

(6) The Appropriation (Kalways)
No, § Bull, 1976,

¢7) The Foreign Contribution (Re-
gulation) Bill, 1976.

%) The Tamil Nadu Appiopriation
Bill, 1478

{#) The Tamil Nadu Apprepriation
(No. 2) Bill, 1976,

(it} The Gujarat Appropriation
Bill, 1976.
A—r—r——
"1-1/2 hrs
JIT ACCOUNTS COMMITTEE

HoNsnen ane NINETY-THIAP REFORY

§HRI H. N. MUKERJEE (Calcutta-
North.East): I beg to present the
Hundred and Ninety-third Report of
the Public Accounts Committee on
paragraphs included in Chapter IV of
the Reports of the Comptroller and
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Auditor General of India for the years
1971-72 and 1072.73, Union Govern-
ment (Civil), Revenue Receipts, Vol
I~Direct Taxes—Gift Tax-~relating
{o the Department of Revenue and In-
surance,

p—

SHRI THA KIRUTTINAN (Siva-
ganja): Before going to the next ftem,
may 1 draw your attention to the notice
thaf I gave about the ceath of vne
Mr. Balakrishnan who was arresied
under MISA . Whether he died in the
prison or outside®

MR, SPEAKER: You have not rg-
ceived my conseni. It is not in order
to rawse it ke that, If you have given
notice, I will consider that.

SHRI C. T. DHANDAPANI (Dhara-
puram): 1 want to know whether the
death of DMK Secrefary was natursl
death or un-natural (Interruptions)

SHR] THA KIRUTTINAN: Since
Tamu Nadu is under President's Rule,
the Home Minister should make a

staterment in the House. (Interrep-
tions),

MR SPEAKER: The Home Minus
ter.
1202 hrs.

DEMANDS FOR GRANTS 1976-T7—
MinisTRY OF HoMmr Arrairs—Congd.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY). Mr. Speaker Sir, I feel most
thankful to the large number of bhon.
Members who have participated in the
Jdiscussions on the Demandg aof this
Mistry. It is 2 matler for gratifica.
tion that many hon. Members whe
spoke, fell inclined to pay a comuli.
ment to the way the Ministry Thas
functioned in %the last one year. It f»
a welcome phenomenon and an hehalf
of ali the functionarles of wny Ministry,
I wish to express our grateful thanks
o those who have heartened us for a
betler performance in 1976.77.
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All pon, Members who participated
made valuable contribution to the dis-
cussion, made good suggestions and
here and there made vabid criticisms
also It may not be possible for me
to reply to every point that hag been
raised by every hon, Member, but it
shall be my effort only to give a broad
piclure to this hon. House as to
the way it has functioned during the
last one year, It does not mean that
this Ministry has lost sight of the
valuable suggestiong that have been
made here. In due course, they will
:; examined, considered and dirposed

I must also cxpress my thanks :o
my colleagues, Ehry Om Mehta and
8hr1 Mohsin who were kind enough to
intervene in the debate and had re-
plied to several of the poinls that have
been made out here and also iried 1o
give a lot of information on matters
tha' are administered under 1the Home
Ministry. We look back to the year
1975-76 as an year of achievemenis.

Sir, the declaration of emergency on
the 25th June 1975 hag created a sense
of ciscipline in the entire sociely
Though Mr, Bhogendra Jha wmieht try
to say that it was delayed and that we
had no other option but to declare
emergency,  still, thanks to the dater-
mination and foresit of Shrmats
Indira Gandhi, ov: Prime Minister this
nation was pulled back from the pre-
cipice of disorder and instabilily. The
proclamation of emergency has also
saved thig nation, this young rcpublic,
this nascent democracy—and all that
we have built during the 'ast 25 years
—from the onslaughts of richt reaclion
and the pro.fascist and undemocratic
forces in this country. You also know,
Sir, that this nation was able to turn
a new leaf and move forward towards
social and economic reconstruction, I
do not want to go at lepgth into the
entire situation, because it has been
debated in this House on <t vrrol occa-
sions; and the Prime Minister
had also orcasions to  speak
at length in this House os well
as in the vther House. Mr. H. M. Patel
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might now say or present a posture of
injured innocence. He wwus speaking
vesterday and was {rying to show that
they were geli-righteous ang that there
was nothing in what they had done,
which led to the proclamation of emer.
gency. I hope Mr~Paiel and his
friends will look back on what has
happened from the year 1974 till the
middle of 1875, i.e.. what had happened
in this country and who had contribu-
ted to that spirit of lawlesmess, to
that atmosphere of violence and of
trving to short-circuit democratic pro.
cesses in this couniry. Who has con-
tributed to them? Mr, Patel wag ask-
ing yeslerday: *“Did we do anything
against increased production; did we
do anything to interfere with <he dis-
tribution of supplies?” etc. But, 8ir,
bhefore he puts that question. he must
try 1{o appreciate the atmosphere
into which this country was thrown,
and by  whom. Therefore, I
would request him to look at it
that way., to have some introspec-
tion and not lo say that they were not
at all responsible and that none of the
so many Opposition Parties was res-
ponsible for creating that chmate. If
vou go on in fhe same wav, frying to
acdopt the same posture, it does not help
anvhndy; Yyou are not contribufing to
any closer examination of the political
situation.

Then, he made the point that the
Prime Mini=ier in her speech to the
foreign journalists said that the oppo-
siton must hehave i a responsible
manner Then he asked. “What iz it?
Have we behaved otherwise?” I think
at thiz late hour I need not cunvince
anvhody as to what is respansible for
the declaration of emrergencv in this
country,

SHRI H. M PATEL (Dhandhuka)*
No. that is a wrong presentation My
reference wae< tn the lifting of the
emergency It was slaled that the
emerzency would be lified. when the
onnosition behaves as it is #xpected to
behave. So, my question was whether
the opposition was not behaving as I}
whas expec'ed to behave, 50 far as the
lifting of the emergency iy concerned.
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BRI B, €. PANDEY (Rajmand-
gaon): The Baroda csse is & glaring
sxampls.

SHARI X. BRAEMANANDA REDDY:
You may alse recall the several siate-
ments that have been made by  the
Prime Minigber that thers ik no ques-
tion of going dack 1o the way in which
some of fbe opposition parties had
functioned, elther inside & oviside the
House. Oertainly In a democracy like
ours, especially a parlismentary demo-

§HRI DINEN BHATTACHARYYA
(Serampare): The emergency must
continue!

SHRI K. BRAHMANANDA REDDY:
....there is scope for everything. But
the way in which you tried {0 approach
the problem, by crealing anarchie
conditions, by creating disorder in thus
country, by ereating chaos, left us with
no alternative

You look back io what had happen-
ed in Guiarat Everybody knows what
has happened in Gujarat, not now
but In 1874 The students were en-
couraged to indulge in lawlessness and
legislators, esperially those belonging
to the tribal sections and Scheduled
Castes, were paraded in the streets and
were ingulted Thep this was carried
on to Bihar also. I need not repeat all
that Bad already been #aid on the floor
of this House. My submussion would be
as stated by the Prime Minster. the
opposiflon in this country must be able
to think and act in a manner in which
a responsible opposition in any demo-
rratic country would behate. 1t is not
for me to teach you these things, nor
am I prelending if. I am only stating
the point that we all want the aemo-
cratic institutions to thrive and demo-
cracy to function. All of us are wed-
ded to democracy, secularism and so-
cialism, Therefore, in approaching this
matier, therp Is a way in which things
con be dote and ought to be done, in
the interests of this young natiom and
in the interests of the democratic fune-

:
:
§

DG, 19617 30

It iz agreed on all hends that seve.
ral gaing have accrusd to this nation
on account of the declaration of emer-
gency and the shock treatment fhat
was given, Practically in all fclds, in
the fields of students and workers and
80 on. I need not enumerute them.
Many hon. Members have already evu-
merafed them, Actually, the entire life
of this country hasg undergone a sea
change for the better. Therefore, it is
up to us to see that this spirit sur-
wives, that the gains of this emergency
that have come about ar: consolidated
and, as Mr. Jaganatha Rao has said,
that it becomes a way of life in thms
country. It is not a question of any
party’s benefit. I am not spesking as
merely a Congress Party .nan.

SHRI KRISHNA CHANDRA HAI-
DER (Ausgram) : What are you then ?

SHRI K. BRAHMANANDA REDDY:
I am gpesking as a democtat interesied
in you uiso. Therefore, if all of us

eatl:j.nk that these gaing thai bave accru-

SHRI H. M, PATEL: So, emergen-
cy becomes a way of life.

BHRI K. BRAHMANANDA REDDY :
It is not that On account of the emer-
gency and the several steps that have
been taken in pursurance of the emer.
gency, on account of the shock treat.
ment that was given certain resuls
have flowed. I only want that those
rasults which have come about and
which are to the credit of the nation
musi be conschdated to the beneilt of
the natlon.

As bag been said also by many frien-
ds, the greafest achievement is the
containment of imflation. Certainly it
is a thing which you or [ or anybody
can boast of, and this should aleo en-



131 DG, 1976-T7

[Shri K. Brakumananda Reddy]

should be possible for us, for al} of us,
to meet a situation of that kind and
see that the situation which had come
about in 1974 and early 1973 does not
recur.

The most important thing which all
of us should remember is that the diffi-
dence which was prevalent in the
entire gociety in 1974 and esrly 1975
has yielded place to one of confidence.
In my personal opinion, that is the
greatest asset, A nation which has diffi.
dence, which feelg that there jg no
hope foy the future, or which feels
difident about taking any step forward,
haa no right to survive. This emer-
gency has created discipline in this
country which gives the people in this
country that enormous amount of
confidence which is necessary for
building up this nation, and thus is a
thing again which should endure to
your and to my benefit.

1 need not tell you that law and
order or internal secunty; with which
my Minisiry is vitally concerned, is a
pre-requisite for any economic growth.
This internal strength, this internal
unity, also increases our defence
capability. This is also known. IL slso
heightens our international prestige.
Therefore, the essential point 5 *hat
if there is unity, if ther= 15 law and
order, if there is interna) security in
this country, and if we have internal
strength, that will contribute not only
to economic growth, not only to our
defence capability, but also heighter
our international prestige.

This is a vital matter on which all
of us, irrespective of whether we be-
long tc different political persuasions,
have %0 exercise a great thought ond
see that these gmins are consolidated
for the benefit of the future genera.
tions of this country. It Is true that now
and then, we hear some adverse criti-
citm in the Western Pres:. ] am sure
in the long run with more objective
and realistic assessment of the situa.
tion in India, that will also yield place
to praise or adulation for this country
&nd parlicularly Prime Minister,
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and even the worst oiiticg llke my
friends in the CPM... (interruptions)
would like to concede its validity and
the usefulness, particularly to the wea-
ker sections In our scoicty—on a pro-
gramme of this type, which hasg io be
approached by the eniire nation In a
spirit of co-operation, there need not Le
and there should not Le any reserva-
lion on behalf of any particular pohti-
cal parly or pariies or groups,

Therefore, it is upto us and I feel n-
clined to tell the Prime Minister that
here an occasion has arisen where
she will have to anniun’e a programme
which is related to national integra-
tion, where no section of the society
can have differences—1 mean to say,
for mstance, communal amity, and re-
gional harmony, and seeing that there
are no scis of high hendedness or atro-
cities against Harljans cr other minuri-
ty communities, ete. Thesa are the
points on which there can be no diff-
erence of opinion and there are no
differences as such And therefore, it
is o point which has been {aken note El‘
hy the Prime Minister to gee that we
also highlight this important aspect of
our community life, namely, pational
integration.

(Interruptions)

SHRI BOMNATH CHATTERJEE
(Burdwan): Here i5 victim of the
206-point. '

SHRI DINEN BHATTACHARYYA :
That is why he is asking for anotber
cne. *
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SHRI K. BRAHMANANDA REDDY:
Mr. Bhaatyl may be a victim of DIR or
MIBA, I do not know. Bui he 1s not
vietim of the 20-point programme.

(nterruptions)

BHRI RAMAVATAR BSHASTRI
(Patoa) : 1 wholeheartedly supported
thai programme and therefore | was
arrested.

SHRI H. M. PATEL: Yoy said, “There
ought to be no difference of opinion
In regard to 20-point programme, 1
think the Opposition bas not question-
ed the value of the 20-point prugram-
me; it has merely said, “Wag it neces-
sary to have any emergency in order
1o have such a programme 7" That
is fhe point.

SHRI K. BRAHMANANDA REDDY"
To successfully implement it, to eflec-
tively reach the benefits of this pro-
gramme to the weaker sections of
soclety, 1o create a proper climate, it
may be necessary. Certainly, the
proof of the pudding is in the eating.
We bave seen how the declaration of
Emergency has acted in promoting the
mmplementation of this programme and
how it has created a sence of aware-
ness 1n the entire society and in the
adminstration.

SHRI SOMNATH CHATTERJIEE :
The Emergency is to justify the progra-
mme or ile programme is to jusufy
the Emerpgency. (Interruption)

SHRI K. BRAHMANANDA REDDY:
Tt 13 not only necessary that we add
10 the economic gtrength of ihe coun-
try but we have also to see that, in
addition to the economic strength, we
have the political stability which can
come about better from natlonal in.
tegralion, All sections in the sotiety
should be so Integrated, all regions in
the country sbould be so miegrated,
That it helpg not onty fhe political stabl.
Lty but also ecomomic growth of the

submit nefore the
r 1975, so far as
the Home Ministry is concerned, was
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a year of consolidation. 1 want to re-
call to your memory the accord reach-
ed between the Prime Minister, the
Government of India, and Mr Sheikh
Abdullah on the other. As you know,
subsequent to this agreemen{, Jammu
and Kashmir is better united and it
is moving in the djrection of a faster
economie growth, If is adding not only
{o the integration but also to the stren.
gth of the entire country. You also
know that there are commuttees o look
into any musunderstandings tha: may
arise between the groups of people.
between the parties. There is also a
coordination committee set up under
the Chairmanship of my colleague, Shri
Om Metha, with several other Ministers
here to look into the affairg of Kashmir,
parlicularly, economic maltters of
Kashmir and forge them ahead. I{ is
paymng us a good dividened.

You also know that on 11th Novem-
ber, 1975 the two-decade old Naga pro-
blem has come jn for a settlement, All
of us must be bhappy that this <wo-
decade of insurgency in that part of
the country which has not only caused
a great loss 1o the people of Nagaland
but also to the entire couniry has come
to an end. ] wish to tell the House that
the insurgency situation in north.east-
ern part of our country may well be a
thing of the past, You may be aware
that discussions are going on with re-
gard to Mizoram as well. I have re-
ason to believe that the discussions ave
proceeding satistactorily. Therefore, it
you look at the enlire situation in the
north.east, you will see very hopeful
signs of complete peace and tranguili-
Iity prevailing in that part of the coun-
try and the people in that area, in-
cluding Nagaland and Mizoram aré
entering the main siream of our nation-
al life. .

Now, of coursy 1t has been sugges-
ted by some friends here and outside
that people from the valley of Kask-
mir and also friends from Nagalong-~
particularly young friends from Naga-
land—and Mizorsm.ghould be able to
come over and visit us n the rest of
of India to see how India is progress.
ing, because it is just pcesible that



the rest of India. Therefore, it & up
fo up to sea that thers s & twe-way
traflic; not only sould people go to
Eashmir, but people from Kashmir
should also be brought here, particu~
larly young pecple, to ses how thungs
are happening and hew India 1s
marching forward and how India is
daveloping, so that they can draw

good lessong from this experience,
8o, this is also being aitempted.

bafore. I am happy that I have been
able to go there and see the people
in their own place. They are also
trying to move forward and see that
they improve and thet they cover up
decades ~f neglect that occurred mn
that part of the sociely I have been
able to see their enthusiasm; I have
been able to see their eagurness to
develop fast The Government of
India has been able to give them the
necessary financial allocations go that
they can, with dedication ang some
dincipline, move forward and improve
hat ares is well

Now my frieng Mr Mavalankar
and another frienq Shri Mohapatra,

think, have been speaking apout the
Andaman and Nicobar Islands. I
know the difficulties they have ex-
perienced there, and we have been
making effarts to improve the pasition
there. In a larger perspactive, in the
next 15 to 20 years, we have a plan,
in the entire structure, to make it one
of the best areas of the country; but
this is a perspective plan just now.
Even 50, several steps that ape neces-
sary are being taken to further im-
prove the position thera. Now, this
Ministry is a sensitive one

SHRI KRISHNA CHANDRA HAL-
DER: Here, the Home Ministry 1s
comning

SHR! K. BRARMANANDA RED-
DY: 1 thank you; but that does nat
Beély me very much.
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In any coss, this is s mensithve Mini-
try and naturally so, ite fendementsl
duty being, according jo Mr. Patel,
keeping lew &Rd order. Wie cartain-
ly accept that pogition, but we are
also concerned with many other mat-
ters of great consequence. Hdowwyer,
I may tell him, for his informamtion,
that the srime incidence in Tndia im
the year 1973 was much lagy then
what it wag in 18 ..

SHRI DINFN BHATTACHARYYA:
At that tune, you were the Home
Minister.

SHRI K, BRAHMANANDA BRED.
DY: Thank you, but I am not trying
to take credit for that, I am only
trying to say that the tondency ig to-
wards improvement, and there has
been improvement. Particylarly, uf
you take Delhi there is 25 per cent
less crime in 1975 and if you take
Bombay, Madras and some other im-
portant Status of our country, you will
see the dechine in crime, This 15 a
good trend and 1t should be your
effort and mine to see that this trend
continues and the crime rate goes down
further in the years to come. There
fore, this is an indication that mno
agitations and things llke that should
be encouraged by our friends.

I may also say in this eennection
that the dacoity menace is tried to be
fought with all wigour by he co-ord:-
nated efforts of not only Delhi but
Rajasthan and UP also. A co-ordi-
nated effort is bemng arranged and in
fact, it has paid us dividends. There
was a meeting in the Miaistry. There
was g meating with the Home fecre-
taries, the respective IGPs, Chief Sec-
relaries, atc. and a plen of sciien has
been thought out. In these twe-three
months of T976....

SHR! DINEN BHATTACHARYYA:

What about the trend of darpities ¥
Peibi? It is incaeesing.
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SHRI H, M. PATEL: If I may say,
my emphasis was not on the fact that
nothing was happening, My emphasis
was on this fact that in certain areas
thla work was being done in such a
way that you were not being able to
control crimes as they shoulg be con-
trolled. Feor instance, I said, there is
a great deal of concealment of cirme.

There are many other matters to
which I referred and in the spirit in
which I referred to them, I would
Tequest You 1o consider them serious-
*ly. If you say that there are fawer
dacoities and you have heen controll-
ing them, etc., well that is admirable
and all to the good. I had also refer-
red to the various kinds of syndicates
of crime. I had said that these exist
that they were gaining strength and I
urged you to make every effort to
control then.

SHRI K. BEAHMANANDA RED-
DY: As you have mentioned the
point, is it not my duty to tell you and
the House that base steps are being
taken against the dacoity menance,that
these steps are being takep ggsinst
the goonda menace, that these steps
are being taken against criminal acti-
vities in severa; States? Iam not try-
ing to criticise you. I am only trying
to say that in tke last vear a special
effort has been made to meet this da-
coity menace, that @ co-ordinated
effort has been drawn up and, in pur-
suance of that, I sav in the last three
months alone, it hasg paid up good
djvidends. It has yielded resuvlts. So
many dacoits have died in encounters
with police and s¢ many have been
apprehended. You have been seeing
not only in foday's papers or vester-
day’s papers hut earlier also reports
of the killing of dacoits by the police
in encounters. It is a good thing and
we should give 211 encouragement to
the three States concerned, namely,
Rajasthan, Delhi and UP 10 further
take more effective s1eps in this direc-
tion.

One other poirt Las 2lso bezn made.
You know we have been trving not
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only now but for the last several years
to improve the quality of the func-
tioning of the UPolice in the entire
country. Yo. may remember the
several steps that have been taken
prior to 1970 to make a change in
their attitudes ang te bring abcut a
change in their attitudes, especially
when they deal with the weaker sec-
tions of the socizty. In this eifort, =
good deal of effact has gone into it
and I am hopiag that in the next few
years, our Paice foiece which was
considered rather unfortunately some-
times as a repressive force, will be
considered to he a people’s protec:ion
force.

Many changes have been made in
their training, in their curriculam, in
their habits and many punitive mea-
sures have been taken against the
erring people, You must have seen in
the newspaper about the lengthy let-
ter that I have written to the Chief
Ministers about the third degree method
about punitive action to bz taken
against the police officerg who indulge
in un-necessary violence against the
people in this country.

SHRI DINEN BHATTACHARYYA:
Tn the thana, pzovole have been kilied
after you wrote a letter.

SHRI K. BRAHMANANDA RED-
DY: Mr. Bhattacharyya, I wculd re-
quest you to develop a sense of
proportion in this matter.

We should all try to see that the
quality of the police force in the en-
tire country improves We are taking
steps in this diraction, active steps in
that direction anq steps have been
thought out and considered well and
I hope, as I said just now, it will be a
much better force,

A mention has been made that in
1950-51 thie amount of expenditure eof
Home Ministry on police was Rs. 3
crores or 4 crores but now it has come
to Rs. 150 or Rs. 160 ereres. I need not
go elaboratety into this -matter hut
you must be able to remember several
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things that have Beén done during
the coures of 20 or 25 yeprs which
have led to this intrease which was
very necessary, For instance, there
was only one CR.P, Battalion in the
year 1930.51 Now we have 60 batta-
liong of the CRP.F. There was no
BSF in 1850-51 BSF has come into
being only in 1965 and it is doing
great service and valuable work The
budget of Assam Rifles has come to be
calculated under the Haad of *he Home
Ministry Now, thera is an Indo-Tibet
an Border Police The strength has
increased so much and the pay scales
have increased so much in these 25
years The hon membars will be able
to see why this incrasse has come
about 1t 15 because of the increase
1n strength of the CRPF, BSF, Indo-
Tibetan Police, Assam Rifies and the
Central Industiial Securlty Forces All
thesy have been creafed by thii verv
House.

‘We push in a Jot of money to the
States to give them assistance for
modernisation of the police foice I
fact, we have given them substantial
assistancs for police housing, especial
ly for the police conmstable und Head
Constables, etc From 17 Contre we
have been able to push in about Rs
60 crores and in addition the Stat s
have spent about Rs 40 ciores Rs 100
croreg have been spent but that is not
egough Much more has to be done
Tt has been my effort to pl:ad with
the authorities concerned and particu-
larly with the Prime Minister that the
allocation under ‘Po‘ice Housing’ not
only in our Budget should increase
but also help should come from vau-
ous other gources sb that the housmg
of the polite Constables can increase

at a rapig pace

1f you have a pictufa in the entire
ctuntry, in a State like Maharashtia
about 87 ot 86 per'vent of police peo-
ple havé 'Hbtsing. ¥ you g0 10
Andhra Pradesk!-sp Orisss, hardly. 11
to 12 per'cenV uf ‘olice people have
housing’ and, Therefre, it 13 cteatinR
protlemy' §if ‘the' sense, evda:if you
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want to meet & situptits, @
Mba&ummr:?ax

g Rl A T

live in all kinds of slums exposed to
mlmy condition but are alsy

to all typeg of people which
1s unhealthy Therefore, we ars doing
our best to halp the State Govern-
ments is seeing to it that they provide
better housing facilities for the police
people. We have been halping the
State Governments to modernise their
police force with equipnrents ang in
several other ways, We are thug try-
ing to improve the guality of the
police force ag a whole, as I have al-
ready submutted.

There is ong other ymportant thing
which I wish to bring to the attention
of the House We are creating g Coast
Guards Orgoanisation under the aegis
of tho Mimsiry of Home Affairs, This
matter regarding safeguardinz the
security and our interest mn our of-
shore areas has been thoroughly exa-
mined And thi~ question of setting
up of a Coast Guards Orgamsation
under the aegis of the Minstry of
Home Affairs to police our terrioricl
waters etc 1s under active corsidera-
tion

SHRI B V NAIK (Kanarav: I
am happy ahout it T represent 3
coast

SHRI K BRAHMANANDA RED-
DY I am glad that Mr B V Nak
15 happv: I am sure he represents the
entire House

Whenever Home Ministry’s De
mands are discussed, one important
aspect coming under tha admimstra-
tion of the Home Minstry is the wel-
fare of the Scheduled Castes and the
Scheduled Tribes. This is a verv
important segment of our society. We
can neglect their interest only at our
peril, The well.being of the entire
society depends upon our efforis in
regard to this segment of eur sociel)
I do not want to go into the details
I wish to tell you this much that
the Fifth Plan the allocation ia sbout
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are peveral schemey contemplated for
their benefit.

SHRI R, 8. PANDEY: The hon.

all tha Chief Ministers, You are do~
ing very well and I am glad you are
allocating Rs. 255 croreg or so. But
the basic requirement iz protection.
And so far a: Andhra Pradesh is
concerned, this State has been the
worst vietim regarding protection of
Harijans. I am not talking on the
situation after emergency, but even
before that.

SHRI K BRAHMANANDA RED-
DY: I do not want to speak much
because it iz Andhra Pradesh: and be-
cauge 1t is withia my intimets know-
ledge. Ther: may be isolated inci-
dents happening here and there But
you will see tnat a lot of improvement
has gone into thie welfare of these
sections of our gociety I may also
tel] Mr, Pandey that during my Chief
Mini-tership I had built about 10,600
puccg houses for these scheduled
castes people, ard this 15 being conti-
nued.

SHRI BHOGENDRA JHA  (Jai-
nagar): Are we discussing your
Chief Ministersh:p?

SHRI K, BRAHMANANDA RED-
DY: I am not discussing just now
either my Chiei Minstership or Mr.
Bhogendra Jha’s remarks.

The point is this, A point wss made
about what wae happening to the
haryjans in Andhra Pradesh. I have
been trying to tell hum that sufficient
care 15 being taken regarding the
welfare of scheduled castes probably
much more than 1n areas from which
Shri Bhogendry Jha comes.

With regarg to that, this House has
been debating the Untouchability
Offenices Bill which is before them.
And it is up to this House to pass that
Bill ag early as you may think fit.
Irandwhmiti;wud.thattm
give more opportunities for dealing
with the offences relating to untpuch-
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ability, This stipua of untouchability
on the society must be effected,

SHRI K. S. CHAVDA (Patan):
Don'’t pay lip syinpathy, This was dis-
cussed in the House in March 1975.
It is still lying and it is-for you to
move the Bil} befora this House and
pass it. You know the Opposition
walked out because the House wantad
to pass it withoit a discussion. And
you hag instructed your Membery not
to speak.

SHRI K, BRAHMANANDA RED-
DY: Thercfore, when this 15 passed,
more effective steps could be taken
to remove this evil.

SHRY BHOGENDRA JHA: The
point that we raised was whether the
powers of emergency under the MISA
or DIR had been used against those
who were toriuring the harijans in
other parts of the country and whe-
ther such action had been taken
against the usurers and also against
those violating the Lang Ceilings Act
ete. I would like the Minister to en-
lighten us on whether those powers
have been used in this regard

SHRI K. BRAHMANANDA RED-
DY: Now you are talcing about the
use of MISA. I shall come to that, T
do not want to raise it just now be-
cause it is a subject which hag been
discussed not once but twice, thrice,
four times or even five times, (Inter-
ruptions) Mr. Speaker, Sir, just as
tha scheduled castes and other back-
warg classes are a big segment of our
population, so also are our tribals who
number about four crores—forty mil-
lion people—living in this coun-
try in all kinde of places—
some of them in plaing while
gome others in tha hills—and,
therefore, their condition has also
to be improved. You may be aware
that, at the instance of the Prime
Minister, the allocation from the cent-
ral sector has been increased to Rs.
200 crores as & supplemental effort
o the efforts that State Governments
are making. For 1976.77, I have got
information from nine States which
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shows that they heve inclulied in thelr
Puan fop 1976-77 algbe, about Ra, 158
or 185 croves I addition to Ry 40
croges of supplementsl assistgnce that
we are pushing im fram the Central
Government. This iy in addition to
seme centrally sponsored sechemas and
aise in addition to some other schemes
whith are being implemented by the
Departmants, like Irrigation, Agricul-
ture etc. Ther~fore, these should he
ahle to enable those areas to improve.
Qne question that ofteny arizes from
some of our tribal Members is this,
They suggested that if we push in toe
much of money intp the area it is very
lipaly that all pararites may go there
and go on sponging a1l this meney
that is thraowm inte that area. It is
trus,

Therefore, it becomes necegsary for
all of us and porticularly the Govern-
ment toa see thut this money is chan.
neled in & proper manner and institu-
tional arrangements are mades in that
areas and the credit and marketing
organisations are bui’t up, To sum
up, the whale eflort 1= that the ex-
ploitation that is going on m the tribal
areas has 0 be reduced, if not com-
pletely eliminated, In course of time—
may be five or ten yeors—we should
be able to give them 5o much assist-
ance that they lift themselves up

;

Ministers at separate meet-
well a5 at collective gatherings
administrative personnel that
= that g1es should be ane
in thut Service. Unless
that quaity and those wha
thy tawsrds the tribals are
o1885 ¢ quick develop~
talse plave

THEEE
HHL

Hi
ng!
i
'k
1

tan

ted certasinly we shoule look inte the
matter and take wtops There is no
use of merely cumplaining.

1t is our effort to see that credit amd
marketing orgamsstion tskes place
there. If you ieave ii in a voia or
without affort being made naturally
they will hecome victims of money-
lenders which all of us want to avoid.

Sir, many Members Lave been mak-
ing suggestions segurdmg the revision
of list of scheduled castes and sche-
duled tribes. There i general unani-
mity that the presen; area restrictions,
as a result of which a community 18
scheduleg only 1n cne part of the
State and not another, should be re-
moved Such area restrictions cause
hardship to the leftvout members of
the communitv &nd there are admunis-
trative difficulties, There have been
many representations thay these. area
restrictions should be done away with
quickly and the Government is of the
view that early steps should be taken
to remedy the situation. This particu-
lar aspect is of such urgency that we
feel, legislation shou'd be enacted to
remove these area restrictlons, Gov-
ernment rre considering introducing
suitable legislation for this purpose
shortly. s0 as to mitigate the diffi-
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SHR! K. §. CHAVDA: When are
you going to intvodues that Bill? It
Iapwed in 1070, That is the main point.

SHRI! K. BRAEHMANANDA REDDY:
What I was trying to submit, which
yaulu not heard, is that that Bill
which has lapsed in 1970 is split into
two parts, one the Area Restriction
Removal Amendment Rill and the other
inclusion of certain tribes in Sche-
duled Tribes which may come later.
“That was what 1 was trying fo submit,
because it is not a matter tha: easy.
‘There is scope for some dissent, there
is scope for some controversy. There-
fore, we want to kelp ai least a section
of these people who are groaning
under difficulties. It will be over
effort to see that if this ares restric-
tion is removed a restriction where
in a certain part of a State, they are
called a Tribe and in certain other
parts they are not called g Tribe, if
this restriction is removed, it will
greatly help at least a good number
of these tribal people.

Now one other thing which has bem
mentioned is about some friends here
—Shri Pandey was saying it and an-
other friend was a'so '‘mentioning it—
that a function should be arranged
where tsmarapatras should be given
to those MPs....

SHRI R. 8. PANDEY: All the
Members of Parliament who had been
jailed—and & cup of tea at your
house.

SHRI K. BRAHMANANDA REDDY:
Tamrepatras to those MPs why are
freedom fighters, who bave not receiv-
ed tamrapatras. Cut of the 78 MPs
whose names have been menticneg to
us in this connection particulers are
available in respect o: 59 only.

SHRI §. A. SHAMIM (Srinagar):
Including bl Pandey.

SHRI K. BRAHMANANDA REDDY:
Sbri Mphsin is in touch with the
Members,
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SHRI B. 8. FPANREY: Ancther
condition was that the function would-

be held at your house—and a cup of
tea.

SHRI K. BRAHMANANDA REDDY:
The function will be held. 1 do not
want to mention the place. But I can
tell you this, that the function will
be held during this session.

SHRI R. S. PANDEY: Very good.

SHRI BHOGENDRA JHA: Who has
given you the ramcs? I have not men-
tioned by name to anyone in this

connection. I dg not know where from
you got the facts,

SHRI S. A, SHAMIM: For the
last 8 monihs I am also a freedom
fighter,

SHRI K. BRAHMANANDA REDDY:
One other ma.ter which I wish to

mention is with regard to taking
effective steps.. .

SHRI BHOGENDRA JHA: 1In this
connection, a reques; was made whe-
ther you couid gran! pension to those
freedom fighters also—I am not talk-
ing of MPs—who had been to jail for
five months Zour months and three
months  Are you going to reconsi-
der this condilion of six months? It
is only a small g-p.

SHRI K. BRAHMANANDA REDDY:
If you open that gate, it will be
a floodgate.

With regard to thc welfare of
Scheduled Castes, you know that i
several States at the intervention of
the Prime Minister, Chief Ministers
have created cells in their own de-
partments 1o desl quickly and effece
tively with complainis and grievances
of Sebeduled Castea.

SHRI P. G. MAVALANKAR (Ah«
medabad): How active are they?
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SHRI K. BRAHMANANDA REDDY:
Very active. I may say that 11,238
cases were registered during 1974 and
prosecution was lounched in more than
70 per cent of those cases.

Therefore, T am only trying to say
that if these Scheduled Castes, help-
less people, who are in villages are
subjected to these sirocities and high
handedness ar ithe hends of others,
it is the dasire of this Government
that succour shoulid be given to them
at the earliest possible moment. An
officer of some standing should go and
investigate ‘he matter and book the
real culprits. At the seme time, I
must sound a r.ote of caution and
mention here, namely, that in some
places where there are factions in
villages where thzse Harijans are
being exploiiad te support one party
of the other to give it a colour as
atrocities on Harijans it should be
guarded against.

Our idey iz to bring harmoney :in
the villages, hring understanding
among the peopiz £nd see that the
communities come cioser. It is not our
effort to develop coufrontation bet-
ween one community and another.
This should also he horne in mind and
the poor peoople, helpiess people should
be helpeq und they should be saved
from +he atrocities that the cther com-
munities commit against them. To
that extent it is all right. But if they
become parties to zny factional fight;
in the village and try tc give it the
colour of Jatrocities on Harijans, it
would do no good. As I said it is our
desire that we should avoid confroa-
taticn; we should heip create under-
standing betwezn the different com-
munities in the villages and other
places.

Skri Bhogendra Jha and some other
friends referred to the alleged mis-
use of PDIR, As I have said in this
House as weil as in the Rajya Sabha,
when extra-ordinary pcwers under an
extra-ordinary ‘situstion are given to
the executive. ...
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AN HON. MEMBER: They are #x-
tra-ordinary people.

SHRI K. BRAHMANANDA REDDY:
...naturally, you and I can visualise
the possibility of some misuse. There-
fore, the Prime Minister has as early
as 3rd July 1975, within a week of the
promulgation of the emergency, wrote
personally to the Chief Ministers re-
questing them to look personally into
cases whare complaints of misuse
have come and ulso to set up a ma-
chinery for this pwpose consisting of
some ministers, officers, etc., This was
followed up by miy discussion with
the Chief Ministers and the Home
Secretary has writlten to them elabo-
rately what is top be done and how
it is to bhe done so that we do not
give room Jor any complaint of this
type. Therefore, I submit to you
that from the highest to the lowest, all
necessary sieps that can be taken in
this regarg are bheing taken. Youw
could be rest assured that represznta-
tions that have been made by hon.
Members of Fariiament have been
looked into. Many of them were kind
enougzh to see me and give representa-
tions; they had been examined in
consultation with the state govera-
ments

SHRI BHOGENDRA JHA: Some’
MPs have b=en arrasted.

SHRI K. BRAHMANANDA REDDY:
Therefore, if Mr; Fhogendry Jha or
other hon. Members go away with the
impression that alleged misuse is not
being looked into either by the state
government or the centra] government,
it would be a wrong impression, I -
do not rule out something happeniag
somewhere but wa are doing all that
is necessary to coniro! this and to
take effective sieps not only against
possible misusa but also see if we can
take action against the person who is
responsible for the misuse and gives
a bad name to the government. '

I have no time to go into some cther .
matters; for instance many friends
complained zbout conditions in jailst



149 DO, 197677 CHAITRA 18, 1898 (SAKA)

is also true thot becauge of the
heavy pressute oni the political situa-
o8, overcrowding in jeils has led to
some undesirable 1esults. We have
been trying to impress upon state gov-
efiments to take neccasary steps so
that not only more eccommodation is
available but a'so administration in-
side jails is improved Jails iz a state
subject, In the Homne Minisiry we
consult the rtate governments apd we
act as a co-ordinating authority.

SHRI 8. A. SHAMIM: You are
only supplying prisoners.

SHRI K. BRAUMANANDA REDDY:
I do not know 1f my friend krows
or not. Amonst those people who
might have h»en detained under MISA
very few have been detained by the
Central Government.

SHRI S, A, SHAMIM:
a Ceniral Acl.

But it is

SHR] K. RRAIINANANDA REDDY:
Including your i-ater Sheikh Abdulla,
Sclub it is thev wino are responsible
for several de*amtions and several ac-
tions taken under D.SIR. Now, I
may tell vou that the conditions in
ja'= are goveiened by the rules that
huve been [rameil Ly the respective
State gove'nment Of cource all those
rules are not un‘form 1a all cases But
the conditions (3 jail regarding food,
regarding clothing, etc. are being
taken care of Whenever anything
trmes to o' nulice regarding the
health of the priscner, @ very energe-
tic and very eifective steps are taken
to consult immediate'y the State Gov-
ermment and see that necessary assis
tance is renedred to the suffering pa-
lient inside the jall, Therefore, I would
only like o point cut ...

SHRI P. 3. MAVALANKAR: The
Dﬂhththzt!tillolthequm‘}m

of befter accommedstion but of hu-
man treatment and action agninst any
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cruelty especialy to the political de--
tenues and Batyagrahis, There have-
been cases of individual detenus whose
a{lment could have been detected ear-
lier. Some of them have come to a
Yad shape because they have not been
given promp treatment. We do not
want just the amenities, We want hu-
manity,

SHRI THA KIRUTTINAN (Sivagan-
ja): The same thing bas happened in
Madurai. In Madurai Jail, one Mr, Bala
krishnan was ailing. But he was not
sent to the hospilal. At the last mo-
ment he was sent o the hospital, but
he died

SHRI K. BRAMMANANDA REDDY:
Not only thern should be more ac-
commodation 2and there should be
better trearmcnt, but there is humane
treatment 2iso T do rot like that that
should be earri*d sway by any story
or atrocities or Ligh-handedness in jail.
I may tell for your consideration that
all necessary care, that is possible,
ig heing taken to sce..

SHR] DINFN BEATTACHARYYA:
By vou or the State Governmen:s®

SHRI K. BRAHMANANDA
REDDY. By us as well ag the State
Governments.

SHRI DINEN BIIATTACHARYYA:
When the matter was presented to you
you sall that it was a State maiter
and here you say that you are taking
care of the prisoners,

SHRI K. BRAHMANANDA REDDY:
Though we say that it is a State mal-
ter, because under tne Constitution it
is a Siate matter, we also take note
of what you say and we consult the
State Government and also try to know
what is being done there,

SHRI THA KTRUDITINAN: Whether
any instruction has been issued 1o the
State Governments to treat them well,
(Interruptions)

SHRI K. BRAHMANANDA REDDY:
No instructions are necessary and es.
pecially the prisnnecs ot the political
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type 2me trested with great couriesy,
thet goss without sxying, and I do net
want thet enyan2 of you sheuld go
awey With sny sopression that any
political prisoness ¢ any detenue...

SHRI DINEN BHATTACHARYYA:
The unfortunate thing is that the
‘Statle Gowernment has net recognised
:anybody as a polilical prisoner.

(Interruptions)

SHRI X, BRAHMANANDA REDDY:
1 would only advise my friend there
ar my friend here, if they have got
anything specific to sa) kindly tell
me. I am at your service. Now, you
also know that 1he Heme Ministry has
been trying to impress upon the
State Governmenis to establish Grie-
vance Commiitees so that people will
“heve an opportunity ic make compl-
mints, not only Pecple that are high
in the society like MLAs, MPs, etc
but even others They are given op-
portunity to make complainis and to
the extemt possible we try to correct
them it any thing bu#d is coming into
the Administration.

SHRI THA KIRUTTINAN: Even
after 40 days the wives and relalives
were not allowed io see ex-MLAs in
lamil Nadu. (Interruptions)

SHRI K. BRAHMANANDA REDDY:
Instead of try'ng to raise it here four
or five times for publ.city’s sake, you
could have come to m¢ and I would
have certsinly locked into it. I do not
want to contribute to what you are
saying. (Mmserruptions) In the end, I
wish to repeat again and submit that
an behalf of my colleagues and on be-
half of all the Purictionaries in the
Ministry, I thank you all for the very
bearty support that you have given to
these Demands. Tt shall be our effort,
I promise, to come to you with a bet-
ter performance in 1976-77.

SR SHAMNKERRAO SAVANT
(K;l;h): What shout border dis-
pu
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§ERT B, BRANMANANDA REDDY:

The Mabarashira border issue I
mukr very nttive conslderation and
we are in touch with the Chief Minis-
ters' concerned, I hope, a solutien
could be found with your assistanee,
with the cooperation of state Gev-
ments and with the cooperation of the
people of those areas, as early as pos-
sible. (Interruptions).

MR, DEPUTY-SPEAKER: Let us
conduct fhings in a dignified way, &
meaningtul way, We have taken a
long tifie. Even 20, when hon, Mem-
bers are willing o eager to elicit some
more informetien, 1 would allow not
all but a limited number to put a
question each and the Minister may
kmndly note and reply There should
not be intervention simultaneously
by too many Members, let us do it
in a meaningful manaer.

SHRI H. M. PATEL: I referred to
the question of Dehi Advocates and
the manner in  which their cabins
were demolished sng bull-dozed Since
then, 20 odd advocater have been ar-
rested under MISA ond some 30 others
have been arrested under DIR and
other provisions. T weuld like to know
as to what the facts are?

SHRI B, V¥V NAIK: Mr Deputy
Speaker, Sir, I have brought to the
notice of the Minisiry of Home Aflairs
at the appropriste level, the case
of a persan who wes  held—whose
name need not be reproduced here—
under MISA The Central Government
bhad ordered his release on the 8th of
March; but upto the 28lh of March he
had not been released,

{Interruptions)

MR. DEPUTY SPEAKER: How
can he smewer all this?

SHRIMATI ROZA  DESHPANDE
(Bombay Centrel): Yesterday I had
asled a guestion sz to why an erge-
nization lke the Shiv Sens, ladulg-
ing in all kindg of anil.national acti-
vities,
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MR. DRPUTY GSPEAKER: We
know what Shiv Sena is. What do
you wamt to do with Shiv Sena?

SHRIMATY ROZA DESHPANDE:
Way liag it not heen bamned, when it
was supporting the J. P movement?

MR. DEPUTY
Is enough.

SPEAKER: That

SHRI P. M, MEHTA (Bhavnagar):
1 beard the Home Minister very atten-
tively. The question is about the
area restriction, There is a peculiar
situation in Saurishtra, especially i
my district. A tribe by name Bhil
is not recogmzed in my  district,
whereas it is recognized in the other
districts.

MR. DEPUTY SPEAKER' He
has replied tn that question; he has
already dea't with that in his speech.

SHRI P. M. MEHTA: Therefore,
when this bill is introduced, proper
notice should be taken of such things
a'so.

SHRI BHOGENDRA JHA: I would
not like to raise a pew point. I had
stated these things yesterday; but it
has been mised. 1 am not repeat-
ing. With regard to the Muslim mi-
nority, T had stated.... .

MR. DEPUTY SPEAKER: No
statement; the guestion,

SHRI BHOGENDRA JHA: The
Question is whuther it ig a fact that
more than two-thirds of the compul-
sorily retired employees in Andhra

itsslf erv Muslims; snd whe-
ther they Rourkela office of the Marcus
3afla, the high court for the personal
lsw of the Mustims haz been sealed
and the office-bearers arrested. And
secondly in regard to the lawyers....

MR. DEPUTY SPEAKER: He
has put that yuestion, Yoy are mak-
ing a speech,
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SHRI BHOGENDRA JHA: Is it a
fact that the Delhi Bar Association
has pamsed a resolution that it should
negotiate? Ig the Government going
to negotiate with them, or not?

SHRI N, K. SANGHI (Jalore): I
would like to draw the atention of
the Home Minister. (Interruprions)

MR. DEPUTY SPEAKER: Or-
der please; ] am nct able to hear Mr,
Sanghi,

SHRI N. K, SANGHI: A part of
the eellular jail in Port Blair i& to-
day being used a: an ordinary jail
Bince it hag housed sp many of our
freedom fighters, we have a high feel-
ing for this particulsr jail. May I ask
the Home Minster whether he will
remove the )ail from the cellular jail
and keep it only as a nationgl monu-
ment?

MR, DEPUTY SPEAKER: That
is enough

SHRI DINEN BHATTACHARYYA:
My question iy very simple. The
Minister himself had said that the
conditions in th? jails are the respon-
sibility of the State Gcvernments, but
that if any representation is made by
the Centre and the Home Minister,
he will look into it. But already a
presentation has been made regarding
the treatmant of the MISA prisomers
in West Bengal and other States, No
step has yet been token, Has the Gov-
ernment got any scheme for making
uniform rules for the treaiment to be
meted out to prisoners ail over the
country?

SHRI C. X CHANDRAPPAN (Tel-
licherry): Have the
taken any steps  egainst the Vijays
Bank authgrities who were protecting
the RSS elements by keeping them as
their stall when they were arvested’
gnd  detained? What acltion has the-
Government taken against them?
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SHRI K. BRAHMANANDA REDDY:
1f Sbri Bhattacharyya had made any
representation, it is obvious that it is
being looked into. But jails, as I
submifted is a State subject. So,
there can be no question of uniformi-
1y.

MR. DEPUTY-SFEAKER: You
are locking into thet?

S8HRI K. BRAHMANANDA REDDY:
Which one? The rcpresentation that
has been ma@e? Regarding umformity,
I am not looking mnto ii. It is a State
subject. Therefore, the State Gov-
ermments will hnve tg look into it
What I submitted was that the
representation alleged to haye been
made by Shri Dinen Bhattacharyya
regardmg some prisoners is  being
looked inte.

With regard to the point raised by
Bhri B. V, Nzik, the releases are made
by the autborities thz+ are responsi-
ble for the detention, The releases are
not made by the Central Government,
except 1n cases where they are detain-
ed Yy them. I do not know 1f in th:s
particular case any advice has heen
given, That is a different matter alto-
gether. But the point ig that the re-
lease has got to he made by the de-
taining authority.

Regarding Shiv Sena, all of you are
aware of the propensities of thay orga-
nisation. But I can say that just now
there is no proposa before the Govern.
ment to ban Shiv Sens

Regarding the Muslim minonty, my
hon. friend, Shri Sambbali, made a
forcefu] speech yesterday. So far as
thigs Ministry is concerned, as a result
of the drive launched in 1073 the re-
cruitment position to BSF and CRPF
is like this. During the period 1973-75
the percentage of Muslims recruited to
BEF was 32.1 and the number 395. So
Far as CHPP is concerned, out of a
“total recruitment of 408, the number of
Muslims was 120, which comes to 24
per cent
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MR, DEPUTY-EPEAKER: 1 think
Shri Jha wanted information about
certaln compulsory retirement.

SHRI BHOGENDRA JHA: I was re-
ferring to the Imarate Sarai, a court
which wag dealing with Muslim perso-
nal law in Bihar and Orssa.

SHRI K. BRAHMANANDA HEDDY:
It becomes difficult for mie {o answer
individual cases.

MR. DEPUTY.SPEAKER: You can
write to him,

SHRI K. BRAHMANANDA REDDY:
I can tell you that the State Govern-
ments have been advised to set up re-
view committeeg to look into the cases
of premature retirement, on account of
inefficiency, corruption etc,

Regarding the other_poaint raised by
Shri Jha, if a question 15 suddenly
raised in the House, it 1s difficult to
answer it.

SHRI BHOGENDRA JHA: I nave
mentioned it in my speech vesterday.

SHRI K. BRAHMANANDA REDDY
So far ag Vijaya Bank 15 concerned, £0
far as I recollect, onec map has been
either suspended or di-mussed.

Regarding Port Blaiwr, I had been
there. 1 have visiteg the two wings of
the Port Blair jail. There wete no
prisoners. It was declared a monu-
ment. In any case, I shall look into
the suggestion which he hag made,

MR. DEPUTY.SPEAKER: Delhi ad-
vocates,

SHRI K. BRAHMANANDA REDDY:
Shri H. M. Pate] and some other Mem-
bers relerred to the demplition of the
lawyers' cabins In the vicinity of ibe
Tis Hazari Courts,

This area had virtually become 2
slum on account of .haphazard un-
authorised construction, encroachments
etc. Repeated efforts were made 10
persuade the lawyers to move to t1ter
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oate gites where they could have put
up suitable structures. On 6th Maerch,
1976, the Deputy Commissioner called
the President and Secretary of the Bar
Association for a discussion and there
was an agreement ihat the slternale
sites on platformg parallel to Hamilton
Road would be available for construct-
ing lawyers' chambers. The Bar Asso-
ciation was requested to speed up the
shifting ang start construction. .part
from assuring that this would be dope,
there was hardly any positive response.
Finally they assureq that bricks and
construction material would be brought
to the site positively by 22nd March,
1878, but nothing happened. Ultimate-
1y the authonties had to remove the
unauthorised structures. In most
cases the lawyers themselves arranged
to have the articles removed from these
siructures and nearly 50 per cent of
the structures were demolished bv the
lawyers themselves with a view to
taking out building materials.

The lawyers decided to boycott the
courts from 29-3.1976 as a orofest
against the action taken on the pre-
vious day, They gathereq in front of
the court building and entered the
Deputy Commussioner’s office in a body
and indulged m destruction of Govern-
ment property. They thereafter went
to the ADM (Headquarter's) room and
destroyeq Government property in the
ADM's chamber including furniture,
nffice records and files. As 5 conse-
quence of this unlawful action. two
cases have been registereq agamnst
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them. Fortythree lawyers were arrest-
ed on 20-3-1976.

It is understood that the represen-
tatives of the Bar Association met the
Lt. Governor yesterday and have
agreeq to request the lawyers to shift
to new temporary sites to be allotted
by the Administration. The cases of
the arrested lawyers are also being
reviewed.

MR DEPUTY-SPEAKER. There o®
a number of cut motions meved by ho.
Members Unless any parficular Mem-
ber wants a particular cut motion to
be put separately, 1 will put them all
together to the House

1 put the cut motions to the House.

All the cut motions were put and
Negatived

MR. DEPUTY-SPEAKER The ques-
tion s
‘That the respective sums not ¢x-
ceeding the amounts on Revenue Ac-
count and Capital Account shown In
the fourth columr of the Order Paper
be granted to the Presilent to com-
plete the sums necessary to defray
the charges that wil! come 11 course
of payment during the year eunding
the 31st day of Mar.h, 1977, in res-
pect of the heads of demands en-
fered 1n the second column thereof
against Demands Nos. 49 to 50 re-
lating to the Ministry of Home Af-
fairs ™

The motion was adopted

{The Demands for Grants, 1078-T%, in respect of the Minisiry of Home
Affairs, which were voted by Lok-Sgbha, are shown below —Ed,]

No. of Amount of Dcmmd for Amount cf Demand for
D:mand Name of Dsmind Grant on account voted by  Grant veted by the Heuse
the House on 23~3-1976
1 2 3 4
Ravenu: Capital . Revenus  Capital
R Rs. Rs. Rs.
9 Ministryof Hym>Affiirt . . 36,710,000 . 1,80,53,000 o
0. Cabinet e e 21,07,000 .. 1,05,35,000

—
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b 2 3 4
si. Department of Persomme [and A mi~ ‘

sisseative Refoxms . . . 1,33,38,000 aseee 5167240 1,284¢0
§, Pohiee . .. .. 314680000  $0,00,00 ISNI4LILCO B,90LELC0
. Cemws e e w . 6I,44,000 . 3071880 "

54. Other Expenditure of the Ministry
of Home Affairs . . . 32,7529,0C0 6,21,87,000 1,59,76,42,0¢0  31,09,36C0

§5. Delini « s+ s« . 18,087,000 B,35,05,000 93,5437660 41,65.24,5c0
$6. Chandigarh «+ . 2,63,91,000 TOLEGCCO 13,44,94.0C0  5.9.48,cc0
87. Andaman and Niccbar Islards . 3,83,02,6¢0 1,61,72,c0 17.65kcc6  B.§ shecc
$8. Dadraand Nagar Haveli « 3L,44,0C0  22,61,0C0 1,57,23.0¢0  I,13,£4,¢0
%9. Lakshalweep . 53,13,000  18,05,cco0 2,65608c0 gcas (e
MINISTRY OF SHIPPING AND TRANSPORT Motion moved:
“That the respective surrs not ex
MR. DEPUTY-SPEAKER We take ceeding the amounts on Revenue

Account and Capital Account shown

up di on and voung on the De- in the fourth Column of the Order

mands for Grants relating to the Mini~.

try of Shipping and Transport, for ma‘ t‘;:":’d ‘“b‘:‘:np“‘id::‘dz
which four hours have Leen allotted Ums necsssary
fray the chargas that will come in
course of payment during the yeir
Members present in the House who ending the 31st day of March, 1877,
desire to move their cut motfions may in regpect of the heads of demands
Send slips to the Table within 15 entered in the second column there-
minutes indicating the sema] numbers of aganst Demands Nos 79 to 82 re-
of the cut motions that {hey would like lating to the Mimstery of Shipping
to move. and Transport”

Demands for Grants, 1976-77 in resp ect of the Ministry of Shipping and
Transport.

e

No, of Name of Demand Amount of Demand fcr Amcunt of Degnasd for
Demand ame Grant on aocoimnt voted by  Grant subm ‘ered to the
the House on 23-3-1976 wote of the Howse

X 2 3 4

Revenyue itat Revenue tal
Ro. Ghil - Refonve  Copm

79. Minustry of Shipping and Transpert 40,99,CCO . 3,04,93,5C0 .

80, Rosds e« s+ T34idd000 I3,80,14£C0 67,232,320 69,00,68,cC0
81. Ports, Light hotues sl Bhipping .  4,15,13000 34,92,07,0c0 20,75,67,0€0 172,00,9¢.0CC
82.Road and Infand Water Tramsport 1791000 290,90.000  $5,53000 IOI4,Y,C0
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SHRI BHOGENDRA JHA (Jama-
gar) 1 beg to move

“That the demand under the head
‘Roads’ be reduced by Rs 100.”

[Need to connect Fortisganj wnth
Muzaffarpur Darbhanga highway ac-
ross Kamla and Kost mvers(l)].

“That the demand under ihe head
‘Road’ be reduced by Rs 1L0"

fNeed to Link the roads on the
Nepalese border with those mm North
Bibar 1n order (o faulitate the border
traffic(2) }

SHRI S A MURLGANANTHAM
(Tirunelveli)« I beg to move:

“That the demand under the head
‘Road and Inland Water Transport
be reduced to Re, L.”

[Failure to evolve a umform taxs.
tion and management policy in the
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[Bhri 8. A, Murnganapttm})
case of roed tramsport undertak-
ings (9).)

“That the demand under the head
oud and Inland Water Transport’
be reduced to Re, 1™

[Failure to check cost of operation
of road transport industry and tahe
measures to check the ring by
monopoly houses in the manutacture
of chgssis, spare paris, tyres and bat-
teries(10)]

“That the demand under the head
‘Road and Inland Water Transport'
reduced to Rs. 1.

[Failure to reconstitute and convene
the Central Tripartite Industrial Com-
mittee for Road Transport Industry to
discuss the problems of workers and
#hat of the industry(11)].

“That the demand under the head
‘Road and Inland Water Transport' be
reduced to Re. 1.”

[Failure to bring State Road Trans-
port Undertakings at par with other
public sector undertakings and coavert
the non-returnable loans into equi
ty(12)].

“That the demand under the head
‘Road and Inland Water Transport’
be reduced by Rs. 100"

Failure to give workshop apprentice
conductors of DTC regular scaleg of
pay(13)].

“That the demand under the hesd
‘Road and Inlang Water Transport
be reduced by Rs. 100.”

[Failure to pay allowances to over
20p conductorg who were sent from
training school and were ulilised 1n
advanced booking section for regular

duties (14).

“That the demand under the head
Road and Inland Water Tramsport,
be reduced by Rs. 100.”

APRIL o, Hove

DG, Wy 1
{Vishation of the awabd of the Indus-

vary, 1975 (15).

“That the demand under the hend

‘Road snd Inland Water Transport”
be reduced by Rs. 100.”

[Failure to bring drivérs and con
ductorgs m Delhi Transpoet Corpbratiun,
under regular scales of puy aller six
months' gervice in accordance with the
agreement gigned with the DTC
Workers' Union(16)1,

“That the demand under the head
‘Road and Inland Water Transport’
be reduced by Rs. 100,

[Failure to contral heavy losses o
the Delhi Transport Corporation(i7)).

“That the demand under the head
‘Road and Iniand Water Transport'
be reduced by Rs 100."

{Failure {fo provide a full time
Chairman and Vice-Chairman for Deihi
Transport Corporation (18)].

“That the demand under the head
‘Road and Inland Water Transport’
be reduced by Rz 100"

[Failure to check the move of ihe
Delht Transport {»rporation Board o
hand over DTC riutes to the prinaic
operators under the plea of unccono-

muc routes (19).

“That the @emand under the head
‘Road and Inland Water Transport’
be reduced by Rs 100"

[Failure of the D=lhl Transport C'r
poration to have rnly standard sz
buses in Delhi instead of & numter o
mini buses(20)]

“That the demand, under the head
‘Road and Inland Water Transport
be reduced by Rs. 100.”

[Failure to end overtime sad pav the
wages due for doyble dyty in Delhi &
DTC employees 21).
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“Thmt the denaand under the head
‘Read snd Inland Water T'ransport’
be reduced by Rs. 100"

[Failure to provide drinkiig waler
facilities in many new depots in Delbi
wherg pure water iz not available (2).

“That the demand, uades the head
Hoagd and Intmd Water Transport'
‘be reduced by Rs. '00.”

[Failure tp provide fajr inqary end
opportunities to renly to show cause
notices to 300 employees of DTC
whose services have been nominated
Tor alleged acts of misconduct (23),

“That the demand, under the head
‘Road ara Inland Watee Transport'
be reduced by Rs. 100.”

{Failure to keep the buses of the
Delbl Transport Cec.rorati~n it so that
they consume the standard Limit of
mobil oil (24).

“That th2 demand, under the head
‘Hoad and Inland Water Transport’
be reduced by Rs. 100."

|Failure o m-ke aiv-olable good
quality of mobil oil for use in DIC
buses(25)].

“That the deinani, under the beud
‘Road ani Irlara Weler Trugseert
‘Roads’ by reduced by Rs 100.”

(Failure to review the recommen.
dationg of the Standing Committee of
Mrangport Develppment Council om
Road Trangport in its meeting of 5th
July, 1974 (28).

“That the demand under the head
‘Roafl gnd Inland Water Trang et
be reduced hy Rg 100

[Failure to take steps fo check the
increase in sccidents due to defects in
buses and i» ros? surface and v en-
sure safely of passengers(27)).

“That the Aemand under the !md
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[Need to replace a large number
of overaged vehicles ¢f Road Transport
Undertakings (28)].

“That the demend under the head
‘Rocd ang Tuls 4 Water Transport’
be reduced by Rs. 100."”

[Need to set up a chassis manufap-
turing unit in the public pector (29).

“That the demanj utder the head
‘Road and Inland Water Transport,
be reduced by Rs. 100."

|Failure to undertake a comprehen-
sive review of Liw working of the Motor
Vehicleg Act (30).

“That the den an| vrder the head
‘Road and Iulara Waisr Transport
be reduced by ILis. 100,”

|Failure to enact legislation to pro-
vide uniform scales of pay to all cate-
gories of workers in road {ranspo:st
throughout the country(31}}.

“That the demanj under the head
‘Roads’ be reduced by Rs 106

[Failure to Evolve a rational and
coordinateg rail road policy(32)].

“That the demang under the head
‘Roads’ be reduced by Rs. 100.*

[Failure to ensure efficient main-
tenance of nativnal highways and pre-
venting misuse of funds by contrac-
tors(33)1].

“That the demang un-ler the head
‘Roads' be reduced by Rs. 100.”

{Need to spe=i up the construction
of hghway theaugh India for the Great
Asian Highway{4i)].

“That the dem ‘nl under the head
‘Roads’ be reduced by Rs. 100"

[Neglect for mainienance of hridges
on national and State highways (35).

“That the demeor.; under the bead
‘Roads' be reduced by Rs. 100."

[Need to devole special caxe to the
West Const Highway in view of the
monsoon conditions and the sparws
rallwsy track in the area (36).
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“That the demand under the head
‘Roads’ be reduced by Ra. 100"

[Failure to evolve a system of road
network to the backward regions to
connect them through feeder roads
with the various State and national
highways (37)].

“That the demand under the head
“Ports, Lighthouses and Shipping’
be reduced to Re. 17

{Failure to nationalise the steve-
dores in keeping with national poli-
cies (38)],

“That the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced to Re. 1"

[Failure to conduct a timely re-
view of the work undertaken by the
task forces get up after the emer-
gency for implementation of the 20-
point programme (39)].

“That the demand under the head
Ports, Lighthouses and Shipping'
be reduced to Re. 1"

[Feilure to ensure housing for all
employeeg of Kandla port and dock
workers at Gandhidham resulting in
emsuring hardships for all employees
{40)].

“That the demang under the head
“Ports, Lighthouses and Shipping’
be reduced to Re. 1.”

[Continuing delay in setting up a
National Apex Body for port and
dock workers with representatives
from the three Federations of these
workers (41)).

“That the demangd under the head
‘Ports, Lighthouses and Shipping
be reduced to Re. 1.7

[Fsflure to get up bilateral nego-
tistions of wage revision for port and
dock workers (42)].

APRIL 3. 9%

DA, 1oty 7

“That the demand under the hesd
‘Ports, Uighthouses sud Ehipping”
be reduced to Re 1.°

Cooperative Society Limited, (43)].

“That the demand wnder the head
‘Ports, Lighthouses end Shipping”
be reduced by Rs. 100"

[Refusal to the Madras
Port United Labour Union., (44)].

“That the demand under the head
‘Ports, Lighthouses and Shipping”
be reduced by Rs. 100."

(Failure to eliminate corrups ofi-
cers from the Port administration
(45)1.

“That the demand under the head
‘Ports, Lighthouses and Shipping”
be reduced by Rs. 100.”

[Failure to ensure the full imple-
mentation of the Zambre award for
Bombay Port and dock workers
(48)]

“That the demand under the head
*Ports, Lighthouses and Bhipping
be reduced by Rs. 100.”

(Violation of ugreement regarding
the mode of discharge of Murate of
Potash cargo by 4 Company in Vi
shakapatnam Port (47)

“That the demand under the head
‘Ports, Lighthouses and Shipping’
ba reduced by Rs. 100."

[Refusal to reimburse to employers
of Kandla Port cost of ayurvedic me-
dicine us is done in Cochin Port
(48]

“Thet the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced by Rs. 100.”

{Faflure to have detailed discus-
siong with recognised gng registered



73 NG, 197671  CHAITRA 13, 1808 (SARA)

uniong iz ports and docks with & view
to effecting economies and taking
tnilateral decigions instead. (49)].

“That the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced by Rs. 100"

{Need to ensure proper dredging
of Caleutta and Haldia Poris and to
. effect early settlement regarding
Farakka waters fn this regard, (50)].

“That the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced by Rs, 100"

[Need for speeding up of Vishaka-
patnam Outer Harbour Project and
Tuticorin Port works. (51)].

“That the demand under the heed
*Ports, Lighthouses and Shipping’
be reduced by Rs, 100."

[Need for improving efficiency of
port railways. (52)].

“That the demand under the head
‘Ports. Lighthouses and Shipping’
be reduced by Rs, 100.”

{Illegal suspension orders against
the office bearers of the Vishakapat-
nam Harbour and Port Workers’
Union (53)].

“That the demand under the head
‘Ports, Lighthouses and Shipping'
be reduced by Rs 100.”

{Insistence of Ministry in under-
taking verification of membership of
uniong during Emergency (34)].

“That the demand under the head
‘Ports, Lighthouses and Shipping'
be reduced by Rs, 100."

{Failure to grant recognition to
Egra and Rajbagan Dotckyard Work-
ers’ Unjon. (85)].

“That the demsnd under the head
‘Ports, Light} and .
be reduced by Rs, 300"
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[Failure to absorb temporary and
casual workers in the Tuticorin Port
who were earlier engaged in the Tu-
ticorin Harbour. (56)].

“That the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced by Rs, 100.”

[Delay in making permanent daily
rated labour in Kandla and other
porty with more than three years of
service to their credit. (57)1.

“That the demand under the head
‘Ports, Lighthouses and Shipping’
be reduced by: Rs, 100.”

[Failure to grant house building
advance to Class ITI and Class IV em-
ployees as done in other major ports
{58)1.

SHRI C. K. CHANDRAPPAN (Te-
Nicherry): 1 beg to move:

“That the demang under the head
‘Ministry of Shipping and Trans-
port’ be reduced by Rs. 100.”

[Neglect towards development of
the minor ports (58)].

“That the demang under the head
‘Ministry of Shipping and Trans-
port’ be reduced by Rs 100"

{Failure to take measureg for pro-
viding sufficient loading and unload-
jng work in minor ports (80}].

“That the demand under the head
‘Ministry of Shipping and Trans-
port' be reduced by Rs. 100.”

{Need for speedy construction of
bridges om N.H, 47 (63)].

“That the demand under the hgad
‘Ministry of Shipping and Truns-
port' be reduced by Rs. 100."

[Need for earlier completion of
Valapattanam bridge on N.H. 47 (84)]

“That the demand under the head
Ministry of Shipping and Trans~
port’ be reduced by Rs. 100."
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[Need for setting up & merchant mﬁ‘mmwm co-
navy achool in Kerala (68)).
“That the demand under the head :’:mmfm) : 3q-
of Shipping and Trans-
ETIATLET AT

[Neeq for providing more financial
assfstance to Kerala State Shipping
Corporation (86)].

“That the demand under the head
‘Ministry of Shipping and Trans-
port’ be reduced by Rs. 100"
[Need for further modermsation of

Cochin port (67)].

“That the demand under the head
‘Ministry of Shipping and Trans-
port’ be reduced by Rs. 100"
[Failure to provide funds money

for the construction of Azheekal port
in Cannanore district, Kerala (68)].

“That the demand under the head
‘Ministry of Shipping and Trans-
part’ be reduced by Rs 100.”
[Failure to provide fundg for the

modernisation of the minor ports at
Alleppey and Quilon in Kerala (68)]

“That the demand under the head
‘Ministry of Shipping and Trans-
port’ be reduced by R< 100.”
[Failure in completing the National

Highway connecting Trivandrum with
Bombay through the West Coast
).

“That the demand under the head
‘Ministry of Shipping and Trans-
part’ be reduced by Rs, 100.”
[Revision of the earlier decision to

construct a bridge between Mootha-
kunnam and Kottappuram on NH 47
to connect Ernakulam and Trichur
distriets in Kerala (71)].
“That the demand under the head
of Shipping and Trans-
’ he reduced by Rs, 100.”

[Decision taken to construct a
bridge on N.H. 47 connecting Gothu-

ruttd and Kottappuram (72)],
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“The construction of the Dar-
bhanga-Forbesganj road is not yet
sanctioned. A Committee consist-
ing of the representatives of the
Ministries of Shipping and Trans-
port, Finance, Defence and Flann-
ing Commission has been constitut-
ed only for considering ways and
‘means for the flnancing of this pro-
ject, specially the construction of
Kosi bridge on this route and its
immediate approaches....”
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SHRI N, E. HORO (Khunti): There
are many areas in our country which
#re still backward and one of the
reasons why they are so is that they
do not have the intrastructure, Roads
are a vital part of that infrastructure.
This* Ministry which is in charge of
transport and shipping has been doing
good work in the border areas; they
have also been helping the state gov-
ernments in the:ir attempts to build or
repair the roads. This department
should gve more assistance to the
state governments because over the
last two decades it has been said that
the state governments have not been
able fo buwild the infrastructure due to
paucity of funds. In this connection, I
will specially mention Orissa and Bihar,
and slso the eastern and northeastern
region. If those regions are given good
roads and 1if the rivers and riulets
are provided with culverts or bridges,
those arcas would automatically de-
velop. Let not the Union government
leave it to the State governments;
fhey should give financial aid
to the stale governments. 1 want
to mention one or two points in
this respect. In Chota Nagpur, we
have a national highway which goes
#rem east to west. Chotanagpur is not
connected with areas in Orissa or
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Madhya Pradesh. National Highway
No, 33 should be joined with thet na-
tional highway which goés from Cal-
cutts to Bombay. This means that you
will have to build a bridge over a river
at two places in Ranchi distriet—at
Simdega and Majatoli. I am mention-
mg this because those roads are of
great economic imporfance to Chota-
nagpur. As 1t 15, Cholanagpur 1is
Joined neither to Orissa nor Madhya
Pradesh by roads, without these
bndges.

With regard io national highway
No, 2, it 15 found that the same work
is done every year. The same bridge
1s reconstrucied or repaired every year
or the sume length of road is repaired
year after year. What 1s happening
appears to be that the contractors res.
ponsible are not doing their proper
job, there iz poor engmeering and
they are nol using f{he required per-
centage of bitumen and stone chups and
all those things with the result that
they have to repair the road every
year. The Mimstry should lock into
these matters. I{ {he hon. Minister
wants. I shall gve him specific instan-
ces that I have come acrcss. Much
money is being wasted on the same
work again and again,

1 was going through the repart, The
border roads orgamsation has done
some good work. I was wondering
whether the government should mot
combine the diflerent organisations
like border roads organisation, central
road transport corporation, mter_-state
fransporl commission, centr‘al inland
waler transport  corporation, ete,
Whv don't vou bring all of them to-
gether and make one or {wo viable
Corpotations nslead of having 80
many organisalions, because they are
bound o overlap. The Bo@er De-
velopment Board has been doing good
work in the border areas. You can
change its name and can also wutilise
its services in other areas. That is the
tvpe of organisation with a good repu-
tation, in which people have confidence.
Now. if you ask differenl contraciors
to do the job, they will waste money
and material,. Then you cannot ex-
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work. 1 would therefore request the more, Moreover, the mm‘ﬂm

Hen'ble Minister to take this point into
eonaideration.

I would also like the Miftytry to
bay more attention to the Eastern
areas which are having ports like
Hakha and Paradeep. If proper sur-
vey is made !n the Eastern region,
minor ports could also be constructed
in those areas. I want that the Minis-
try should take this point info con.
sideration so that the Eastern area
whick has a large hinter-land can play
its role in the economic development
ot the country. By this the entire na-
tion will benefit. I request the Minis-
try to consider this point also

*SHRI R, N. BARMAN (Balurghat):
Mr. Deputy Speaker, 8Sir. I rise to
speak on the Demands for Grants of
the Ministry of Shipping & Transport
for the vear 1978-77. At the very out-
set [ will speak about the working of
the Delhi Transport Corporation. In
Delhu the people have to depend on the
bus service alone for going from one
place to another and the D.T.C. is the
only orgamsat-on which provides for
passenger transportation, In other
wonds the DTC enjoys a monopoly in
bus service in Delbhi. Now, the mono.
poly has its advantages as well as dis
advantages. Due to absence of any
cempetition, the fares can be raised at
will. But can we wash our hands off
all responsibility by raising the fares
only? If we examine the accounts of
the DTC for the lasi five years, we will
find that it i» continuously running at
a loss. During the last two years the
bus fares have heen raised at least
twice Once when all the buses were
marked “Express” as a result of which
every passenger had to pay five paise
more. On the second occasmon the
fares were raised by Introducing the
Central Terminus System., Under the
present system the buses coming from
varioug directions termineie at the
Central Secreteriat and the peopls have

—— . S—— ——

Rs, 50, The price of the

tickets han also been raised to 1.25.
In spite of all these we have f to
arrest the loss of revenue, Why is it so?

upto Mareh 1975 the amount of accum-
mulated loss of the DTC ran into 40
crores of rupees. ] will like to know
what is the amount of the
loss at present and why this
belng incurred. In January 1975,
per kilo.metre income ot the DTC
84 paise and the per kilometre expendi-
ture was Rs, 1.2, That means the loss
fncurred was 98 Paise per kilometire in
January 1075, We know that after the
emergency the sale of tickets have
gone up, But we will have o see
whether improvement have been affect-
ed in other Branches also. It is seen
that on an average about 30 per cent
of the buses Lie idle every day. We
should find out why is it so particularly
since the proportion of new buses at
present is fairly large. I was surpnsed
to learm that the DTC's own buses run
on an average 202 kilometres each day
but the buses of private operators
under the DTC run about 247 kms each
day. Why this difference? The Public
Undertakings Commuttee of Karnataka
has published a comparative report of
the bus services in various States. |
will guote a few aspects of that report:

i

Operational  S-aff 1971 1972

per  vehicle

Trivardrum . 550 530
DTC . . . 11-80 884
Bangulore . . 835

— S

This shows that the operational staft
on the DTC is much more as compared
to other Stetes. It naturaly results in
higher expenses. Can we not cut oo

#The original speech was deliveredin Bengall,
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tils expenditure? Again 1 wit] quote
sbeut bud utilieation Feomm that veport:

Bu Unitiaton wm wn
e .., 693 73'9
BEST . . . 901 86-8
BTS . . . . 881

This showg that the buz utilisation in
Delhi iz the least,

s

Km. Km.
DTC . . . 197359 144975
BEST . . 313,198 332,815
Bangalowe 1,37,248  1,89,188

From 1his we see that the life of new
engine in the DTC 1s almost half of
that in the BEST. This also needs an
explan.ition. In 1974 a ‘one-man Com-
mittee’ was conatituted which was
called the Pimputkar Committee, The
Commitiee has submitted jts report
but I t«lo not know how far its recom-
menda 1ons have been implemented. 1
will orly say that the expenses of the
DTC nwst be reduced and it is not an
ympossible proposition, Sir, we have
“Publi: Undertakings Committee” of
Parliarient and Dr. Dhillon was at one
fime the Chairman of that Committee.
If we request that Committee 1o pre-
sent an exhaustive report on the
Metrojolitan Bus Services of Delhi,
Caleutia, Bombay and Madras, then we
can mike a comparative study and try
to fing out where the fault lies with
the D''C and how to reduce the ex-
penses and effect economy.

I will say a few things about
it of Caleutta. With a view to
angladesh we have recently
to draw less than 40,000 cusecs
ler from the Farakka Barrage.
2 Barrage was constructed to
the port of Cualcutta from silling.
t¢ the draw ' of lesser guantum
of waler, the desilting process will be
hampered. The sccumulation of silt
st Caleutta port will again go up
Therelore, I will Uke fo know whether
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the Government has srranged for any
special dredging operation side by side,
Unless this is done the conditions at
Caleutts Port will deteriorate. The in-
come of the Caleutta Port is corffou.
ously going down. Twenty years ago
Calcutta was the second biggest port
in the Commonwealth. But today it
occupies the 6th pomtion among the
Indlan ports. The merchandise that
used to pass through Calcutta port is
now being diverted to other ports, Out
ot 40 Bhipping companies only six are
located in Calcutta at present. This has
in turn affected the employment poten.
tial. The improvement in marilime
trade during the last 20 years has not
brought any benefit to the Eastern
Zone of our country. 1f you go through
the Merthant Marine Directory, 1974
you will find that in January 1974 the
number of people employed from Cal-
cutta in merchant ships numbered
11,96, agamst thai, the number of peo-
ple taken from Bombay was 11,271, {e.
abmost 10 times more people were em-~
ployed from Bombay. About the mcome
from repairs to shups the picture is
the same. In 1972.73, the income from
repairs to ships at the ports on the
Eastern Coast was Rs. 0.88 crores.
During the same veriod the income
from ship repairing at the ports on
the Western Coast was Rs 5.61 crores
ve, almost 5 times more. This silua-
tion should be remedied and the Cen-
tre has a responsibility In thix maiter
I wall tequest the hon. Minister to
ponder wny the income is geing down,
He should see how the income of the
Calcutta Port can 'e augmented. If
the repaining work. at least, can be
increased then some employment op-
portunities can be provided to the
people of Calcutta. We should re.
member that out of 8 million educattd
unemployed on the emvioyment regis
ters, about 2 million are in West Bengal
alone. That means 1/4th of the edu-
cated unemployed in the whole country
belong to West Bengal. This is a very
alarming situation,

One more point, Sir, and I will
conslude. In the strategic voad develap-
ment programme of 1971, it was &n-
visaged that a road will be construcied
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ffom Dplkhola ;20 Hilli via Raigen)
Kallzan), Baniadpur, Gamgarsmpur
and.Belurghst. The portn  Latween

vla and Ra:ganj was consiructed
gnd the work was halted there. The
portion from Raiganj fo -Hilli has not
been gonslructed, Now, the (enire says
that further work would be ‘taken up
by the State Governments. Buttthe
Angneial position of the State Govern-
ment 15 weak. Sinde this road has
strategic importanece 2wl request the
Central Government Ao dttaplete thus
projecl. 8ir, the sireich ‘'of ‘the Nation-
al Higaway No, 31 between Maldab
and R:igan; is i very poor' condition.
If prop..r attention is paid 18 the repair
to this stretch of road, it will greatly
benefit the vehicular (raffic on that
road. fince 1t ¥ not possible at pre-
zent to construct a railway line between
Balurghat and Maldah via Lashkarhat
rue to financial constraints, I will re
quest the hon. M:nister to construct «
road :t least conne~ting the -above
piaces. This road will greatly cut the
istance between Caleutta -and Balur-
ghat vihich 1s a mustrict headquarter
and fa‘litate communications 1etween
the tw» places. Beinz a border road
along Bangladesh this has further
strateg.c umportance 1 will therefore
again urge upon the Minisier that this
Balurghat-Maldah road via Lashkarhat
may b tohen up and completed hy the
Centra, Governmeni. 1 suppori the
demanis of the Ministry of Transport
and Sripping and with that I conclude

S

SHR( C. M. STEPHEN (Muvattu-
pucsha). Mr Deputy-Speaker, Slr, 1
rige ta support the Demunds, In the
inatter of national development, ship-
ping will have an increasing role to
play, With the long maritime coast
that we have, wilh the expanding
foreign trade that we have, we have
to mttain the goal of self-sufficiency
1 all sectors of economic lufe It is
of absolute necessity that in the field
of shipping, India attains a place of
absolute pre-emirience. It is with this
gou}l in view that in the Fifth Five
Year Plan, schemes were drawn up
end targets were fixed. The targets

proAT Y
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cqvered .improvement ‘of the ports,
ln;provemeut of the B { fa-
cilitis, expamsion of thy ‘ton

under the Indian fleet, lope
Ment of training facilities of
sea-men, the entire fleld has teen

" sought to be covered and we are mak~

ing some advances in differeit areas
also. But the fact remains thai:eight
ffiillion tonnes of shipping that was
fixed as targel when we framed the
Fifth Five Year Plan, wa.are even now
lagging behind by around 4.5 million
tonnes. Two more years are there for
the completion of the Fifth Plan and it
looks unlikely that we will be able to
reach the figure that we have thought
ol. There are‘two questions. On what
basis and under what calculations was
't that the Planning Commission and
the Shipping Ministry postulated B8
million tonnes as the réachable target?
And if the target fixed by the Planning
Commission and by the Shipping Min'-
stry was a realistic target, what exact-
ly have been the factors which inhibit-
ed the raising up of our tonnage to
that Lmit. Either our calculations
have misfired or eome factors might
have intervened As far as T could
cge, no major factor which could not
be anticipated at the time of framing
of postulation rolls up subsequent to
it. Now, anyway, an eflort has got to
be made

One importan{ point that I woull
like to make is that we are at a stage
of take off as far as smpping develop
ment 1s concerned. Mazor nrolems we
have, but those pioblems have got to
he met also A large number of prob.
lems are coming up before us and tak-
ng 1 view all these problems, propo-
s.ils have been made before the Minis-
t1» by the National Shipping Board
with which 1 had the occasion to bhe
associated, that an 10 depth enguiry has
not to be done for evaluating, prospert-
ing and placing a comprehensive re-
wort before the Government, The pro-
blems and the challenges are multi-
farious We have got to face foreign
competition on the one hand, and the
shorlage of shipping facllit.es on the
other, We have got the sliortage of
finances for assisting the expansion of
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shipping and problems about the sail-
ing facilities. We have to take into
account the immensity and multifari-
-.ous character of these problems. The
National Shipping Board which is sup-
.posed to be:an advisary body at a high
level, had recommended to: the Gov-
ernment 3 or 4 years back, that there
must be a' committee””. The Govern-
: ment considered it and rejected it ten-
tatively., The Board, under another
chairman, considered this matter again
and recommended, again, that this
must be done. The Board, df which
sI was the chairman, considered the
matter again and made the recormnmen-
.dation that there must be a compre.
hensive committee. The Board is a
high-level body, with representations
of the MPs. elected ‘by this House—5
or 6 of them. It comsists of the heads
of the departments. Ministries, repre-
sentatives of the work-men and repre-
sentatives of the shipning-interests; as
such it is a very high-level body, It
should be made use of. Under the
Merchant Shipping Act, the Board has
a major role to play. The Board re-
peatedly makes a representation that
in the interests of the shipping indus.
_try, an in-depth and comprehensive
look is absolutely necessary. If that
Board., for which an. Act was formu-
lated. is an important body, it should
be taken seriously. When the Board
with three differert constitutions suc-
cessively recommend that it is absolu-
tely necessary, it is wrong if the gov-
ernment takes up an attitude that it
is a_matter which can be ignored, If
that were so, I would humbly ask why
exactly is a body like this set up? T
have gone through the entire Report.
I do not find any mention even about
the existence of the Board., This is
not an attitude which you must bring
to bear on a body with such represen-
tations like representatives from this
House—six in number. My own ex-
perience as the chairman of the Board
is that no policy question was referre:d
to it for ascertaining its opinion. No
opinion or recommendation given by
the Board was ever taken seriously.
No head of the devartment who was
a member of the Board ever cared to
attend the meetings of the Board. This
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is the attitude of- the bureaucratic
machinery to--a body consisting even
of MPs. Is this fo be the “attitude in
an era when. we .speak about democra-
tic ﬁunctlonmg And - 1n'mivement .of
public: opinion? Can you possibly have
a;body which. cquld be. more represen-
tative than this,.as far a§ the different
interests of the shipping industry are
concemed” This . Board is re-consti-
tuted as’ a matierof routine. . Chair-
men_are being re-appointed. . I can
say this.freely. a5 1" have resigned

‘from the chairmanship. , This experi-

ence should not be repeated. There
is no word about it in the entire Re-
port. You :are spending money on ft.
If you do not .want it, why. keep.it as
an ornament? You can’ dissolve it;
but if you want it and Jif yoéu want
to go through the farce of this, elect-
ing 6 members from here, you should
take it seriously.. One more subject.
ie. ‘about the super-tanker berth at
Cochin. Here. is. the report wherein
I find projects with allotments to the
tune of Rs. 20 crores, Rs. 40 crores
and RS, 60 crores. Anyway, Mr. Bha-
tia, my friend, is the Chairman now

.of the National Shipping Board. Don’t

_take that Board lightly.
-care of any recommendation that it

Please *ake

might make.

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S. DHIL-
LON): The day I assumed office, I
attended your valedictory meeting.

SHRI C. M: STEPHEN: That is wwhy
I emphasize this.. I thought that now
that Dr. Dhillon is the Minister and
now that Mr. - Trivedi who was a
member of the Board fs in charge cf
it—he knows what' contribution the
Board can make, I will tell this. You
should * - make the best use of the
Board. You cannot have a fornm
where all ‘things connected with ship-
ping can be collected as in a crucible.
At the same time, if you are ignoring
the Shipping Board in vital matters,
why have it at all?

Coming back to .the super-tanker
berth in Cochin, this was sanctioned
in 1973, It had to go through a long
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crores. The rest is Made up by ' re-
clamation and sale of lgndy With an
expenditure of Rs, 25 crores you can

accepted after detailed consideration.
Now somebody gets g very bright
brain-wave, saying that alternative
transhipment is possible in the deep
sea and so we have to consider whe-
ther that can be resorted to. For that
a new committee is going to be ap-
pointed, A committee has gone into
the whole thing, the whole report
wag sent to the Shipping Corparation,
Admiral Nanda went into the matter,
he reported the matter back finally
and now, in the year of Grace 1876,
after three years have gone, the Gov-
ernmment have decided to appoint a
committee, representing the Ministry
of Finance, Ministry of Transport and
Shipping, Ministry of Planning and
the Ministry of Petroleum to go into
the whole thing.

I am humbly making this submia-
sion. When Government takes a de-
cision finally and you go shead with
it, if somebody gets another idea of
transhipment, even it it is feasible—
under the Heaven many things are
feasible—you cannot go on like that.
It 18 not merely a question of a
super-tanker berth; it is not the only
thing. Along with that, you are de-
veloping the entire area; a new Co-
chin is developed. Ra 50 crores
worth of development tikes place.
While your investment would be only
Rs, 25 crores, and that Rs. 28 crores
also, according to some estimates,
will be paid back by the Cochin fe-
finery in a period of four years.

DR, G. S, DHILLON: After all, it
is a super-tanker. The ideag behind
it should also be super-ideas.

SHRI C. M. STEPHEN: Super-ideas
also should not remain mere ldeas
They should materialise,

Before ! sit down, may I raisz my
voice in support of lakhs of workmen
who are engaged in the sailing ves-
sels? This is a sector which we can-
not ignore. There is a large number
of workers in the sailing vessels, un-
cared for, completely neglected, who
perish without any insurance cover
They are sheer human chattel. Sore
thought has to be given to them
Since the sailing vessels have got @
significant part to play in the deve-
lopment of the coastal trade of this
country and In the trade with the
Near East this sector has to be look-
ed into,

With these words, I support these
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lmgrar ad) a2dy &+ wrrarar &
Prag et as 12 TadHz A qEHy VS
21 faag & 7 @A g IRt as |z
Atz Y @w 0T & AgT ¥
42w AT ¥ wal fRegTar
# it A% fag A @ 3 A
war w2 fe 3% oo 3 ¥
Wy st g3 g af 9, Ffew w
% 42 9F A FAr ¥ 1 AT WAL
T3ty wfms 3y f§ gawr
37 17 ¥ ) 7¥ 39 IRG F AW
W wege win ¥ 3@k fem sz
fafarz: &Y d4Tzw o fear war
21 38 qreY uSA }, Tw o @wmw A
g gwidY SFiET ma ¥ & gae)
®E O Fex FATAT QT |

i ofas af DAAT AT g .
afea fRe fraza &2ar sgar g f&
7z 9Er Fiam ) 4 ad 91
g% adr aFar Tifew |
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TIT A AT ¥ TR FT YT
MIE T & § gAFT wor Ay @
fe s Y g6 s a 48 2
a7 3o WX & fog W arg AT
®rgr ad §1 mmwr feqréda
TS wxar 4ft & @ feard¥e
I FIaT &, ¢ T €T TEAHS
T Fq F@T T

#y ansd) v fe foe 1973-74
FO9T € Arérel @A AT Y
33 feyz ¥ ae gar f5 4m$
sz 7 ¥ T qar faar
¥iga $ AT M ¥ 138 T ww
1 ®We TEAdE Flar £ WES
FAT FHIT FEAT TN I3
“F1 2faY IR g0 weIq Fow |
uFt a2 & oY e & fau a8 27
F 16 W@ g & 1 37 foE
% g7 18 9T faar ¥ —

Minimum and maximum time taken

by the Ministry to sanction major
road works costing Rs. 25 lakhs each
in the Fourth Plan.

M Aa WA I (9T
Ry e 45 A GAET #w

feqie # ogdy wrzm  ogY o aga
ZEEr Adr | IF W ¥ i—

“Transport plays a very impcrt-
ant role.in the economic growth of
a country. A well-knit and co-
ordinated system is considered 1o
bz the life-blood of the nation's
commerce and industry.”

Aea @3 & g oary e w@t
931 Z A1 g4 Awa gAr g
argr F0 daa ¥ gngie ¥2a
T 100 =ATgC fHat @iz ¥ 64
frar ez 13 da ¥, dargie
fFzm o 144, wE . F 143, §%T
FqAY F g7, fraesntwme
139, smra ¥ 272 [T 3fewr
¥ a2 24 & 1 TE2  TMOEY

Ta eTER {1 WY FoRa
FI &

AR MBS WA Fw w2z
TIHE  FIAT B oWOH 21 FAR
F QF I Fifeizds wNT Fay
@l g, I ;T gei@ g 7 IaFT
FH ITET AF FaT 1 =Y Afgw
&g 21 FO9 L L 1 ¢
Aifefiszz ad=a a1 & g
W@y 3, |y w5 FW g femr
a2

wam Az s sfear 7 Wi At oY
MR Ig W TENHE & TE
sstmm 2 fafs aw 2 f
FIH QF FIAT g, AIX FGU 60
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[aﬁ:m =T arrn] i _
ar %1 2zq ?r“ ifm 's':fﬁf-qu
F2d 3. fF 75 FA grrr% g3E 7T
fear ﬁrrq | #fEA §27 @ ETAR
2. FJF g, gA S aFAIE § )
F"H EESC I T 2

“Utlllzatlon of the 1mp0rted. md

Rs. 21 crores ".did not exceeds, 40
per cent of the .available working
hours}; often it was 10—20 per ‘cerit
only. .In some cases, the machinery
which was allocated to the State
Government could not be put to
proper use for the followmg" rea-
sons.” En!i

aaad g g€ 2 77 a‘r
*1@?{ F a’r" o rfi’r
ﬂ'l‘ﬁit 7z 9 2T A F :fg"r
ﬁm?é?waxasﬁﬁrne&:a‘#
WTFT AT FLT 21 WAH WK
UIEIE  F- AB gAMAIT &3
BT &, WiRT WAL AZ 1 IAMAAT
2y & 1 faw & 903w &
Fiz & T | WAATA T&T FL |
Faa< Uz wfezzgaza ar fkfE
F 9z § qar wwar g f& Og
fgargdz zrf =0T =™ fas =
fag &% sz § 5 22 mIqdew

& qar fear sg

o\u

ag T A B AT g |
It is not a question of today.

ZA AR A HaT AT § —

“The biggest irritant at present
seems to be the Octroi duty. The
industry s not against paying this
tax but the manner in which it is
collected at present. Thousands of
truck hours are daily wasted by
waiting at gctroi and other check-
posts. ...It also increases the fuel
cost substantially, at least by 30
per cent according fo our estimate.”
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gro faeadl 4. %I WOT. F HFIJ B,
e % deire. & giaars fabwee @
g :ﬁzia—-r AT RL AT Eir
= . fEI‘uTEﬂ' a o &2 &I oEr owem
fear, -t At & o 3! :

“The. €ommittee _regret to note
that although number ‘of commit-.
tees " ‘including Roag Transport
Taxation Enquiry - Committee have
emphagised -the immediate necessity
of abolishing these check-posts and
octroi dutses. by substituting them
by an alternative -form of taxation
and . there is a general consensus
on the desirability of removing
Octroi duty™. ] v '

am %g W@ & 5 ogw v
#fET wAHz a2 R fegem
¥ @F qumfmt S & werE
gl o fafe wwE &1 FEAr
|1fgq fF @z gEax mwm 3|/ &
ﬂﬁé%ﬂﬁwwaﬁaﬁmﬁw
gzaarcﬁ?' wE

wgr . ax fafaw #r Faa g,
FHET ¥ FQT B

“The Committee, however, regret
to note that the coastal shipping in
the country is on the decline and
the amount of cargo traffic has fall-
en from 40.77 lakh tonnes in 1962
to 14.72 lakh tonnes in 1974.”

WET 9T 40 @TF AT AN 14 @@
I W 2 AZEWAL AW W
HIfC TRy FaT g @y @ 2

aay fom feaa =@ ®@ £

“The number of ships has gone
dewn from 140 in 1964 to 56 in 1973
and the tonnage has gone down
from 4,11,961 to 2,20,217.”
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ot & sr¥ wga g f 5 Oy
W wg urr e g1 T § vy faierd
oy & ) e Faredardt age ¥ wwar
W ¥ &m ® Juae W )
cgmaeE X Wi o WE Ty W
¢ A ¢, faawiam g R 8,
BER TiET Ay FOT T ARy R
i afeqt Fasr <3 o -
22321 fear i 2232 mfear wy &
o W ¢ Wi TR 24 ¥ FIAT
W g 27 TME wET W
e B

“The net loss suffered by the
Delhi Transport Corporation during
the year 1072-74.4s Rs. 4.98 qyores
and !n 1873-T4, it is Ra. 6.38 croies”

It 18 improving; they are making 2
progress

g NRAT 1 E E 1 owa o e
R gW 2~ 7 QT Fe w4
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T gt § g s mww
& 3eet fome azarT B A
9w oA & fars Wagy

“The Committes would sccord-
ingly suggest that the Government
should give serious thought to the
problem and evolve without any
delay & coordinated machinery eap-
able of curbing effectively those
irdulging in different types of eco-
nomic offences in the import and
expert tirade, That the existing
machinery ia not effective will be
clear from the fact that during the
las, three or four years only one
case of malpractice in respect of
Jute consignments enroute from the
mill to the Calcutta Port for export
wiug detected”

g FAer geME # oam )
IAA W TFN TS e
t IR amar 5 w0 wu
&7 9T IAX 1 A T W €
T fomy a7 wReQ AT Az w
Satet g7 v Ty uwmrfe
¥y oA 2° wrr Tiwr fidremew
afe1) w7 TEA A qEe w1 2
Aifaw ) =i AT oNT A AT W
amﬁﬁ-maa*%m%rm
INg «F g @ T

SHRI SUBODH HANSDA (Midra«
pore): Mr. Deputy-Speaker, Sir, we
are discussing today the demands for
grants relating to the Ministry of
Transport and Shipping. If you look
at today’s paper, Stateman, you will
see that nine persons have died in a
road accident. s

Now, the road accidents, partica-
larly on the national highways, were
gradually incressing On the Na-
tional Highwey No, 6, which goes
fron Calcutta to Bombay, and om
G.T. rosd, every day you can see &
number of accidents happening on
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that road. 1 want to know from the
Government why these accidents gre
increasing, day by day, taking the
lives of 50 many people. Today, tra-
velling by road has become insecure
due {9 50 many reasont. I want to
know from the Government why it ic
allowing the running of liquot hou-
sey—whether it ig country liquor or
fmegu liquor—on the sides of the
nationul hiwhways. There are not
only liguor houses but there are also
somg small hotels which have come
up olong the sides of the' nationai
highwiys, and all the hotels are sell-
ing country lquor, The drivers
particularly the heavy truck drivers,
take the liguor and, in gn intoxicated
conditim, they drive the wvehicles.
This is one of the reasons why acei-
dents ure increasing day by dav.

Another thing ig the hijacking
menace  which goes on  every day.
We bave read in the papers that
in We:t Bengal and in many other
pluces, that a number of truck:
have been hijacked, Some time
back, on National Highway Nu.
6, the passengers were looted.
trucks were 'ooted, and the truck
owners closed the roads just to gt
rid of this menace and to bring it to
the notice of the Government Un-
fortunately, though there is the High-
way Petrol Police. the patrolling is
not done properly, and that iz why
thig hijacking 15 going on. I hope the
Minister will take care of these things
<n that at least guring night time the
drivers can drive their cars or trucks
safely from one place to another

Now. this Haldia Port is coming up
1 hava seen in the report that Rs 43
lakh; have beer sanctioied for con-
structing the road from Kolakhat lo
Haldia. But for a long time. there
have been misting links which have
na yet been constructed. The Haldia
Port praject is mow nearing compla-
tion and it is going te be commission.
ed .very soon Sa, unless thig road is
gepstrueted, there will be a lot of dif-
fiewlty in transporting coal to the
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Haldia port—and we are thidiiiyg’ o
exparting coal from the Halila port

I would therafore request that th!;
road may be constructed a5 quickly as
possible.

Now, there sre other roads also, I
have not seen in this report a mention
of the O.T. road, which is a narrow
road connecting Caleutta and Bubha-
neswar by the ghortest route This
road is still nerrow. This 4s & very
important roag end it must be taken
up just to make the distance from
Calcutta to Bubhaneswar shorter,
There is no mention of it here in this
report and there is no mention also, of
any bridge across the river Suvarns-
rekha, over which the ropd lles, Un-
lesg there ia & plan for & bridge and
the bridge is constructed over the
river Suvarnarekha, the OT. road
cannot be consiructed from Caleutta
to Bubhaneswar. Therefore, there
must be some planning for the bridge
on the river, Suvarnarekha,

Regarding this road transport, Mr.
Daga said that most of the State Road
Transport Corporationg are loging con.
cerns. I do nol know why public
sector undertakings, particularly, road
transport undertakings, are losing
concerns, When private concerng ean
make profits, I do not see any reason
why State Hoaj Transport Organiza-
tions should be losing concerns. The
Central Road Transport Corporation
which has been set up long back is

'so now runninz at a loss for the last
few years, Now, this organization
hag no sort of business It is gerving
all the pubhic sector undertakings,
particularly, transporting foodgrains,
fartilisers, coal and other things from
one place to the other. In spite of all
these things. this Central Road Trans-
port Organization is running at a loss
In this report no reason hat heen
shown for the losses it is sustaining.
Therefore, we want to know from the
Minister why such things are happen-
ing.

Many things have been saig about
the Caleutta Port, But, in this re-
port, only the mame has been men-
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tioned and thet too within brackets
as Haldia Dock Projest. No problem
hag been weationed in this report,

whether Calulta Port iteelf hag got

tieny problems, ang it is full of pre-
blems. Calcutta Port is almost in

dying condition. Siltation is
for a long times ang it §s &
heavily. To sove the Calcutts Fort,
the Farakka Barrage was conceived.
The Farakka Barrage is also not aule
to give any 1erult, Now, the Central
Dredging Corporation is alio con-
tinuing the dredging but the silt which
is derositing heavily cannot ba re.
moved. As a result, big draft ships
which are likely to come inside the
Calcuita Port cahnot eomc Inside.
Therefore, Government must serious-
ly think and tske necessary steps to
prevent siltation of the Calcutta Port
which is serving a big hinterland
starting from U'P ang Bihar ang on
the eastern wcde, Assam, Meghalaya
ang other Btales. This will create a
problem, not only an ‘sconomic pro-
hlem but other problems also At the
same time, this Haldia project is also
coming up. It will be commissioned
very soon—that 13 what the report
indicates But we do not kndw how
soon this project will be commission-
ed. Some foreign firms were given
contracts for qredging the Haldia
port area and their contracted period
was over and now no dredgng is go-
mmg on—ang f the Government intend
to make the port a deep draft port
which will go upto 40 ft., and if the
silting will coniinua, the whole at-
tempt of the government to make it a
deep draft pory wall be ‘iustrated.
Therefore, I would suggest that the
dredging of this port must continue.

i
£8e

There is another thing, Much water
hag flowed regerding a ship-bwlding
vard Expert committees were ap-
pointed. Tr-hminary project reports
were made. But I would say that the
Governmant siould look at the pro-
Llomns of West Bengal,

As my friend has already indicated,
out of 0.5 milllon educated unemploy-
ed people who got their names regis-
tered with the Employment Exchange,
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2 milliong are from West Bengal, The
number is gradually going up. If you
do not tackle this problem of un-
employment n West Bengal, we wilt
have to face » bad situation. This
problem of unemployment can e
solved by putting up some projects
like Ship Building Yards. The yards
must be locaty] at Haldia because
Haldia has go: its own advantages
and that js why I say there is great
justification fui the shipbuilding yardg
to locate at Haldia,

With these words I surport the
Demands for Grents.

THE MINISTER OF STATE IN THE
MINISTRY CF SHIPPING AND
TRANSPORT (SHRI H. M. TRI-
VEDI): Mr. Teputy BSpeaker, I am
grateful to you for having allowed me
to intervene in this debate at this
stage. 1 would not go over the whole
picture which has been presented ir
the Ministry's report, but I would deaf
only with some of the points which
have been raised in thig debate.

In so far as dredging at Calcuita is
concerned, the Central Government
has accepteq the responsibility for a
number of vears In fact 80 per cent
of the cost iacurred in Calc.aia dredg-

ing is being borre by the Ozntral Gov-
ernment,

In so far ;s river trainig works
are concerned, in order that Calcutta
may continuz to maintain draughts
which are necessary for all vessels
which are likely to come there, river
training works have also to be under-
taken.

In so far as ship building is con-
cerned, we have, in fact, something
like four yarde, Mazagon Docks has
a capacity cf huilding veysels  upto
20,000 tonnes; Garden Reach 135,000
tonnes, Vizag has already been buuld-
ing at the rate of 3 vessels 5 year but
we hope that ;n the near fulure Vizag
shoulg be uvle to attain a capacity of
heing able o deliver something lke
4 vessels. B:sideg that, members are
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yarg Project ip commg % been toied by us—from large shipping

building vessely upto 80,000 tonnes,

With regarg to wmew shipbuilding
1 do not went to repeat the
answers which have already been
given 1n answers to severa} questions
in this House A techno-economic
group examined something Like 11
gites whicn v (e proposed by the
Maritime Stite Governmems ang re-
commendeq fuur possible sites Those
ppssible sitey are Haxira in  Gujarat.
Quelavanganmi in Goa, Haldia and
Pearedip. Since then foreign technical
consultants were appointed, They
have also repmteg ang the reports of
the foreign c¢oumsultants s under con-
sidaration,

SHRI P, G. MAVALANKAR (Ame-
dabad): For how long will Govern-
ment go on Jonsidering it?

i

SHRI H. M RIVEDI: I had an
occagion to answer previously that
these gre <cry large pro,ects which
involve very irrge finance and, there-
fors, it 13 not merely the rec.apt of the
techmcal repnrt which determunes
approval of the project,

A reference was made hy my fii-
end Mr, Stephen to the Super Tanker
Oi} Termunal Lerth at Cochun It 1s
quite true that a great deal of con-
sideration wug given to the project
It ig also ‘rue that it had reached let
us say at least the techn.cai stage of
approval [he Cochin Super Tarker
01} Termuna] Berth i reiated to the
expansion of the refinery at Cochin,
The extent of «xpansion hss to a large
extent been deternuned but it is not
yet final Secondly, the Super Tanker
Oil Terminal Berth at Cochin would,
even if it nad been progresied with,
wouldg have been mono-cemmodity
barth. Thirdlv, some remavks were
made about the possibilit; of tran-
shipment of c:l from a large tanker

in safe watery near Balaya, something
like five to six sxperimesits have al-
ready been conducted.

However, the most jmporisnt point
to note is this The consideration of
this matter in its flnal #tvges has
come to be related with the possbility
of Bombay ilich Qul being suppled to
Cochin Reduery. If Bombay High
Oil is to be supplied to Co-
chin refinery, then, obviously
Members will no doubts ap-
preciate the point that transportation
ig likely to be in such tankers for
which no super-tanger oil terminal
berth at Cochin would be needed.
It s not possible far the Mmistry of
Shipping and Transport to say how
much and at what stage Bombay High
0il will be available. But I thought
I could give this information so that
hon Memb~rs may appreciate the
point Although certain things were
technically examined and practically
approved, certaln newer develop-
menty have taken place which, in re-
lation to the cost of such projects,
one cannot really ignore 1 would
leave it at that

SHRI C M STEPHEN ¢ there any
other new factor, apart from Bombay
High Oil, which has come ap® All the
other matters which exidng at that
particular tiine would have been taken
into enmsideration when apyproval for
the scheme -ves accorded Tharefare,
my question 1 thix Now, apart from
the Bomba; High 01, is theie any
other new factor which hag arsen just
now to warrant another lnok being
given”

SHRI W. M TRIVEDI: 1 have &l
rcady referrog to the distinet possi-
bility of “ranshipment of ol from
large to smail tankers,

SHRI VA7ALAR BAVI: They are
always trying to avoid super-ianker
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berth, Hehtl?ialﬂﬂl!toiunﬁrm
tain sction sekamiby ' She  Ministry,
Proy the vary it wus op-
mummhuwmmu.

sl o PRivaEbr; -
glven twhat are iderations
¢h have come to be to the
profect, ko that hoh. Members will
appreciate the po:iticn

surg Mpltammad Ixmail referred to
recommendation regarding mini-
rmiln wage for seafarers and its appli-
cation to Indian seafarers on poard
Indian ships. The ILO recommgnded

h;\;’e n;:ly

& minimum = wage of 48 pounds.
As far ‘as we are concerped
ipn  this coun we have got
bipartite mac mery available

which has been set up by the Govern.
ment, In thi regard, we have recog-
niged both the unions at Bombay and
at Calcutta so that they can offer their
views op behalf of seafarers and
the assoclation of shipowners, Indian
and foreign, for employers views.
Their partite association in the Na.
tional Maritime Board is helpful in fix.
ing the wage applicable to Indjan sea
farers. Bui there 1s one thng wh:ch
T would like to make clear. We cunnot
contempjate a situation in which the
level of wages of Indran seafarers
would be totally out of tupe with the
level of wages prevailing throughout
the country We cannot also under
pressure ¥from such forces, as may have
if fact advised Shri Mohammad
{zmail, allow any international workery
unions to pressurjse us into accep-
tance of a so-called academic miniram
wage We have this bipartite machi-
nery with us. This machinery is there
to take care fully of the interests of
seafarers,

The hon. Members will be interested
to know, the differential in pay direct.
ly paid to the Indian seafarers and
the international minimum wage 18
presently being paid into our Fund for
the seafarers welfare by foreign ship-
owners. The seafarers welfare fund
has been set Up and operated by a
régistered society and Government Is
fn the protesy of considering certain
welfare sthéme for the Indlan sea-
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farers. I would, therefore, gay that
Government is taking fullest care in
the case of Indian seafaters, There is
one other aspeet, which, I think, we
shoudld note also, We have, something
like, a total registered strength ©f
about 50,000 seafarers of which some-
thing like 80,800 obtain employment
in  foreign vessels and only wbout
20,000 obtain employment in the In-
diam vessels. The level of wages of
the Indian seafarers would, therefore,
directly affect employment potential
on foreign flag vessels. For our sea-
men, We are, therefore, anxious to
maintain that employment. We have
set up a machinery for that pur-
pose

Then, Sir. certain references were
made to Inland Water Transport, I
coulq just correct the figures. The
India eeafarers are about 40,000 in
number and only aboui 3,000 of them
obtain employment on the Indian flag
vessels Coming back to the reference
made in regard to the inland water
transport, to the extent to which this
Ministry ean help and to the extent to
which the Ministry can progress, we
take note of some of the recommienda-
tions which were made by the Bhag-
wati Committee in that direction, How-
ever, again, I must repeat that the
general impression which has been Jeft
by the répoft of e Bhagwatl Com-
muttee 1s fhat thig country is naturally
endowed, With a number of inland
waterways which can be put to use
for the transporf of goods and passen.
gers immediately without any major
capital expenditure on dredging and
bringing them into use. That, I think,
15 not correct. Bringing into use some
of the riverways for the inland water
transport needs is likely to require
considerable amount of capital ex-
penditure, And, for that it is not
certain thatthe cost of transport thro-
ugh inland water fransport will,in
fact be cheaper thanall other modes
of trangport which have developed.
As you know, as far ag rail and
road transport is eoncerned, the dewve-
lopthent is ~onstderable over the yesrs,
Therefore, it is a question of compa-



ugso and we should be gble to
of

which seems to have been most neg-
lected?

SHRI H M TRIVEDI: After all,
there may be only few minor ports in
our country. The responsibility 1s par.
ticularly that of the State Governments
in the matter of development of
minor ports Development of minor
ports rests with State Governments.
However, I would refer to the fact that
in the Fourth Five Year Plan, there
were certain ocentrally.sponsored sche-
mes. The Central Government did
sponser certain schemeg for the deve-
lopment of minor porty. All those
sflathws—about  four  schemas—did
malke a progress But, the Planning

exainple, with regard to Gopalpur.

SHRI H, M, TRIVEDI: Except for
the gurvey, 1 do not think anything
was done. However, we continue to

the Planning Commission to
accept the spillover schemes 1 think
that covers the ground that 1 wanted
to cover

v——

15.30 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SxTY.#IRST REPORT

SHRI RAJDEO SINGH (Jaunpur):
Sir, 1 beg tp move:

“That thly House do agree with
the Bixty-first Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
Heuse on the 81st Marth, 1876"

MR, DEPUTY-SPEAKER' The
question 1s:

“That this House do agree with
the Sixty-first Report of the Com-
mijttee on Private Members' Bills
and Resolutions presented to the
House on the . 3ist March.”

The motion was adepied.
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RRSOLUTION 2RE. CHANGES IN
THE CONSTTTUTION—Coned.

MR. DEPUTY.SPEAKER: We now
take up further tonsiderstion of the
following Resolution moved by Shri
K. P. Umikrishnan on the 30th Ja-
nuary, 1978:

“This House taking into conside-
ration the experience of the work-
Ing of the Constitution of India
during the last twenty-five years
and confronted with the tasks and
chollenges of social reconstruction,
i of the opinion that significant
changes are called for in the eon-
stitutional framework of the coun-
try. The House, therefore, urges
the Government of India to initiate
constitutiona]l amendments particu-
larly in the nature of property
rights and to secure meaningful
realisation of the principles enshrin-
ed in the Preamble and the Directive
Principies of the State Policy of
the Constitution keeping intact the
supremacy of Parliament, the fede-
ral structure and legitimate rights
of the minorities, the Tribals, Hari-
jans and other submerged sections
of our population.”

On the last occasion Shri Suryanara-
yana was on hiz legs. He has taken
two minutes.

SOME HON. MEMBERS: B8ir, the
time allotted for this Resolution may

be extended¥ill 6 p.m

SHR! H. N. MUKHERJEE (Cal-
cutta--North-East): Sir, I have the
resolutiop immediately following, My
Regolution has been waiting for the
It it is not moved

MR DEPUTY-SPEAKER: There
are certain rules which we have
adopted, If time iz extended in res-
pect of the Resolution under discus-
sion 1
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in mind and allow Mr Mukherjue to
move his Resolution,

1532 hss
[SuRt BUAGWAT JHA AzAD in the Chair}

S8HRI K. SURYANARAYANA
(Eluru): Sir, the other day a senior
advocate of the Supreme Court and
also a senior Member of this House,
Shri Frank Anthony, sald that go far
as the Resolution was concerned, jt
“:“ better drafted. There is ©o
difference of opinion also as regards
the first part of Shri Unnikrishnan's
Resolution, that is,

“This House taking into conside-
ration the experience of the work-
ing of the Constitution of India dur-
ing the last twenty-five years and
confronted with the tasks and chal-
lenges of social reconstruction, %
of the opinion that significant
changes are called for in the con-
lﬁtl:ﬁml framework of the coun-
try.

I think there will not be any differ-
ence of opinion so far as this part of
the Resolution is concerned and this
is the opinion expressed by our senior
advocate colleague also,

One more senior Members and ex-
Minister of Law sald:

“He agreed that the Constitution
required a fresh look, at the same
time exploration about those areas
where it had shown faulty working,
exploration of the area of judicial
review ensuring that different or-
gans of the Government and the
different constituent units and the
different states worked within their
others, should also be made, We
must ensure that there should be
proper, smooth and harmonious
functioning of the different ele-
mentg in the Government and there
should be no conflict between the
judges and our parliamentary or
executive authority. In the written
Constitution, the expression parlia-
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" mentary supremacy had to be
understooq fin a proper context. It
must mean that Parliament and the
different State legislatures must be
armed with all the powers .for the
purpose of achieving what part IV
of the Constitution set for them?”.

There is. a feeling in the country
even among people.  without &any
knowledge of law, in the common
man, that there must be amendments
to the Constitution, there must be a
change in the Constitution. They
have different opinions about the
changes to be made. We want to
impress this on the Government, on

other parties and other . gentlemen
also who are not happy with the
Constitution as it is. We will sit

together and decide how to do it, how
it should be done, how it should be
amended. - That is the only thing.
Whether it ;ghould be done by Par-
liament or by a Constituent Assemb-
ly or by going to the polls on this
issue is a different thing. We will
see about it,

Even the Bar Council, of which
Shri Anthony might be a member,
wants changes in the Constitution. In
the Bar Councils’ Convention they
passed a resolution on the 28th March
in Which they also urged that ‘suit-
able provisions be made in the Con-
stitutioa to say that fundamental
rights shall not come in the way of
impiementation of the directive prin-
ciples of state policy, and primacy
csha'l be given to the directive prin-
¢iples  of state policy in interpreting
the laws’. The resolution also sug-
gested that some articles of the Con-
ctitution conferring powers on the
court ‘may also have to be suitably
amended’. That is the thing. The
Bar Council themselves have agreed
on this. So there will not be any dis-
pute about the general opinion of the
Mover and also the members who
have spoken already. There is a
necessity for change. The Constitu-
tion was framed 25 years ago. The
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framers took enormoug pains. _They
said that the best in-the world’s con-
stitutions had been incorporated in it
in those days. Now. changes have
come about. Days have changed. We
have amended the, provisions about
property _ri_ghté and State .rights.
There is no question of .any, property
right as such now. Shri Sen ' also
spoke about this.. We 1 agree: with
that. There must be some limit on
property also. Now-there is no limit.
We have put a . .ceiling on land hold~
ings by .individuals. Why do we not
introduce a ceiling on property also,
on income .also? Why are Govern-
ment hesitating - to put a celiling on
incomes? That is the feeling in the
country. So it may be incorporated
in the Constitution also. A man
_should not have property or .income
above  certain limit. I was .told in
-communist countries they are allow-
ed to save money and deposit it in
banks. Unless it is my property,. who
will take care of it? -But there must
be a limit to it. Any ordinary man
must have some property. A labourer
who lives in his hut must alsg feel
that the hut belongs to- him. Shri
Jayaprakash Narayan also_ started
with Bhoodan, after some time there
was gram dan, after that there was
sampathi den and then jivan dan,
sacrifice of one’s life for the country.
These slogans will go on like this.

What I want to impress on Mem-
bers is that the ownership of property
must be limited. This is my pen. If
it js not my pen, who will care for
it? If it is lost and the watchman
finds it, to: whom will he give it? The
pen is mine, the property is mine.
But it must be limited. It may be
one lakh or two lakhs.

This is the only thing. We accept
the principles and ideas expressed by
other friends. I am quoting only ex-
perienced judicial people. Recently
a judge. of the Supreme Court, Jus-
tice K. K. Mathew said this:

“Judges miust remember, J ustice
Mathew gaid, that shaping the future
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law was primarily the business of
‘the legistature, Telerance and hu-
- miifty in the julgement on the ex-
perience and beliefs eXxpressed by
thoge entristed with the tisk of
leghslatiog should become g deci-
sive factor in constitutional adjudi-
gation. Even if their personal views
run counter to the legislation be.
‘fore them, they should not attampt
at improving society by setting up
thelr judgement against consclenti-
ous effort of those whose primary
' duty is to govern”

We are making the laws and the gov-
ernment is to govern on behall of
parliament. We have elected the
Prime Minister and the Chief Minis-
ters and entrusted them with that
work. Similarly, the government
appoints judges and we can change
them if necessary. We do not want
to revolt against judgements. Even
if there is difference of opinion about
some law, it can be amended; it is
only subject to the wishes of the
people; the lawg are for the Lenefit
of the people and they can be amend-
ed for the benefit of the people. In
this context I want to support the
Resolution. In the last 25 years our
experience of the working of the
constitutton has made us feel that
sopme changes are needed so that any
impediments that stand in the way of
improving the lot of the common
man might be removed. Now about
the dowry system The other day it
wag suggested that the law should be
made accordingly. It should go. If
girls are given hereditary property-
rights. it will be a step in he right
direction. Now-a-days socialism is on
paper; we read about that. In the
old days, at the time of marriage,
they were not demanding; people did
or gove according to their ability and
conditions. In my childhood days,
in the villages when there was a
marriage, all the relatives and friends
used to present ome or: two rupees
each 'sg that the marriage expenses
could be met. That was socialism
really speaking. Now, they are writ-
ing on paper and we are reading in

books. So, there is no difference of
opinion about the need for amending
the constitution. “The point 1s; in
which way, in what manner it ghould
be done. It should be dome for the
benefit of the entire country, ag well
as other countries also begause they
are all neighbours. So, I want to
support it. The Prime Minister said
several times that there was po need
for wholesale amendment. There-
fore. I fully support the resolution,
subject to these observations,

MR, CHATRMAN: Before 1 zall on
the next speaker, I have to say that
I have a list of 18 members before
me; the number had doubled within
five minutes; T hope i{ will not treble
in another five minutes. The hon.
Minister says that he will take about
15-20 minutes and the hon. Mover,
Shri Unnikrishnan, about 15 minutes.
That means {hat the other Members
can have only six minutes each.
Plpase do not force me to wing the
bell thrice; at the end of five minutes,
one bell; at the end of the mnext
minute the next bell; and I will eall
the next speaker; otherwise I cannot
accommodate all the 18 members who
want to speak

SHRI D. K. PANDA (Bhanjanagar):
Sir, the main question Is: in what direc-
tion the Constitution has to be amend-
ed It has to keep pace and be In
conform:ty with the changed times and
situation, in our couniry, 1 shall be-
gin with a quotation from a British
jurist, Lord Denning who said in a
memarial lecture in Bombay: “Like
other laws, constitution also has to
change to meet the needs of a devel?p
ing society” Ours is a developn?g
society. “Society cannot remain static
and so also statutes canmot remgm
static wh'le the world is progressing
ahead.” This is what he has said,

Ours iy g confrontation between the
people’s aspiration and the judgements
that were delivered in tha Courts. Qurs
i also a confrontation between the re-
action and the progress. Now, the
question is when the confrontation i3
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, [Shri D, K. Punda} ‘ mmm;&mm,ﬁ:
Boing on we have to aee that the con- points. ¢
frontation is rescived in taveur of pro

gregs, in favour of the weeker sections SHRI D, K. PANDA: Articles 33, 226,
of the society. That is the basic ques ang 337 desl with land | Jaws and
tion, Here, I would only put one wherever casey of lend ceiling laws
question. After Golaknath cese, we arise, they take sheiter under these
have carried out 2¢th Censtitutional articles,. We must put an end to this
smendment. who prevented our This is No, 1. My second point is that
country, sur Government from taking as far as other Articles are concerned,
radical measures by amending the

I we do not keep in view that concept,
that will take us to gelf-reliance,
that will take us to democracy and to
the next stage towards the soclialism,
That is the only yard-stick to measure
this. Now, Mr. Unnikrishnan has not
made any reference to the 20-point pro.
gramme because constitutional changes
are to be made to guaranteee fhe im-
plementation of the 20-point program-
me.

There are hundreds and thousands
of cases pending in Orissa High Court,
Patna High Court and in West Bengal
High Court also. The figures regard.
ing pending cases in  Calcutta High
Court have come out. Now, even a
sub-tenant has ito contest upto the
High Court, first. Later on he has to
contest in the Supreme Court. So,
what I would suggest is that the pro-
visions contained in the three Articles
of the Constitution are the main things
that would lead ys to socialism. About
that there should not be any confusion
Socialism is not confused. We are con.
fused about socialism. Those who are
confused about socialism should have
a clear understanding and things
should move accordingly.

SHRI C. M. STEPHEN (Muvattupu-
zha): Tell us what your clear under-
standing is.

SHRI D. K. PANDA' If | am given

enough time, | can deliver & lecture on
this.

MR. CHAIRMAN: Your time is over
Bhri Vayalar Ravi,

SHRI XK. P. UNNIKRIBHANAN
(Badagara): 8ir, we can sit upto 6,30.
This is an important resolution.

MR, CHAIRMAN: 1 do not sccept
that. Now I have got the list of Mem.
bers who are sitting here to speak on
this.

SHRI D. K. PANDA:
finished. Sir,

MR. CHAIRMAN. I have called Shri
Vayalar Ravi. Only five minutes.

SHRI VAYALAR RAVI (Chiraym.
ki) Sir, T have no time to trace the
whole history of the evolution of the
Indian Constitution but I shall fail in
my duty if 1 do not point out that the
whole content of the freedom move-
ment which was based on economic in-
dependence of the country. I would
like to quole what Shri Jawaharlal
Nehru said m 1928, when the freedom
movement was ganing momentum:

“We may demund freedom for
our country on many grounds, but
ultimately it 1s the economic one
that matfers. Our educated classes
have so far taken the lead in the
fight for swaraj, but-in doing so,
they have seldom paid need to the
needs of the masses.”

This was one of the basic pictures
which was in the mind of Shri Jawa-
harlal Nehru even during the days of
the freedom movement. Bven in those

1 have not
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days, thers wss a conflict in the
Indlan gocity between two sections—
thole who believed in the principles
of socialism and those who were in
favour of the statur quo. This is also

The Indian Constitution is the pro-
duct of a compromise between two
sections who had conflicting interests
and as ¢ compromise, two things were
accepted—fundamental rights and
directive principles. The vested inte-
rests were clever and they cheated the
people by proviling that whereas
fundamental rights had sanction of the
Btate and they could be enforced
through the judiciary, directive princi-
ples did not have the same sanction
and they were not justiciable. I would
like to quote again what shri Jawahar-
lal Nehru said in this very House in
1952. In 1950, the Patna High Court,
thinking that the Indian Constitution
was so sacrosanct, ruled that the pro-
gressive  legislation for zamindari
abolition was agamnst the fundamental
rights relating to Property Right in the
Constitution. Later, the Allahabad
High Court also held the sume view
and this forced Shri Jawaharlal Nehru
to move an amendment in this House
1o the Constitution, He said in 1951:

“The real difficully which has come
up before us is this. The Constitu-
tion lays down ‘certain Directive
Principles of State Policy, We agreed
{o them after a long discussion and
they point out the way we must
travel. The Constitution also lays
down certain Fundamental Rights.
Both are important. The Directive
Principles of State Policy represent
a dypamic move towards a certain
objeetive. This Fundamental Rights
represent something  static; their
object is to preserve certain rights
which already exist. Both again are
right. But sometimes it might so
happen that the dynamic movement
and the static concept do not gquite
fit in with each other.”

“Ihie basic defect has been pointed out
by Jewaharlal Nehru. The basic ques-

184 LS—8.

tion is: Why we have freedom? The
freedom ig not to starve or to die. That
is why our Prime Minister, Shrimat:
Indira Gandhi, said: “Quit poverty.
So far poverty exists, we cannot find a
meaning for the freedom of India”
When we are fighting against poverty,
we can see the fundamental rights
coming in the way.

It you permit, I can quote Jawahar-
lal Nehru in order to show how this
defect exists:

“The essential difficulty lies in the
fact that the whole conception of
fundamental rights is for the protec-
tion of individual liberty and free-
dom. That is a basic conception and
to know where it was derived from,
you have to go back to the Euro-
pean history in the latter days of
the 18th century roughly speaking,
from the days of the French Revo-
lution on 1o the 18th century.”

Since the t:me is short, 1 do not want
to quote it full. I agree that judicial
review is necessary and it can be done.
But it must have some base. In this
connection, Justice K. K. Mathew has
said that the judiciary is inevitable but
it should not be the personal opinion
of the judge.

Before concluding, I would like
to quote Mahatma Gandhi It
may clear a wrong notion about
Congress as somebody believe
that Mahatma Gandhi had asked
to dissolve the Congress.

“Indian National Congress, which
is the oldest national political orgari-
sation and which hag after many
baitles fought her non-viclent way
to freedom, cannot be allowed to die.
it can only die with the nation. A
living organism ever grows or it
dies. The Congress hag won political
freedom, but it has yet to win
economic freedom, social and moral
freedom. These freedoms are harder
than the political, if only because
they are constructive, less exciting
and not spectacular....”

1
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(Shri Vayslar Ravi)

This iz the task of the Congresg to lead
the country to socialism on the princl.
ples of Jawaharlal Nehru and Mahatima
Gandhi and the foundamental rights
should not have any upper-hand over
the directive principles and the basis
of the progress ig the Directive Princi-
ples of State Policy,

SHR] K. P. Unnikrishnan: Sir, you
should think of extending the time of
ihe House by half-an-hour.

MR. CHAIRMAN: I cannot extend
the time. The rules do not permit it

16.00 hrs,

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Mr. Chairman,
since the time ai my disposal is very
short, I would deal only with one point
relating to the supremacy of Parlia-
ment. On this point, there cannot be
any doubt viz, that Parbament being
the forum in which the people's
aspirations are expressed, in a demo-
crafic coumtry, it must play the
supreme role. I am not entering into
a debate as to whether the Consttu-
tion is supreme or the people are
supreme. Leaving ii aside, Nobody
can dispute that in a parlimentary
democracy, Parliament must have the
supreme right or authority make laws
for the good of the people. Every-
body says that Parliament is sovereiga,
to prepare the laws. But when I lock
back to my own experience tduring the
last five years, it appears 1o me 1o be
the greatest need of the country. The
Executive brings up laws before us, we
discuss and pass them. But ultimaiely
the court frames the laws. If you lcok
at some of the most important laws as
ihey emerged after scrutiny by the
courts, you will always find that the
court has deviated from the interpre-
1ation which we had wanted to give to
the law in question, The Constituent
Assembly bad passed a Constitution,
which the people adopted. It was then
said in clear terms that Parlisment
will have the right to amend any part
of the Constitulion. Unfartunately in
Golak Nath’s case, this right wes cur.

tafled; and it wag sald that we

“The Free Indla will see the
bursting forth of the energy of a
mighty nation. What it will do,
and what it will not, I do not know.
But I do know ‘that it will not con-
sent to be bound down by anything.
Some people imagine that what we
do now may not be touched for 10
or 20 years. I should Jike this House
to consider that we are on the eye of
revolutionary changes, revolutionary
in every sense of the word, because
when the spirit of a nation breaks its
bonds, it functions in peculiar ways;
and it should funcfion in strange
ways. It may be that the Constitu-
tion that thig House may frame may
not satisfy the Free India. This
House cannot bind the next genera-
tion; and the people who will duly
succeed us in this task.”

So, it was clear that Mr, Nehru, with
his vision, could realize that when the
energy of this nation, the spirit,
breaks itg bonds, nobody can bind the
natjon for all times to come, with a
Constitution which is either unalter-
able or in part un-alterable; but un-
forlunately we find the Golak Nath
case. But thereafter we re-asserted
and said, “No; in spite of Golak Nath
case, Parliament has the sovereign
right to amend all the paris; bhut again,
in the Keshavananda Bharati case tro.
we found the court saying that we can.
not amend the basic structure. I do
not know what the basic structure
means. What my father might have
considered to be the basic structure, I
do not consider to be the basic one to-
day.

MR. CHAIRMAN: You have taken
four minutes.

SHRI DINESH CHANDRA GO-
SWAMI: Allow me to develop at least
one point, Sir.
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SHRI K. P. UNNIKRISHNAN: You
<can give 5 minutes to each Member.

MR. CHAIRMAN: Mr, Unnikrishnan,
that will come to mean an additional
half-an-hour, I mean giving 5 minutes
each, It will mean our si*ting up to
6.30 pm. I assure you

SHRI DINESH CHANDRA GO-
SWAMI: We should be allowed to
develop at least one point.

MR. CHAIRMAN: It is unfortunate,
sitting in the Chair. What can [ ¢o?
{Interruptions)

SHRI K. SURYANARAYANA: 1
want to propose that we extend the
silting by another hour. We will sit;
‘whay is the harm?

MR. CHAIRMAN: [t we extend by
one hour, do you know how much time
you will get? Anyway, let the House
decide. This sort of thing connot go
on. Will all the Members who are
here, gitiotheend? Will they commit?
What do you say, Mr. Deputy Whip?
It is surprising. Even otherwise, it
will come 1o 6.30 pm. What can I do?

SHRI DINESH CHANDRA GO-
SWAMI: I want to develop only one
point.

MR. CHAIRMAN: It depends on
how you develop your point., Now,
don't speak. 5 minutes are up now.
Next speaker, Mr. Daga.

SHRI DINESH CHANDRA GO-
SWAMI: ATrer all, this is a debate.

SHRT K. SURYANARAYANA: Can
we not request you to extend fhe time
of the House to-day?
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[ o w wven]
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®T A1 g wret W] gwl et
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€57 a5 1 g wwd AG¢ AN
gor S, a2 dAy ok ug
gamd § 5 o7 &1 v Q@ 8 AT
AW @r &7 § 7w
¥uw o a1 w7 § e o wpT awar d,
wfreT & wErT 9T 39 ¥ A 79
wit & ag @ § fr & wma W
g w3 § ) q Wl AW
T 3% T W AET § | 9T FAT
% TE FT AT § WX ST W a9
¥ ¥p w¥we gt {7 IT F w9 A
aftadT s wifgy |
SHRI VAYALAR RAVI: How did

Patanjali Shastri and Subba Rao come
into conflict? That js the basic point.

MR. CHAIRMAN: I would request
hon. Members not to interrupt, becsuse
each Member gets only five minutes.
Let them be allowed to make their

points.
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Wt Wk F &w Wt ey
ot @ & ond ¥ form far & oY wwre
dur gt &, I o et ¥ g
oy ¥ ofogry ¥ gad fag o ofr
witeww afcafan *< ot weawar
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N urrewar §, Agae w6 97
wa ¥ gfedx ifag

warafa ﬂiﬂ: oo aw
gYwar, wa wrg £

SHRI B. R, SHUKLA (Bahrajch): I
support the resolution moved by Shri
Unnikrishnan.

The socio-economic conditions ob-
taining in the country are persistently
clamouring for radical change jhrough
legislation, although such legislation
may have the effect of curtailing the
fundamental righis guaranteed under
Part III of the Conslitution. The
changes may he desirable, hut the
question iz whether under the rule of
interpretation placed by the Supreme
Courf, this House is competent fo
effect (hose fundamental changes whirh
are NCCessary.

Mr, Gokhale brought an amendment
to article 13 stating that law pasred in
exercise of the constituent power un-
der arlicle 368 is not law within the
meaning of article 13. That point has
been upheld by the ‘Supreme Court,
but in Keswa Anand Bharati's case it
has been clearly laid down that the
basic features of the Constitution are
not amenable {o changes in exercise of
article 368. Therefore, there 18 2
perpetual conflict between the view |
taken by this Parliament and the view
taken by the judiciary.

Every year Government comes with
certain amendments by inserting le-
glslations ‘in Schedule IX. That is an
ever expanding immunity umbrella
Whenever there is dificulty with {be
courts, Government rushes o Parlia-
ment to put the impugned lagislation v
that Schedule, My submission as that
this will not do. Let us once and for
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all decide who 14 the supreme and sove.
Jeign power in this couniry, whether
a few intellectuals, however eminent
they may be, sitting in an ivory tower,
wery objective in their outlook, are
nearer the wishes, aspirations and feel-
ings of the people, or those who have
been returned to this House on the basi
of adult franchise, though they may be
lay men and not be sophisticated in
their outlook, since this Parliament 1s
more representative in character than
the Constituent Assembly which fram.
ed the original Constitution, Thw
-deadlock, this basic question has io be
resolved once and for all and no devia-
tion or gubterfuges to avoid a conflict
with the judiclary would meet the erds
of justice.

At the momeni thousands of writs
against the ceiling laws passed by the
various States are pending in the diffe-
rent High Courts, and the whole matter
is pending determination. By the time
flve years of this House lapses, this
Jegislation will not be implemenfed.
“Therefore, the wrlt jurisdiction of the
courts should be curtailed drastically.

Then there is the question of the sus-
pension of liberty. This part of the
House which stands for the ‘urtailment
of the right of property is very jealous
of the profection of ihe rights of civil
liberties. My submission is that when
the paramouni interests of the State
require il, there should be a curtall-
ment of the right of civil liberty as
enjoined in article 19. Therefore,
Governmen{ should inifiate a discus-
sion on the desirable charges in the
Constitution.

There is one mor2 thing, The ‘aws
which are passed by this Parliament
are pot sometimes reully laws pascad
by the Parliament, b'it they are laws
prepared by the Secretariat und the
seal of approval is given Ly this
Parliament. This Parliament inter-
venes in the matter only when the
question of validity of any legislation
is being challenged in the High Court
or in the Supreme Court. Therefore,
there should be proper discussion and
propér scope for ex-.change nf views
among the Members of Porliament

before any change is effectej in the
Constitution,
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SHRI SATYENDRA NARAYAN
SINHA (Aurangabad). Mr. Chairman,
Sir, the time at my disposal is very
ghort. [ fing it very difficult to say
all that I waat 1o sav. So, I will be
very brief I will just skip over some
of the ponis.

Firstly, the main thrust of the
Resolution sppearg tv be that the
mover of the Resolution wants judi-
cial review of the enactmeni passed
by Parliam>nt ¢r the State Legisla-
ture to be ramoved. The Governmeni
has also disclosed its minl. The law
Minister, Mr. Gokhale hag already
made 3 statement to this effect that
there should be a parliamentary
machinery to decide about the
constitutionality or validitv of enact-
ments passed by Parllament or the
State Legislature and that there
should be no judicial review. He has
said that the courts should cnly
decide wheather the Parliament or the
State Legislalure has cxceededl their
powers defined in the Constitutior.

That is what Ifr. Gokhale is reported
to have said. From this, we gather
that thig is the thinking of the Gov-
ernment. It leads to the question
whether judiciary should be permit-
ted to function, as it is functioring
today, ie. to go into tne validity or
the constitutionality of enactment
pasesd by the Parliament op {he
State Legislature,

The qusstion of sovereignly of
legislature has been raised by my
hon. friend, Shry B, R. Shukla, In a
democratic set-up, the legishature iz
covereign within the field demarcated
by the Constitution So is also the
judiciary. Neither Parlisment nor
the judiciary can claim to have more
powerg than what have bean allotted
to them or conferred on tlem by the
Constitution. To that evxient, the
Parlament of Indin functions in a
limited manner. The general wview
all the worlg ovar iz for judicial
review of, within the limit set by the
Constitution, the laws passed by the
Parhament. Thesa laws should be
revieweg hv an organ which it out-
side the legislature or the exccutive.
That wag the view expressej even by
Dr Ambedkar. I have na time but
1 would hurriedly quoie the relevant
part He eaid

“The executive shall not give its
own interpretation of law which
is in conflict w'th the interpreta-
tion of the judicial organ created
by the Coastitutisa”

Even Pandit Jawaharlal Nehru who
has been quoted by my hen, friends
here had said thet we must respect
the judiciary, the Supreme Court and
other High Ceurts and it is their duty
to see that “in a moment of passion,
in a moment of excitment, even the
representativeg of the people do not
go wrong.” Thi; clearly gres against
the views expressed by the Law
Minister that a parlismentary com-
mittee should b, constituted p re-
view or to decide about the constitu-
tionality or the validity of the enact-
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meafs passed by the Parllament or
the Stage Leglslature,

After gll, what iz parliamentary
democcrucy?  Democracy envisages
that the rule is by majority, but pos-
tulates that the oppomtion also has
got a role to play.

As goon us you say that there is a
Parliamentary  system  prevailing
here, the Oppoasition also comes nto
the picture und it has no less a res-
ponsible role to play.

Now, you are blaming the Consti-
tution for lack of progress in the
social and economic flelds; but the
Constitution is not lacking in this
respert. You ure aware that the
Directive Priunciples embody in them
the stcial and economic rights of the
people and thev set the path to be
followed to0 reach the go2l of en
egalitarian society. It ig for the Gov-
ernment to bring about measures to
change the soclo-economic structure
of this country. For the last 26 years,
this party hag been in power, and it
is their Govt's failure But it has
become customary with Government
that they want to pass on the buck
for their failurez to somebody else.
They have to fing s-ape-goas else-
where: sometimes the blame the
Constitution then the courts and then
they blame the Opposition, They are
talking of reviewing the entire Cons-
titution. Yes, do have a fresh look
and a review 1n g comprchensive
manner, but in what way? Is it only
for the Govearnment Party to do it or
should the entire nation have a look
at it? In a democracy, the pecple
also have to ba educated about thre
changes we propose to make in the
Constitution—ang that is not possible
unless we initiate a national debate
on the question. I am pleading with
the Government that they should
initiate a national debate and create
an atmosphsre which wil] be con-
duclve tb the expression of free,
frank, fearless, impartie]l eng objec-
tive opinion. That is not the atmos-

e
phere today: you ars having oniy wne
side of the picture. I you canpot
find any other method, you can con-
vert the entire House into o Select
Committee, you can call the
presentatives of

make,

the name,
in jail. Unless they are rzleased and
opposition leaders are enabled to
participate in the national debate,
you can not have the requisite atmus-
phere for free and frank views. But
you are mwot thinking of that. Nobody
has yet saig that 1he Emergency
powers also should be periodically
reviewed, You assumed Emergency
powers whicn may continue indefi-
nitely; they need not be submitted
to parliament far a review! Iy sub-
mission is that they shoulg alsp be
submitted for a review, periodic
review.

Similarly, with regard to Art. 228,
you have been talkinz about talking
away the power of the Iigh Court
under Article 226, It is not merely
land legislation which iz pending t.e-
fore it. You can make a swuitable
provision ther. in Article 228 that
High Courts would not have powers
to 1ssue writg in socio-economic mat-
ters; but wher, the liberty of =
citizens is concerned, they should
have the right t0 go into it. Current-
1y the Supreme Court is seized of the
matter and examining the question
whether the High Court could go
into the question of mal: fide or not
when persong are atresteg under the
Maintengnce of Intcrnal Security
Act. 8ir, the High Couris have that
power, and you snould not take away
their powers merely because it does
not take away their power: merely
because it does mat suit you.

With these words, 1 do welcome
the Resolution, but I say that theve
ghoulg be a nations] dobate and our



241  Changey in the CHAITRA 13, 1808 (SAKA) Constitution (Resl)

people who are in Jail and who are
repressntetives of the people, should
alsy be allowed to participate in the
debate t0 make it more meaningful
and purposeful,

SHRI SOMNATH CHATTERJEE
(Burdwan): So far as this Resolution
ig concerned, T don't find anything to
quarrel about it becauge it ig prece-
tory in nature—it jg wishful thinking.
8o far as the Constitutios ;s concein-
od, we don't believe in jtg jmmuta-
bility. Since 18/1, this Parliament
has been here and, whenever any
Constitution Amendment Bi]] came
up, we supported it, except on wvne
occasion when you bruught & Consti-
tution Amendment Bill for the pur-
pose of olacing one individua] or 8
group of individualg about law. We
did not want to be a party o jt and
were not a party to it. but you have
used the amending provision of the
Constitution to put some persons
above law was that constitutional
amendment in the right direclion?
Do vou want such amendments now?
The other amendment which the
Government hp, made is to include
MISA in the Ninth Schedule, That is
your greatest contribution towards
the functioning of the Parhament and
for maintaining a constitutional get-
up in the country! You are putting
the Election Laws Amendinen; Act in
the Ninth Schedule, For whose bene-
fit? You have put the Additional
Emoluments Compulsory Deposit Act
in the Ninth Schedule. For whose
benefit? You have not put the Tem-
porary Restriction on Dividend; Act
in the Ninth Schedule. These are
lawg which have peen given the
shield of protection of the Ninth
Schedule, which are not for the
benefit of the people. Now, the
MISA which will not stand the
scrutiny of a single day under Article
22 ig being given protection of the
Ninth Sehedule and nobody can chal-
lenge. People gre being sent to Jail

242

this country. There is no right to life.
There is no right to liberty. We do
not want such changes in the Consti-
tution’ We want that you make the
Directive Principle; as enfcreeabie
rights of the citizens of the country.
Would you d3 it, Mr. Unnikrishnan®
I have respect for him, He used guod
English in his speecn and made some
very relevant quotationg in his
speech, but T am sorry he hag not
indicated in what direction he wants
changes to Le mads,

You mentined about the property
rights. You know we are not ena-
moured of the property rights. Eut,
where is the property right? Article
31 has been anended. Article 368
has now been amended. Kindly en=
lighten us how you have exercised
your powers since 1371 to hring in
such measures to do away with the
remnants of the property right that
might be there in this country. But

you have taken away the peoples
liberty,

Now, one very wital point was
made by Mr. Sinha. Now, when
people's persona] liberties are at
stake, it requites a constant review,
a review of the emergency powers.
From 1962 we kno v emergency conti-
nued till 1968 Then, there was a
respite for 3 years, not because of
any love for pecrsonal liberty but
because of the trouble in your own
party. Then, oniy in 1971 when on
the promise of the Garibi Hatao you
came back ty power with a very big
majority in thiz Parliament, the first
thing which you removed from this
country was personal liberty, ip the
form of Maintenance of Invernal
Security Act 1071, one of the very
first Bills that wos introduced by this
Government. Instead of banishing
poverty, you banished personal liber-
ty from this country and that Jaw has
now become more and more draco-
nian every day. I am not entitled to
know why I am ip jail. I am not
entitled to know how Tong 1 shell be
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there. I am not entitleg to .inow if
the courts can go Inlo this question
or not, We do not want such amend-
menty in the Consti‘ution,

Now, the emecrgency provisiors of
the Constituiion have been used for
political purposes. Where is the
power to stop ii? We g2e many of
the powers are bLeing utilised only
for political purpuses. The Prime
Minister asked for a national dehate
on constitutional amendments, We,
the leftist parties, wanted to hold o
rally in Calcutta ang we wanted to
hold a debate, No guestion could he
discussed in a closed hall, BRut this
government did not allow. The West
Bengal Government stoppeq it under
the Calcutta Suburban Poiice Act.
What gort of discussion can there %e
when the Oposition leaders are nut
here? You know manvy of the
leaders of the opposition are not
here, People are not allowed to
say things outside We cannot hold an
vpen meeting. We cannot holy a
meeting inside a closed hall With
whom shall we discuss? You sare
having your officially-sponsored con-
ferences and we find, as one of the
Members, not on thiy side, seid a
Division Bench of the Supreme Court
goes to the Sta‘z capitals every week,
two of the Judges are going and
making specsches, I have gct nothing
againgt them. I have high respect for
the Judges. Thecy are entitled to have
their views, But give thig liberty to
others also. We are also citizens of
this country. 'Ne have our cwn
views. Do noj think that you have
got the monopoly of the irterests of
the people of this coutry

That s the remson we say, do not
thege types of provisions, these
of occasiong gimmickly Please
not use this to explain away your
ures of the Executive, do not shed
crocodile, tears for the poor people
they kmow what you are

3

il

lures. I have spoken last time that
there are many failing in the judie
ciary which require to be corrected.

But Golak Nath judgemen: hag be-
come dead ay mutton. We have nul-
lifled legislatively the Golak Nath
judgement. ®n; gince then, what
have you done? Mr, Unnmikrishnan,
please point ut any legislation which
has beep nullifed by the Supieme
Court which we wanted since 1971
Please do it objectively, We want
betterment of the people of this
country. We also want, if any obs-
tacle is createq by any prowision of
the Constitution which leads to non-
enforcement of the peoples urges and
aspirationg wr achievement of what
we want for the people, remove the
fetters. We shall be with you also as
we have been in the past except on
one occasion as I have ‘old you. Do
not try to uss them for the rurpese
of creating an gtmospners through
which you rontinuz with the draco-
nian powers. Do not go that,

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr. Chairman, this House,
I am sure will be grateful to Mr.
Unnikrishnan for having riised this
current issue for discussion on the
floor of the Hous2. I do not want ‘o
go to the terms of the Resolution
because there ig nothing very stun-
ning ag such, It is the subject that
matters. The subject ig that the
Constitution must be lookeq into
afresh to discover and to discern
whether ty amend, and if so what
should be amended in the Constitu-
tion. Thiz idea of amendment of the
Constitution to give a new leaf and
a new wing came after the Supremc
Court gave a judgemen: that these
fundamental righty cannot e altered
In the Golak Nath ease a new dictum
was spelt out by Justice Subba Rao
that the business of the crurt i not
merely to declare law but to mske
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daw. By the principle of prospective
yuling that HBench ruled that no
constitutional amendments, in fact not
even the ordinary law that we can
make, can, by the principle of pros-
pective ruling amend the very basic
structure Coastitution itself. Now the
new ruling has come-that the power
exercised by this Court. Under Rule
368 is a constituent power, that in
exercise of th2 constituent power you
can amend any Article of the Consti-
tution. But they have put up some-
thing new, very dangerous, that the
basic structure of the Constitution
should not be altered without defin-
ing what *he basic structure is.
Therefore, in ecxercise of the power
of the Parliament, the Damocle’s
sword is hanging over the head.
This has made the amendment of the
Constitution vital and the discussicn
very important. Now if this hurdle
is got over. viz.. that the constitutianal
power is abridged and circumscribed
by the consideration of the basic struc-
ture, then I think remaining is a
matter of course. The constitution is
flexible ennugh to meet any con'ing.
ency and we have amended the Con-
st{tution quite a number of times—
about 38 or 39 times we have amended
the Constitution Nither super -humun
has happened. Whenever occasion
arose we did amend the Constitution.

Now, about the property righis, we
have go! here Article 31(b) in which a
very momentous amendment has been
made that whenever a iaw, whether it
violates the fundamental righis or not
be, is put under the Ninth Schedule, it
gets the conslitutional protection. 1In
fact the fundamental rights have been
by-passed to the exlent of its inclusion
in the Ninth Schedule. Under Article
31(c)-~in discharge of the obligations
in part 4, namely in the Direclive
Principles—any law can be passed.

Any law can be passed, if declara-
tion iy made to the effect that that is
in discharge of an obligation. Then,
in spite of whatever may be there in
Article 14, Article 19, Article 31, ete.

that law will be valid. This sort of
amendment is possiple and more things
can he brought around it. But, as far
as I am concerned, to me it appears,
the most fundamental thing in the
matter of constitutional structure is
the power of this Parliament, its comn-
situent power. Any attempt by the
judiciary to circumvent that power is
against the progress of the nation.
Therefore this discussion has slaried.

Now, Sir, Mr. Unnikrishnan's Re-
solution states:

“Keeping in tact the supremacy
of Parliament, the federal siructure
and legitimate rights of the mino-
rifies, the Tribals, Harijans and other
submarged sections of our popula-
tion.”

If the legitimafe rights of minorities
tribale. harijans, and other submerged
seclions of our population come in
there, then, what other things are ex-
cluded, I do not know. Now, so far
as property rights are concerned,
Article 31(ty and 31(c) are there
Further amendment can be done. Any
fundamental right can be altered.
The power of judicial review is some-
thing which needs a very closer look.
But one thing is certain that there
cannot he any compromise on the
principle that the constituent power of
this Parliament is supreme. S0, there
cannot be any compromise on this
principle That is the function of this
Parliament and not any court of lmw.
Abrogation by the Supreme Court of
that power, as in the dictum of Justice
Subba Rao, saying that by prospective
ruling, even the Constitution can be
amended. cannot be agreed to and
there cannot be any compromise on-
that point.

Therefore, what we should do ig to
re-establish the suprem: autherity of
the constituent power of this Parlia-
ment. That ig the essence of the whole
matter. Once that is done, then, the
Constitution need not stang in the way-
of whatever progress we want to make,
Any. Article iz amendable. Any Article:
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is changeable, We can go ahead, As
fay sa broad constitutional structure
is concarned it is all nght. We do not
want to change federalism, we do not
want t0 change the republican charac.
ter; we do not want to change secula-
rism ; we do not want to change parlia-
mentary democracy. There is the posi-
tion of the judiciary subject to the au-
thority of thiz Parliament, its constitu.
&nt power, a5 1 have aiready stated.
We can make whatever changes are
necessary so that the country (an go
aheag these pnnciples are spelt out.

Shri Somnath Chatterjee gald about
personal liberty of persons. The days
when personal liberty had no limit was
not long past, Under those conditions,
what was the condition of masses in
this country? What wag the conditicn
of economy in this country ? Liberty
degenerated into licence, Under these
conditions, emergency had to be doclar-
<d. Nobody can dispute that there were
emergency conditions prevailing, That
is why emergency was imposed Mr,
Sinha spoke about the judiciary, It is
the same judiciary which in Shan-
kari Prasad's case said thdt funda-
mental rights cannot be changed I+ is
the same judiciary which later sad
that it can be changed, it is the same
Judiciary which sald that the basic
'structure should not be altered, There
i¢ nothing sacresanct, nothing invio-
Jable, immutable about the wisdem of
the judiciary.

The collective wisdom, the collectjve
will, the collective verdict and the col-
lective decree of the people ig the fost
sacrosanct thing and there is nothing
sacrosanct gso far ag judiciary is con.
cerned.

Once the judiclary accepts that posi.
tion, the conflict in this country will
be over. If they do no’ accept it,
then such steps wil] have to be taken
to show them their proper place and
supremacy of Parliament will have to
be reestablished. That is the whole
‘thing In this discussion Involving &
discussion on the ctmatitutions] ametid-
ment on this national debate. 1 support

the principle undeslying fhe Resolutioh
of Shei Unnikrishngh and 1 wish the
national debite may teke & turn which
should také us to a constructive basis

ot wefly Wrenwatd (virowge) «
wwraf oft, o s srvite awftpen
¥ var 81 & 39 W wow e §
site T ¥ g R f e oot
% waee s féa v aew Y v
Fw & Q¥ Wit Y N e wrror T W
§ s fawra wr g vy fied
w A s Wi wifew  ofc
rafagi o & wxoroft § wicfamoy
¥ wtwiwd /¥ o s ur ot
¢, 3w & fad wedt § fis fawre fomr
Y, W T AT WA AT FAE
fod & 3t H wwarg T wgaAT o
T I & YTy ¥ qyRa Y ¥R &
wagwa g v ¢, dfww oF aw agd
1% § fr 2w ¥ Y wror oftfeafr dar
o AT R e d v
farar v ‘et firars g wfyd
s dwa wfed fs wror o of Fafa
w weaTe g fa faar 7 AwwT &
A W W GAEEAW T T FT

feafty ¥ o Fw W g aTwfae WX
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wifes wfir wrft ff 3¢ & e
T wy fewrr wAvQr WAT AT W
foewr ¥ gwier weR Wy o € 1 W
o spEMET W A Y CH § 1 ww
fawm #7 o @ N-AWY T W A
e e & ot o o Y e o
¥ ot wtfes fagrer &, av 3T 0 o
wreay ¥k &, o fawmy & Qg fen
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& o 7 foray o ) s ST
wfewr awr ¥ @I 4, I e
fe e v o @ R oSF
¥ W ¥ 7 few AT dmw @
fis doRwgfen, wfefoadr vz afFanrire
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I & e e &, 39 & w7 wo
®N wrw 3, W1 I & wfgee }, IW
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& thaw frag wrag ¢ faww ¥ 99
wex w1 Forer & waela o) 3w A WA
wA ¥ O T A & wW W g
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g

16.49 hrs.

(Surr C. M. STePREN in the Chair)

oW WAy At W afoarar
W foray o €¥ W ®, o1 A@ &
amafor Ty O &+ o A ag oy
a9 of opet ¥ o &, P &
ferormd=w o qu &, e qat g o
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W o wrew w7 U ¥ E )
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¥ oY axg ¥ fadrarnr ®) o7 o oY
QT AT g &, &1 Aeg wr formar qgfa
®Y ft oy T il far ar @wAT )
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I IET I Ty oy N A%
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¢, I ¥ gur W &7 Aofes IW Y
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¥g § 6 1w wiefiegqua & < g
wfgy, TF AT R ¥ fow g
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SN Trew ¥ @ wige W
Ty wrs Wed S g wfgd foa
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gafes & wiw o ot §, 9w wifr
%1, TS saeT W 5w W A F
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& wgs ff e f e o @
wifew amiz e oy feds o oft &
W Fwfrgom off to wemy # @
agw ¥ Wy § o T e o oy o
ey FY, gary wreter § e @ wied-
g N A T s ofi@
we @ & T § O Ay ¥ el
wfee | g7 ag e & fe o Fegide
w1 preftqdw qdwelt ¥ ©7 ¥ d
3 ardy A o= gafaare s wfgg
wife wrw oy ofefegfagi & & o
firar o &% 1

SHRI GIRIDHAR GOMANGO (Ko-
raput) : Sir, I support this Resolu-
Uon. One thing is true 1a life and in
the world, jhat is, ‘there is change'.
One cannot stop the change and we
are changing according to the needs
«af the society and the condition of the
counrtry. I think, Sir, time has cume
to change the Constilution by which
the lacunae which are existing in the
acts and regulations or in the Constiiu-
tion itself can be recufied.

A chair has four legs and like-wise
ihere are four pillars of the Conslitu-
lion of India, namely, social, economi-
cal, political anl legal. Out of these
four pillars whichever pillar 1s weak,
we have to strengthen ihat pillar. The
Constitution has well-protected 1he
+weaker sections If you go through the
Constitution you will find Section 275,
a number of Articles and Fifth and
Sixth Schedules whicn protect fully
the interests of the weaker :ections.
The society is changing. Accordingly
we should hav: some changes and
there are rome conditions which are

yet to be changed.

So [ think when we change the arti-
«les of the Constitution, the weak pillar
should be kept in mind. I support this
Resolution.

The India of 1947 gnd the India of
1976 is not the same. If we righdly
#hink that nothing is changing, if we

the way of the development of the
backward communities and backward
areas.

So far as officers are concerned, the
1A S, officars or State gazette officers
have their rights, duties and responsi.
bilities. But what about the represenia.
tives 7 As a representative, I know
coming to this House is part of my
duty. To go to my constituency is
my responsibility, Passing a law or sup-
porting a legislation here is also my
duty. But what is the gpecific duty of
a representative and what is the power
of the representative ? These shuuld
be given in writing, that ‘thus ig your
responsibilily, this is your duty' Now
we are facing problems when we go
to our constituencies. 1 do not know
in what way, in which manner, we
have to deliver our responsibility.

So ] think when the chonge is com-
mg, nobody can check it. We wanl a
change, specially the younger genera-
tion want a change for the bhetter
tuture of the country, for the Letter
fulure of the younger generation.

17.08 hrs.

st ATTRR WY RWT (WTrTgR) ¢
gvTafy wgwea, wv ag ¢ fe i
fomr & fod 8, gw dfeww & ofoeds
wi wge £ 7w g dw & 4w,
W & Gife, o m & w@ aR
wiree, @y afewn, Fregf sy wefiy
o ot §, € 7 o o e it
dor @ & fx gw W dfewy S
oy Wi §, Yo gue son wgd
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SHRI AMARNATH VIDYALANKAR
(Chandigarh) : Sir, there is a lot of
talk sbout fundamenial rights. Bul
what is fundamental is that without a
soclety, there can be no right. All the
rights are foundad in the saciety, Those
who are talking of fundamenta] nights
are canceiving our society o be stat
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n s static seciety there may be no
change, but in g dynemic society there
must be dynamic ¢hanges. No society
can confinue to exist if there is no dy-
namism or change, If there js change in
the society, accordingly there will he
change in the Constitution and in the
tundamental laws, This basic principle
must be applieq when we gre consi-
dering about gociety.

Property rights have been changing.
History shows that property rights
have not been static. In every society,
in every community, in every country,
property rights have been changing In
Vishny Purana there is a sloka which
8ays :

ara_fawfr W< aEe e fgafen
wiaT DSy @ viariewEf |

‘What is property ? Upto the point
that he can fil1 his belly, up to the
consumption ; he has right on the goods
that he consumes. If he wants more,
he is a thief and he should be punished,
That is the meaning, So, this is rot a
new concept to us. From sociely to
society this concept of proper right
has been changing. So. I do not see any
reason why we should say today that
the Constitution is static, that funda-
mental rights are static and society
must be bound down to these righis
which certain people have conceived
to be sacrosanct. No property right is
sacrosanct. If we wani g soclalistic
socjety, naturally the rights will change
ang property relationship must also
change, The struc{ure of society depen-
ds on property relationship. If the
structure of society is sociulist the pro-
perty relationship also must change.

1 wholeheartedly suppori the resolu-
tion of Mr. Unnikrishnren which is
very important and timely. I think our
Constitution should be reviewed pro-
perly not only in the matter of funda-
mental and other rights, but in other
matters also and the Constitution
should undergo changes from time to
time so that the society may progress.
Ours Iy u dynamic society and natu-

2 s

rally dynamic changes are required.
ft Purliament supports the progress
ang development of pociety, wo
alsg support the dynamic changeg and
have gmendmenty in our Constitution.
SHRI P. G. MAVALANKAR (Ahme-
dabad: Mr, Chairman, Sir, it is
good that my friend, 8hri Unnikrigh-
nan, has moved this Resolution because
he has at least given us, the Parlia.
ment, an opportunity to discusg the
controversial and fundamental quesg-
tion of changes in the Constitution in &
very cool and consideved ‘manner.

A country’'s Constitution can never
be a static document especially when
such a country is a dynamic and a
rapidly developing democratic polity.
In such an atmosphere, the Constitu-
tion even though it may be good to
start with, it may need changes here
and there and, therefore, the need for
the change iz self evident. The very
fact that the founding fathers of the
Constitution incorporated Article 388
elaborately in the Constitution, shows
that they also wanted the Constjfu-
tion to be amended from time to time
ag per the needs and requirements and
challenges of changing times.

Now, the first question is whether
such a climate for change or such a
debate for change can take place only
in Parliament or only within the cir-
cles of the ruling party. Again and
again, the Prime Minister and the Law
Minister anq other responsible people
have been saying that thig iz a metter
on which all much exoress their opi-
nions. But T want to ask the Law Mi-
nister and I hope he will be
honest in replying to this par-
ticular question, whether there
is any atmosphere today wherein
honest expression of opinion, come
ments and criticisms of the working
of the Constitution is avgilable through
the Press, through the
the television and t public
meefings. As long as there iz emer.
gency with censorship and gagging of
free opinion and dissent, T do not know
how one can bave a climate of free de-
bate. I, fherefore, urge the Govern-
ment, in the interest of the need for
a free and proper debate about the
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@ free and proper debate about the
changes in the Constjtution in order fo
have better deal for our teeming mil-
lions, to left this emergency and the
accompanying censorship and gagging
up of free opinion and dissent, as early
as possible, so that the debate is not
only a national debate, a full debate
but also a free debate.

My second point is that the changes
that we make in the Constitution must
be the changes which make the Con-
stifution after such changes, more de-
mocratic, more serviceable, more use-
ful and more workable.

In the very first sentence of Shri
Unnikrishnan's Resolution, a mention
is made of ‘experience of the working
of the Constitution.' We should really
fix our atteation on the past experi-
ence. It is no use merely making politi-
cal speeches whelher inside Parliament
or outside Parliament. We can go on
making speeches, hot speeches but this
18 not an election campaign issue. This
is an issue of life and death for mil-
lions of our countrymen, Therefore,
although it stirg our deepest emotions
and passions, surely the debate must be
dispassionate as far asil is possible for
human beings to be dispassionate and
objective on these malters,

My third point is that if th» Con=titu-
tion is to be made more democralic,
useful, etc. then we must see that no
amendment is sought to be made mn
such a way that the Constitution goes
backwards rather than forward.

Well, Sir, the Constitution is both a
means as well as an end. To the ex-
tent, it is a means, let us change it.
But to the extent it is an end, let us
not change it.

Since the time is short, ] shall briefly
refer 40 fwo points. 1 came across
two very fine quotations from Pandit
Jawaharlal Nehru's speecheg publish-
ed In a new book edited by our own
Secretary-General, Shri Shakdher “The
Constitution and the Parliament in
Indis—The 25 Years of the Republic” in ,
which many studied articles of value
Jrave been included_ I will not take time
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af the House in reading out these two
quotations from Nehru. My paint iz
that if you take the founding fathers of
the Constitution—Ambedker, Nehry,
Rajendra Prasad, Maulana Azad, Sar-
dar Patel and the whole galaxy of
eminent individuals and jurists—I am
sure they also wanted Indla’s teeming
millions {0 be betlter in terms of {heir
all round welfare and they wanted an
egalitarian society. They wanted the
social status of each one of us 1o be
raised. Now, sir, the question as Mr.
Unnikrishnan has brought in the Res-
olution, boils down on two aspecis :
property righ's and judicial review,
Property is, of course, individuals; but
it is the result of social circumstances
and is a product of sorvial situatinns.
It is earned by me, because 1 am a
member of the society, So, the indi-
vidual has or I have no property again-
st the society, or for me alone, irres.
pective of social obligations. I do not,
therefore, say that the right to proper-
1y must not be curiailed; there must
be restrictions, regulations and curbs
on individual property ; but elimina:ion
altogether of the institution of property
would not be in tune with the general
principles and spirit of our democratic
Constitution,

As regards  judicial review, I
would say that frivolous appeczls and
! frivn'ous litigations et £o;

and the Law Minister must bring in
such amendments as well enable such
frivolities to be dispensed with. But
ugain there 1s a point of judicial review
where the philisophy of the judge alsc
comes in. It also comes on out ‘he mat-
ter of recruitment and appointmeat of
the judges. I see that quile a few ul
[he judges are conservative, None‘he-
less the important thing to remember
is review gives an opportunity for our
hasie demncratic structure to be kept
Intact, It must remain unaltered. The
Directive Principles of State Policy
and the Preamble, both, in our Consti-
tution are a very happy comhination of
Fabian socialism and Gandian Sarvo-
daya ideals. If they are good paper.
why cant they be seamingly good in
sractice 7 It is not the gocument which
is bad; it is our unwillingnes; to go
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forward in the right direcifon, on the
{ines enshrined in the Constitution. i
we keep this in mind, I am sure he
need for changes will be minimum; and
occasional so that “he Constitution
even after the changes becomes more
Jdemocratic and workable.

SHRI K. LAKKAPPA (Tumkur): 1
tise to support the Resolution of my
driend Mr. Unnikrishnan which reflects
the views of the people of this country
after an experience with the operation
of our Consitution over decades. He
has made certain observations. He hag
of course not specified the directions
in which the changes are to be made, in
our Constitwiion. His observations
are more or less of a general nature.
1 speak for the common people who
constifule the will of the nation. The
will of the people ig sovereign. Sover-
eigntly should prevail and it should be
reflecled in the Constitution. Whether
our present Constitution really re-
flects the will of the people, is one of
the important question:s to he consi-
dered. With this idea in mind, many
political philosophers having  different
political ideologies are debating this
question in the countrv But ultimate-
lv, it isthe concerted opinion and wiil
of the people of the country which
will prevail. They feel that siructural
thanges are very necessary. Polilical
[reedom meang that we must work for
2conomic freedom. Whether this Cons.
titution really helps us in working
lowards economic freedom is one of the
mmportant gquestions that we are
considering inside Parliament and out-
side, every day. Butl I would like fo
sy that there is a certain ngidity in
the Indian Constitution. The provi-
sion in regard {o the powers and func-
tions of the President of India have
heen some times compared by certain
authors as political graveyard I would
lke to draw atteniion to the rigidity
of the Constitution. Lir Ivor Jenuings
has safd :

“India  obtained independence
after a long controversy between the
leaders of Indian opinion on the one
side, and the governmenta] suthori-
tieg on the other.”

Here ‘governmentsl suthorities’ means
the British. In regard to' tHe other
provisiong of the Constitution, we can
compare the parliamentiary democracy
here with the British Parliament and
its functioning.

Sometimes federal structure is there,
but the federal structure and its func-
tions are not duly and legitimately
considered as to how they are actually
operating on the constitutional aspect,
in regard to the safeguards to the peo-
ple and their guarantees.

Even though {he supermacy of I'ar-
liament cannot be questioned it has
been questioned by courts. Whatever
may be the powers and functions of
the judiciary, they have been enumera-
ted in the Constituiion, Sometimes
they come in conflict with our think-
ing on the soclo-economic structural
thanges.

MR. CHAIRMAN: He should con.
clude now. His time is up.

SHRI K. LAKKAPPA: This useful
discussion should lead to re-thinking
on the structural changes which are
necessary in the Constitution in view
of the socio-economic change.  Shrl
Gokhale 15 a very experienced lawyer
ang a learned person. I am sure he
will make clear the thinking of the
Guvernment,

The property rights which have
veen mentioned in  the Constitution
have been oppesed by many people.
The Left Communists, who are always
talking of working for the dastruction
of the Constitution, have advocated
structural changes, in tune with the
legiiimate will of the people of this
country ‘Therefore, whatever siructu-
ral changes are nec2ssarv. which zre
1n tune with the socio-economic chan-
ges, should be brought forward by the
Government. I hope all hon. Members
wl support this Resolutjon.

Wt wasw w3 (vfrarn) - S
A7 =rgw, feed vwdifroew ¥ wEw
=i 3 & wiEhEgea & afw a9
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SHRI THA KIRUTTINAN (Siva-
ganja): Mr. Chairman, Sir, first of
all, T must congratulate My. Unni-
krishnan for having brought this
Resolution before the House so that
the Memberg of Parliamant can take
part and give their gpinion
and also jt will leag the na-
tion to give opinion regarding con-
stitutiona] amendments But | do not
know the intention of Mr, Unnikrish-
nan. In the last few years, our party
hag supporteg all progressive measures
that have been brought before the
House, After 1971, we have seen,
tiiough the Congress party in powe:
has got absolute majority in this
House, they have not brought forward
any constitutional measures to meet
the needs of the people of this coun-
try 1 am very sorry to say that. If
suvh constilutiona] amendments are
hrought before the House, we are here
to support them wholeheartedly.

So fur ag thig Resolution is concern-
ed Mr. Unnikrishnan wanis constitu-
tivnal gmendmentg in respect of two
matters. One is about the property
right and the other is 1o secure mean-
ingful realisation of principles en-
shrined in the Preamble and the
Directive Principles of the Constitu-

tion.

Regarding the second one, the mover
of, the Resolution wants the supre-
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macy of the Parliament, a feders!
structure, the legitimate rights of the
minorities, the tribeg ang other sub-
merged sections of our population.
Let ug take the first omta. It Is true
that the law has become an umbrella
for the vested interests of all soris
of wealthy classes ralsing legal de-
fence of thewr privileges with the best
talents in their service. The same
legal talent igs not available to the
poorer sections of the community as
they cannot pay for it. Therefore, to
reduce the concentration of wealth in
the hands of a few and to lessen the
disparities, it is necessary that the
fundamental right to property be Te-
moved from the Constitution.

I do not object to a careful review
of the working of the Indian Consti-
tution and removal of such difficulties
ang defects ag have been experianced
in these 25 years. But every effort
mu-t be made to see that the demo-
cratic charac'er of the Constitution is
not driluted I am for constitutional
chinges and my party, the DMK, has
been repeatedly nressing for constitu-
tional amendment, rf al] these years.
So T would welcome any amendments
to the Constitution for implementing
the «ocialistic policies. But the basic
structnre of the Constitution, such as
tiie parhamentary system of govern-
men; angd its federa] character, should
remain undisturbed. While T welcome
th.. change in the rigidity of the Con-
stitution, nothing should he done which
would disturb  hasic structure of
*ha Constitution. By basie structure,
I mean the legislature, the executive
and the judiciary. I also feel, among
others. that a constitution should not
he looked upon as a static document
that merely lays down the necessary
rround rules for running the country’s
parliamentary system but it is a live
instrument that hag to be revised at
reasonable intervals of 20 or 25 years
to meet the requirements of the
changing situation.

Regarding federalism and Centre-
State relations, T want to say some
thing. Soon after the Constitution
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began to work, there was a

realisation of the strong dm
of the Centre, not only on general
policies but also in the spheres to
which exclusively belonged to the
States and the tendency on the part
of the Centre {0 exercise control over
the States drashically affecting the
autonomy of the States. Strong feel«
ings have becn voiced against the atti-
tude of the Centre in curtailing the
poweis of taxation enjoyed by the
States heiore the introduction of the
Constitution snd the manner in which
the zeatre hag been interfering with
the powers of the States ever since.

Only cne guclation, On the 17th
June 167 presenting the Budget to
the lez's ature of Tamil Nadu, our
great lcader, Anna said:

“The Constitution hagq already
provided for considerable concentra-
tion ¢! powners in the hands of the
Central Government, Through a
new ingtitution which was beyond
the key of the architects of the
Constitution, the centre hag acquir-
ed stil] larger powerg causing con=
cern about the position of the States,
This new development relates to
economic planning, The powers
which the Central Government have
assumed in regard to mobilisation,
allocation and pattern of utilisation
of resources for tha plan have re-
duced the States to the status of
suppliants for aid from centre...”

Last point about judiciary and I
have finished Logically and practi-
cally the Constitution requires one
authority to resolve all constitutional
igsues. Now we are aware that our
Constitution provides a judiciary with
independent powery for the purpose.
This system should continue. Nowa.
days much has been talked about do-
ing away with the independent judi~
ciary. If thie executive is vested with
this power, it will have in effect an
absolute vote power. So, the inde-
pendent judiciary should continue.

With these words, I thank you.
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, PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I rise to support
the Besolution introduced in this
Housa by Shri Unnikrishnan, He hes
done yoommn'y service to the task of
constitutional development in this
country by presenting this Resalution
&t a time when the people are also
_;akinginwmcomtitutinml re-
orms.

The panstitution is @ gymbol of the
aspirations and hopeg of the people
and when 1 look at the Constitution
the first word that come to my mind
in the preamble is ‘Justice’. It 15
significant—Justice—social, economic
and political. Social comes at the
first place, economic at the second and
politica] at the third. Justice comes
before liberty, equality and fraternity
because if justice js denied, there can
neither be any libarty, nor equality
nor fraternity. Taking my cue from
this I plead a constitutional reform
should be initiateg in the naiure of
not tinkering with one Article or ano-
ther but as a whole with the entire
Constitution to see that the spirit with
which this Constitution was adopted
bv the Constituent Assembly on 26th
November, 1949 should he promoted
in the times to come.

I want to ask a fundamenta]l ques-
tion—whan the courts have the power
under Article 328 to challenge the
very election which represents the
will of the people, the soverignty of
the people, in the form of the election
of the representatives being sent to
the House, I fai]l to understang how
the Parliament ig supreme When a
person represented by a million peo-
+ple is being deniedg of the opportunity
to sit in this House simply becuuse he
has to attend to his petitions which are
being discussed day in and day out or
debated for petty reasong in the courts
of law, I think, to think that Parlia-
ment is supreme is only a wishful
shinking. So, ] want that thiz Article
329 should be enlarged and part (b)
of it should be deleted snd the true
sovereignty of this House and the will
of the people showld be restored end
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When the delimitation of constitu-
encies which is the basig of the entire

seen that the time has come when we
must understand very clearly as to
what we mean by sovereignty

Articla 144 says that all authorities
of the country, civil or otherwise
should aig the Supreme Court, and
Article 141 declares that a law in this
country shall be the one as declared
by the Supreme Court

The word ‘declared’ ig significant
It is not as framed but in the process
of time certain brains have come in
this country which have given more
connotation to the word ‘declared’
than it requires lexicugraphically or
semantically or even otherwise
through usage. They have trieg to
see that the Supreme Court not onfy
declares law. not only interpret: law
but makes law on the basiz of prece-
dent, which process is, of course, a
fraud on this Constitution. I would
like to suggest that the Constitution
should he reviewegd in such a manner,
it should be amended in such a man-
ner as provided in Article 368—that
the entire Constitution reflects the
supremacy of the Parliament, resiorcg
supremacy to the people and also en-
sures justice, social, economic and
political to the poorest section of our
society and also to those who are liv-
ing in the remotest area of our coun-
try. T want that & new Article 371
(g) after (f) should be added to make
it binding on the Parliament and the
Government of Indig to provide ade-
quate funds for the uniform deelop-
ment of the entire country und for
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the balanced development of all the
regions of the country which have not
been given their due, Constituted as
a federa] system of States and Union
Territaries, this system cannot provide
for those aress which have poor Fre-
presentation in the House, The re-
presentativeg of the people, whether
they are living in far-away snow-
bound areas or in areas which have
Union Territories, or araas which hve
np legislature, whatever that may be,
they should have their views freely
reflected in this House, X say, not oniy
reflected in this House, But respected
in this House. And this cannot be
guaranteeq unless the Constitution
ensures social and economic planning
in this country which is in tune with
ihe spirit of the Constitution, which
seeks to give to the country ang to
the countrymlen of this great nation,
justice, social, economic ang politicai
1 support the Resolution and I call
for s framework in which the entire
Constitution is thoroughly reviewed
ang radically altereq in order to suit
the spint of the timas and also to
fulfil the aspirations with which this
Constitution was adopted on the great
day, the 26th November, 1849.

SHRI K. NARAYANA RAO (Bo-
billi}: Mr. Chairman, Sir, the Reso-
Jution moved by hon. friend Mr
Unnikrishnan is timely. I wish to
make a fow observations on this.

The hon. Prime Mimsier Shrimati
Indira Gandhi has called for ® natio-
nal dialogue on the desirability of
meking changes in the Comstitution
sn that we can have a clear picture
emerging out of it The Resolution
moved by Shri Unnikrishnan is there-
fore timely, as I said.

Sir, T do not want to make a iong
gpeech on this matter, The hon. Prime
Minister's call for national dialogue is
not confined to examination of =0y
particular provision of the Consﬁt?-
tion, or group of provisions, but it
related to the examination of the
whole working of tise ConstHution for
the past 25 years, That is to say, we
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have to gee the totality of the -
tioning of the Constitution te fmmfe
whether any changes are NeCcessary.
There are varioug functionarieg  or
creatures of the Constitution, We
have got tg examine how they have
been working for the last 25 years.
We have to see in what particular
legal contxt this Constitution was
framed. Without meaning any dis-
respect Lo the tramers of the Consti-
t!..ttmn. I wish to say this, At that
time they had certain limitations
when they frameq the Constitution
The poltical thinking and the legal
thinking of those times were totally
different from what they are today.
At that time, the ympact of the so-
cialist countries on other countries,
that js. the developing countries, was
not there. This was totally ahsent
then. Now that these are available,
we have to think of changes in the
Constitution, in the light of these
developments which have taken
place.

The second point which I woulg like
tu state is this. This js regarding the
Lasic structure of the Constitution.
The question s, to what extent we
can go The Supreme Court ruled
that Parliament cannot alter the basic
structure of the Constitution. Now
the issua is whether we have to con-
fine ourselves to this basic structure.
Suppose we are confronted with a
situation that the basic structure
has to be changed, what are we to do?
My submission is thiz We have to
get out of the situation We have
come to the conclusion that we need
<ome hasic structural change and we
cannot do it under the present provi-
sjons  Therefore we have to bring
ahout new provisions,

We should have a total revision of
the Constitution. It iz not enough if
we change this provision or that pro-
vision or g bunch of provisions. What
we can do is, we can bring about a
{otally new Constitution by which we
can get out of the difficulties put by
the Supreme Court Judges in the
Keshavananda Bharati case,
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With these words, I wish the Law
Minister shouly reflect the suggestions
of mine for the provision for revision
of the Constitution. We can act on
the revised provision for the revision
of the Constitution and not under the
amending provision under Art 368 of
the Constitution.

MR, CHAIRMAN: T have got two
more Members in the List and then
the hon_ Minister and Shri Unnikrish-
nan will speak.

Is it the peasure of the House that
we may sit for thirty more minutes?

SEVERAL HON. MEMBERS: Yes,
Sir.

MR, CHAIRMAN: Then, we shall
git upto 18—30 hours.

sft aurelt AR et (FYR) .
swrafa agm, ot ag fa= @
¢ fr dfeam woon oifgd a1 W
aTwar wfgd | wfae, ag faam Faman
gwifraaTd, #11 wrT A T AT
WAT 9T ! ST I qIIHT I FTEST

m@ ¥, faam IR @ E o
& "9 ggt wfan e Y ae
§ a1 TW o W AFT §)

e afewre ;7 ¢ 7 wifas
wfawre 7z & fr wrowr @3 wser
wAr O, AR T AT gt Sy
g7 FAT § AT 47 WA KT D AT
&1 ¥ ifes wfewcae
21 o & frew aft =& wifsay
¥ @ o os i grel 9@ AgAc
g wor W F @ ? o
garar wifers wigwre ag & fe oaw
gt ¥ I, W ¥ & Ak w*
o, ark wgw ¥ & ak W
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W, ameT oot WY § qu o
Tg Atfew wfewre A &

A Eay § B ¥ 8, vefud
Tor Wi Sfeem wwd wg ) e
griel Ol ff frerawar &1 @
fre griwkd o1 R w7 s vl
@ Qe W afsariz Wi
faem o FTd for w O W and
wi € A 3 o e gy ol

o @ ad W Afes s
w155 AWl ¥ o q v fAg
o ey § akfaed & ww &
e & @ &) qurIR Y wAw
¥ £ AR AT § A wud
g Enar & A gue 729 famr smar
t

gz afam gaf @ aamor wr qr
f& gO FATN B g fadm, Afer
A far @ 3 e oAk
T g T § Ay wdfiT W wE
grar o ¥ dfqam Er aEEAE
a? o T TN aEw W) WA
¥ 9% o T oy Teir g
# X T FTE WT AW A gAR
T Aed €1 ww W v ifg
t oy N oIT R s fredmm
diggtr ¥ ¥ ' WIWEAT
Ir Wnf & fAg & & W
g frawt RA ams 2 oW
qrF F9IT AE &1 WY W@ faw w4
T ATEr T A &, QF OF FWTT AV
e et &, dframaa & fed
@ Tt g § o W oA E,
ok Gy 8, famd o opam A
g, foi faorf af ot & fewr
g Fr g gx dwr Y W,
gfaa™ ®1 gt € grawwar 39
wrfaf @ & 4
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W v A qewmaiw sd § fiv
swft gfe whit #t @i Y
A w7 vy wiwwre & 1 o Sy
g § fr e ¥ ww o
¥ gw gfaem w T IR
ol I wY wrow A W@
fecamar ew # agq A

& eaaer ¥ 77 wEfe @
gfaaw #1 Frr a1 gAY
war, Tawmw, d7 @ qOw gy
S T A g A e, A
I w7 wgw faar A, feedt W
9 waT g% fon a7 |

f euWist awg qwg fe
Tg WS AT 5 ¥t 1 Femar
gfagr § 1 oa fod wore 2w wqat Y
BT T 9 TET &, AY weAT T
R ¢ a4 TET WA T
THa § ) oifFaTIE % §% AT W am
A g WEA T T E TR
FAC AFAT FT AT ATE Y ¥ -
s ag A AT W i e wfqam WY
FTAT ITT YA GUA ;Y 1w
ford g0 afagm &Y ae T anfed )

WMo uf waty fay (Frrraisi) -
AT wfarsrT wgww, & umy o
o7 F oAy g A AT N AW
AT 3AMErT Iy w7 g fan
W AW AFE TR 97 AN AT
wrrT g7 frar &0 & 33 =7 s
4 % far as g o7

qreagT, g 3§ 9f Femmamey,
vty gqfgfaarer 9 e
=tfers wffm ¥ N oF wadwe
s @ g, faw & omiT ek
TE w owgEw A0, sh
g wig* ¥ W@ TEw
Pafram vT & 3w & 97 ¥ wwr
w, ditare § 20 gar wifer sui-

»7 KA FT R 2w W g af fear
& g W e, W wre § A
fovr & et qm, gyawy a8
fe anrd gfme o™ & e ¥
o a3 qrex w1 frater Zy v@r &)
AR FRTTT TR AfrerT aror o
FETA FAT oY Wraame 1 s sty &
w7 aft 21 17 A g
¥ gfmar & auraw ¥ S weamE
frar 8, 4¢ frgm 7ma & @A
&, Y7 33 w7 gy ey, afew wifwant
T § ¥w owwr 77 Ay fmiw
FGT NBA R W 3N wNa W
ax fratr & @7 =7 § O gwr
aferer & qF GF wwTS Y FWAT gAY
g fv & arfaere et Rare,
grevzriaEar s sy ¥ fad =18
T g za @ Efrwrra sl A
™R o e @t s & arz
HTR AT &1 NG §T A sayfew
¥ ger & o5 qer i o W 8
g 17 WM F WO A g riEAr ¥
g fed> gy, @t 5T 37 qW
T Y WITA A RFAT R ATQ AATY
T7ored | @ 8 5 owrw e
sAmr afrrs s & @ WW
it N T T TP 48wt &
& | s dfaury & geafy & wfgere
® 7 eTaeqT BT ooTE 2, 9T B
aem ¥ a3 W & gwft A
AT W WOTRIG W W @I,
T @ Frgg am g, P& qw amfa
& s w waft ey #,
37 ¥ f@ wra ¥ WAl wY sweq



s Changes in the  APRIL 3, 076 Comesitution (Resl) - 28

ot ey were R ] -
arr P fr owrew # Mol W
yioett & vy oF wie wd i
W wfy 7 W o frar
W qfeary & ¢ OF EAI Yo
¥ ufew ¥ g

R WTGT B AL ¥ GG §HG
wgT wrmqt Proit Pt & fa oW
¥ gafy ) A a3 oward
¥ wadt ¥ g o #)
T IR ¥ gk W Pofw < &
g qfr qere ¥ qeew F Wy owwd
werfs & gyg ¥ g a¥ el
¥ oMETr ¥ YeE ¥ aTET I
TR ¥ 9a ¥ g ars ¥ ) wrAwrwA
9 ot & & Frwg wrea & AP
T ¥ FFT ¥ AunA w3 fr whre
¥ o7 97wy xag Ifeqa
T & 91T 97 TR @R @Al W),
ganr aet amimt w29 ¥ A% qrer
& T O FFT AYrar § oSw oW
werfaT ¥ w97 & 3Igm R
fed =13 =nfed

1833 ks

w7 qfan ara & o® wEAT WmAT

g dm ff gemr ¥ owmr omw g
AT ¥ Afa|T $1ER TP A
fomr war wfed B v owt¥ AW R
werders fyed @i gfiom 97 wqafen
¥7 wifedi & Aw ¥ 9w & fed
A 1) M H AT H 398 g
' 1 srary wR A€ 2 1A ave-
Fagr oz & O T 1777 2v wiewm
# grera 77 ot g fred wd, sqgfen
wmfedi v wAubrr @ arfeat &
o, 3w & 97  wfgerd &
FT QR § aart akaa gfenw
wady ) g 8% gfeEer grwren
¢ O ¥ Y iy et wifn
W WY OTEQIY WX WE

wii W v Nfes, wiern
R Wi S § I ¥ den #
% gF-R" 93 §T wawy T gav )
T are § & dAw gwr owmAr
wgat §

Prig@c wmmreqar fear g iy
o faTr oA At Qudt Pf 1

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): Sir, this
debate h#s gone on for quite some-
time, on the last occasion and today.
And it was appropriate because the
Resolution which Shri Unmkrishuan
has brought forward is no doubt very
important, and as members have
said—1 join with 1inem—we should
really be very grateful to him for
having brought this Resolution and
given an opportunity to this House
to discuss this very vital and funda-
mental issue which is pow the sub-
Ject matter of a cdehate in the entire
country, But more than the debate
outside the House, a debate in the
House has a special and more 1m-
portant significance It iz from that
point of view that T very much wel-
come this Resolution hetpe before the
House for discussion, Without any
mlubitions or limitatiop as to time,
it has been dmcussed at great length
giving gg long an opportunity as pos-
wible to all members of the House

The Resolution is not only import-
ant but it 15 very well-thought-out
also I do not want to read it For
example, 1t highlhights the fact that
we have to take into gceount the
experience of the last 26 years: 1t
highlights the fact tha! significant
changes are called for j; the consti-
tutional framework: it highlights the
fact that amendments, and ag he puts
it particularly, in the natrre of pro-
p¥rty rights should be carried out.
Hp does not forget, and rightly, that
the preamble and the Directive Prin-
ciples of State Policy of the Consti-
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Therefore, although I did not read
it, I have virtually reproduced every-
thing in it because I thought that
this bears re-emphasis that the mate-
rial aspects of the question have al-
ready been dealt with in the Resolu-
tion, In the light of this well-
thought-out Resolution, the discus-
sion also was in iell-directed chan-
nels, although I canmot say that every
speaker added something new; there
was quite g lot of re-emphasis on
the same points, as ig natural on a
subject like this. Therefore, without
naming any particular member, with-
out trying to reply to any particular
member, I will deal generally with
the issues which have been raised.

Now, the first and foremost ques-
tion, about which I have gpoken a
number of times before outside on
different platforms and here too, is
the question of the supremacy of
Parltament 1 have said, and 1 re-
peat. that the people of India, and
therefore. the representatives of the
penvle of India who are sitting here,
wil] not tolerate, whatever may come.
sny erosion of thiz principle that
Parliament in this country is sup-
reme and will remain supreme, and
anv other body, howsoever high, will
have no authority to encroach on
that supremacy. An attempt was
made. not today but on the last occa-
sion by one or two speakers, with all
respect to them, to twist the issue and
to divert the attention of the people
through their speeches in this House.
For example one hon. Member asked:
by supremacy of parliament do you
mean that a money Bill can be
passed in the Rajya BSabha while
under the Constitution a money Bill
has to be introduced only in the Lok
Babha. I just carmot believe that the
ton, Member who spoke did not

understand the whole concept but
to my mind ¥ appeared that ke
wanted to channelige it in a direction
away from the main issus, supre-
macy of parbament, When we speak
of the supremacy of Parliament what
we really mean ig that in respect of
its legislative and other functions,
Parliament will be supremes and its
decisions and resolutions will mot be
questioned in any other forum. It did
not mean that Parliament itself
adopts a cerlain framework, adopts &
constitution or passeg a resolution
and it will flout its own legislation or
flout the provisions of the constitu-
tion which it has itself passed. 1
think therefore it waz an unfortunate
attempt to argue in a direction which
really tried to run away from the
main issue. So, I repeat that when
1 szay supremacy of Parliament. I
mean that Parliament is supreme in
the discharge of its legislative func-
tions, including its legitimate right in
the exercise of its constituent power,
namelv., amending the Constitution.
That is what i= meant by supremacy
of Parliament. No reasonable per-
son who tries to understand the issue
will argue that Parliament hag that
supremacy to flout its own constitu-
tion which it has made by the requi-
site majority or by the requisite pro-
cedure which the constitution lays
down

Some attempts were made by an-
other hon, Member. I am not saying
that the issues are not important.
What I am saying is that an attempt
was made to create a sort of a scare
in the minds of the people If the
power is given for amending the
constitution or to have a fresh look
at the constitution, it was stated:
what would happen to the provisions
of the constitution with reference to
the protection given to the minori-
ties What happens fo the protec-
tion given in respect of religious be-
liefs, right to worship and so on and
so forth? We have been discussing
these issueg all along and I do not
think that it has been in the minds
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of anyone that such basic things as
the secular character of the constitu-
tion, republicaniam, democratic cha-
racter of the constitution should be
trifled with at any stage. I presume,
not only do 1 presume, I can also say
with confidence, that it is not the
intention to do anything which will
deprive the minorities of the legiti-
mate rights which had been given to
them under the constitution, There-
fore, I say that it was really an
attempt to scare away people by say-
ing that s parliament was allowed
to amend the constitution, what will
happen to the minority religious
groups or other religious groups? It
is really beside the point. Nobody
ever, thought or said that the basic
things which we have agreed to,
namely, we will have a secular state,
a republic, we will have a democra-
tic gtructure, will be tampered with.
1 have no hesitation in saying that
their rights and protection would be
there.

When we made the 25th amend-
ment of the Constitution, we made
an appropriate amendment in the
amendment at a later stage when we
realised that a certain protection
given to the minorities ought to be
preserved, This showed that these
things should not be trifled with. But
this does not mean that there should
be, as somebody said, two categories
of citizens. There are Dbasic things
in which all citizens must be govern-
ed by the same yardelick. Subject to
this, subject tn the broad principles
that we must maintain the secular
character of the country, we must
maintain the republic, we must main-
tain the democracy, etc., we must
have 5 Constitution which will en-
able us to go ahead in the direction
of the fulfilment of our objective of
socialism about which there can be
no two opinions 1 can say with a
certain degree of confidence that any
change which may have to be made
will not affect these basic things.
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A lot was said, for exemple, sbout
judicial review. 1 iy true I have
bean speaking sbout it myself, other
responsible people also have been

almost everyone in Parlia-
ment also spoke about it and almost
unanimously everyone said, there
should be some re-thinking on the
scope and powera of judicial review.
I do not think anyone at any time
ever said that it was the intention to
abolish the courts, do away with the
judiclary or not to enable the judi-
ciary to review certain mumtters. But
there is a near consensus in the
country that on the basis of the ex-
perience gained in the last 26 years,
a time has come to think whether it
is necessary or not to reconsider the
scope, the ambit, the powers of the
courty in respect of what is known
as judicial review, I do not want
to pinpdint any article; we know the
ariicles. This is not to say that there
will be no courts or no power io re-
view anything. Any constitutional
amendment which will be thought of
will] no doubt include consideration
of the guestion as to whether the re-
levant articles relating to powers of
judicial review ought to be appro-
priately zaltered so that such impedi-
ments or road blocks as had been
created in the past and as are heing
created even now almost every day,
are not allowed to exist in the future.
I do not want to prejudge the issue.
1 have said, the Prime Minister has
said and everybody has waid that this
is a matter of such vital importance
and it is not merely the close pre-
serve of the lawyers to say that this
or that should be done. Mr.
Unnikrishnan haz also said it and 1
agree with it. Although lawyers dn
play and will have to play an import-
ant part, it is not as though lawyers
alone can be the ultimate deciding
power in this matter, because this is
a matter which affects the entire peo-
ple of the country. Though lawyers
are expressing their opinions now
more frequently and I am glad about
it, I wish people in' other professions
like teachers—not merely law teach-
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ers but other teachers—professors,
writers, artistes and everyone con-
cerned, should be involved in this
process of taking a decision ag to
what is good and what is not good.
I do expect such a participation in
this debate will take place, Only
then can this debate be meaningful
and effective. As I said, I do not

want to prejudge the issue, I really
do not know what we are going to
do. It ig wrong to say that we will
do this or that, when we ourselves
are saying that we are looking for-
ward to hearing the views of the
people and we want g debate to take
place on this.

Therefore, while we may have a
preliminary idea of certain things, we
may have been preparing and doing
some exercises jn certain directions,
it does not mean that we will not
respond to what comes out when it
is thought that what hag come out
is legitimate and ought to be accept-
ed.

Sir, I am very sorry that some
Members, fortunately they have gone
away, talked of democracy. They said
that you did this and you did that
and how in this atmosphere, how can
a debate take place, But do we not
respond to what comes out when it
not very long ago, when these very
peaple who are talking of democracy
had been creating obstacles and obs-
tructions in the functioning of demo-
cracy jtself? Now, I am not saying
in any derogatory manner but they
quote democracy; even Satan quoted
the Bible. The point is this that §f
we really intended that the democra-
tic procesy should function, we should
have expected of them to have be-
haved differently when what they
called s real frecdom—although 1
do not believe that real freedom have
gone away—were in existence? But
what was being done? Was it really
lhe exercise of freedom or was it
indulgence in licence? Freedom at
mmy fime cannot mean the freedom
lo destroy the basic values of demo-
Tacy itself. And If it comes to thaf,

Changeg in the CHAITRA 13, 1808 (SAXKA) Constitution (Resl) 286

1 have no hestitation in saying that
such licence which seeks to destroy
democracy, will be curbed and des-
troyed by legal and constitutional
methods,

I agree with my friend, Shri Mava-
lankar that he is not behind bars.
Why? Because he has been using
this Forum properly howsoever, he
may have disagreed with us. We
have no objection to anybody dis-
agreeing with us. opposing us, point-
ing out to us that here we are right
and here we are wrong. He is free
to enter the debate and we will listen
to him with great respect. There are
people like him outside the House who
can enter the debafe on this and many
other issues. But what do we expect
of those people who, when the debate
wag possible not only on this issue
but on many other issues, used that
so-called freedom....

SHRI K. S. CHAVDA (Patan): He
cannot hold any meeting in Ahmeda-
bad.

SHRI H. R. GOKHALE:. Why not?
He is entitled 1o hold a legitimate
meeting  Surely, he is not required
to speak in Ahmedabad only. I do not
think anvbody will prevent Mr, Ma-
valankar from speaking in any legi-
timate meeting.

Some mention was made about a
meeting in Calcutta. I must confess
that I do not know the full details.
But last time, the same hon. Member
had referred to another meeting, not
with reference to discussion on cons-
titutional changes, but some other
meeting that was planned by him, T
do not know. Last time, he spoke in
a meeting in respect of the unfortu-
nate death of Chou-En-lai. Today,
he spoke off a meecting in respect of
discuscion on constitutional reforms.
What is it? 1 am not justifying any-
body who does not allow legitimate
and peaceful meetings from taking
place, but I do not think, it has so
happened. I can vouchsafe that when
legitimate peaceful democratic meet.
ings are held by democratic means,
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those meetings are held and they
should be allowed, and they are being
allowed to be held, and democracy
to that extent is completely as it wa.
before or perhaps better than before.
Here, in Parliament, for example, I
wonder whether we would have been
able to hold this debate at all in this
way if the old situation had conti-
nued.

One important suggestion was made
with regard to the electoral process.
We wil] consider it separately. In
fact, when we moved the amendment
last time, subject to correction, I did
indicate that in England while it was
true that there was a forum consist-
ing of judges whp decided this. the
ultimate decision was that of the
Speaker. It findicates the fundamen-
tal principle that the power of con-
trol cver the electoral processes is
that of Parliament. We may not
necessarily copy what is happening
in England. We need not; but the

question is that it is an important
matter. on which we should give
thought. I am glad that my friend

has raised this question. At the app-
ropriate time, we will be able to say
something on it. Most of these things
have been said, Mr. Unnikrishnan’s
points have also been dealt with by
some of our friends, to a fuller ex-
tent. My task has been lightened. I
do not want to add anything further.
I want to request Mr. Unnikrishnan
not to press his Resolution, but to
withdraw it; not because I am not in
agreement with the principles behind
it, but because we ourselves are say-
ing that there should be a debate,
which we want to hear. If Parlia-
ment  passes a Resolution on this
question, we would really be fore-
stalling a debate. To the extent the
hon. Members have expressed their
views, it is going to help that debate.
Therefore, the hon. Member’s Reso-
lution has served more purpose than
what it would have served had it
been passed. As such I request him
to withdraw the Resolution, while at
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the same time
bringing it.

thanking him for

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, Sir, at the outset, I can as-
sure you that I do not want to take
more time than is neecssary; and I
shall confine my remarks in reply to-
certain brief observations. I am deep-
ly indebted to many hon. Members
and grateful to the hon. Law Minis-
ter, Mr. Gokhale, for taking part in
what I thought, was a significant
matter to be debated at length by
this House. I am also thankful to
the House for having given me its in-
dulgence for nearly 5 hours and 45
minutes. I am thankful to all those
who have participated in this de=-
bate

My main purpose in moving this
Resolution, as 1 had emphasized while
introducing it last time, was that if
the Constitution were the result of
social experience—and te specify it
and put it in a betier way—the ex-
perience of working a  Constitution
alone should guide us while dealing
with it—and noathing else. We cannot
call the Constitutional provisions “pri-
mordial transcendental” or anything
of that kind, 25 ociie of our learned

Chief Justices had referred to the _

Fundamental Rights, in a controver-
sial judgment. My only purpose was
to seek significant changes to seek a
review, or, more than that, to call for
a national debate; and to initiate that
debate in this House. I do not want
to go into many other detai's and
points refered to by many hon. Memi-
bers here. would say that primarily,
my idea was to> pu”: a proper focus on
the debate on the need and desirabi-
lity of having constitutional changes,
or changes in our constitutional
framework.

That is why I hag r.ol specified any-
thing further; my friends Mr. Dag
and Mr. Naik had asked me about it
I am sorry they did not understanc
the purpose nf my Resolution. I woulc
only briefly refer to certain things. 1
am glad that Mr. Gokhale has refer-

.

Iy

o
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red to certain remsrks made by two
hon, Members last time; and I would
refer to cerfain remorks made by one
distinguished Memrber who was a
Member of the Constituent Assembly,
Mr. Frank Anthony, Mr. Frank Antho-
ny said—and right'y so, that ours
fs a constitutional democracy; but he
turther said that the most distingui-
shing features—or the only distingui-
shing featura—of this Constitution—
are the separation of powers and ju-
dicial review. There wax nothing else
in this Constitution! Seperation of
powers, ag a politicul doctrine at a
particular point of time and history;
did evolve in Europe, It was accepted
by democracies and it found expres-
sion in varioug Constitutions, but this
was not to be a permanent penacea.
Unfortunately, Mr. Frank Anthony is
not a political scientists; he is a law-
yer! Never hac it been suggested that
by the doctrine of separation of
powerg it is presumed that State
powers are put in water-tight com-
prtments, that you cannot move one
from the other, or that vou have to
confine the whole thing into water-
tight compartment!

MR. CHAIRMAN: I our Consti-
tution there is »o scperation of pow-
ers.

SHR] K. P. UWNIKRISHNAN: 1
was about to remarks that; I am
thankful to you,

I am sorry that Sari Frank Antho-
ny tried to divert the whole debate
by taking it in a different direction
by referring to the various cases re-
garding minority rights in our Consti-
tution. Primarily what I wanted to
emphasise and what [ claim has found
acceptance in this House, I would say,
ig that Constitution iz a political ins-
trument. The validity of the Cons-
titution, I would further comtend, is
extra-legal; it is not merely legal, it
is extra.legal.

But what is the most important
thing about law, the legal processes
and wmore so about the Constitution, I

would say is its socinl acceptance, If
the Constitution 1z rot accepted by
the Sociely then it can po longer be
valid! Even if the spirit of the Cons-
titution is not accepted, az we have
seen in thizs Houz~, as we have seen in
this country in jecent months unfor-
tunatelv, it ties to derail the whole
system, it tries to derail the whole
Congiitution 1tsell. So, the most im-
portani pein' 1 would empha<ize about
the Constitution 1s that its socia! ae-
reptance must be preserved, and  to
preserve its social arceptance we will
have to move with the times, in res-
ponse to the changing rhythms of so-
cial values.

I am glad Shri Stephen referred to
the constituent powers of the Parlia-
ment.  An assert'on of thcse powers
is very vital for the preservation of
demorracy in (M8 couniry,

I am sorry, Sl Somnath Chatter
jee referzed to the whole amen ling
process m a wAav as though we have
bren dealing with changes in  the
Constitution in o frivolous manner, 1
would say thit it was an insu't to the
House to say thar we are dealing with
this question in g I'ght-hearied way.
He also referred to the special protec-
tion given to certain laws by placing
them in the Ninth Schedule. If the
House in its wisdom found it necessary
to include certain law: in the Ninth
Schedule and give ther special proe
tection: it was only because we felt
it was necessary to preserve the sys-
tem iself, 20 that the system itself
dig not get derailed znd that the sys-
tem was not used ps an instrument
to sabotage the system itself,

Similarly, on the question of judi-
cial review, it has never been my
conception, eni I do not know if a
proper understanding of my Resolu.
tion can take any Member to such &
logical conclusion—that I wanted the
abolition of the judiciary! I mever sajd
it in my speech, nor could it be de-
duced from any of my references
either, What I said, as rightly pointed
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out by Shri Gokhole and earlier by
you, Mr. Chairman, in your contri-
bution, wag that we have to find the
parameters of judieal review and also
find out how far thz judicitry can go.
If the Constituent Assembly in its
wisdom, or the Parliament in its wis-
dom hag made some provisions, as
pointed out by Shri Jawaharlal Nehru
in the Constituent Assembly, we are
not binding our successive genera-
tions. If the House in itz wisdom
finds it necessary to go in for some
changes, we will have to do so.

It is also an mausing thing to note
that while for a constitutional amend-
ment in this House we need two-
thirds majority, the entire amendment
can be dismissed in half a sentence
and hulf a minute Ly » single Judge
Bench of the Supreme Court, which
to me is a faatustic principle! So,
while paying ths: well.-deserved tri-
butes %0 the founding fathers of this
Constitution, I wouid say that judi-
cial review must have its limitations.
Even in countries lihe Australia Ca-
nada and elsevvhere we have found
that the whole process of judicial re-
view, the mcaning ond content put in-
to it has been cresting problems
So. I would repea\ my earlier plea
that articles 32, 141 and 228 will have
to be gone intn in detail and review-

The question has been raised re-
garding the right of property, Un.
fortunately, evea some of my friends
on this side have misunderstood me!
It is mot my idea that there should
be no legal righ”. »f property. I cer-
tainly want legal rightr of property.
Mige is aot ¢« Utoplan or anarchist
idea of abolishing preperty or having
communes or anvthing of that kind.
The only idea was. as I quoled Jus-
tice Hidaya‘ullah last time, that it
was unnecessarv to have put the right
of property in the fundamentnl rights
chapter of the Constitution, The en-
tire legal history of the last 26 venrs

492

ever xince tha Supreme Couri came
into being snd the decisions of iha
High Courts snd the Supreme Court
will bear me out, I am sura, that this
has to be luken out of thai chapter
because primarily property, without
geiting into any Kind of debate on
any dogma, I would say is the result
of social intercourse and it has to be
regulaled by the State, and it will also
have to be regulated also by executive
action. There can be no running away
from this fact, and that is why I
would say that 1 waec surprised to lis-
| ten to Mr. Somnath Chatterjes talk-
ing abou! “what remains of the re-
manants of property rights®; after
amendments to the article 31!

I do not know if he is a Marxist,
though he is in that party, but he talk.
ed today more like a lawyer, a liberal
intelectual, and also as a prisoner of
his own party for the sake of politi-
cal ronvenience of his party and a
prisaner of the system which probab-
ly is beneficial 10 him! As I said, my
idea was oniy that this right should
be taken out of the chapter on funda-
mental rights.

Another important area which I
would hke to emphasize is that of
Centre-Siawe relations, I should have
thought that some of my friends would
have raised these vitul questions be-
cause there are a number of questions
hike Central and State finances, the
role of the Finance Commission etc.—
I am glad that vou Mr, Parashar
mentioned it—ang ulso the question of
regional ymbalances, It affects the
federalizing precess which is a con-
tinuing process, it affects the federal
features of the Constitution, it affects
“he whole svatern because the Union
of ourc js not like any other federal
syitem becouse I would say that un-
damentally we are ro many different
cultural entities! When I say this
I hope nobody will misunderstand me.
It is a fact of Indion histary  that
right from the Bhoktl movement to
this day there huve been powerful as-
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iwertive regional culturs] fordes operat-
ing in this sab-continemi. It was our
.misfortune that our neighbour did not
~uigerstand this and i resuited in ils
Jbreak-up. So, I would say that “here
are areas of nationa] activity which
have to be co-ordmeted ang planned,
and that 13 why we have a Planning
Comission, an instrument which 18
outside the purvisw of the Constitu-
tion. May be because the Planning
+Commission cam= 1nto being after the
Constitution and we could not ¢on-
ceive of the nature and rightful
sphere of its cctivities, it could not
find a constitutional place, butl would
say that, as has been pointeq out by
a few friends, we can combine the
functions of the Planning Commission
and the Finance Commisgion, and such
a Planning Commirsion must be given
‘a permanent place in the Constitu-
‘tion 1tself.

A lot has been guid abowt the de-
mand for autonomy. However learned
‘he may be, Justice Rajamarmar, who
went intp the question ar a result of a
resolution of the Tamil Nadu Assem-
bly, completely misunderstood the
idea and concept of the Union itself.
"The word “Union”, I am sure you will
bear me out, has a particular signifi-
cance m the context of our Constitu-
tion So, when we demand “auto-
nomy”, it must be put in  proper
focus und in ibe background of the
Union. Unfortunately, our friends
who have been campaigning for “au-
tonomy" have ultimately turned out
to be the encmies of the Union, and
from that s*ep 1t 15 cnly another step
towards their own earlier pet theory
of secession, I would demand more
powers for the States But also mn
teertain spheres, T weuld demand more
‘powers for the Union. That is why
"I say, these changes can be under-
taken when a proper review is made.
What we arc <eeking is, harmony, not
homogenuity; unity, not uniformity,

We will have *o put down also the
forces of linguistic chauvmism and
fight these anti-national elements. Re-

garding the strengthening of our se-
cularism. 1 am giad that Mr Gokhale
has made thit point, that these forces
will have %o he pul down ruthelessly.
I would urte upun the Government
that some of the cinmunal parties will
have to be permanently and constitu-
tiona ly banned. Formution of such or-
ganisations w1l huve %n be considered
even as an anti-national act by the
Stute.

Before 1 conelude, I would say, as
M:  Kokhale suggested elsewhere,
there should also be a chapter of fun-
damental duties of citizens and +hat
will be a useiul addition to our Cons-
titution But I am not merely con-
tent with changes in the Constitution.
The Rules of Procedure of this House
will have to we changed, modified and
the Parhament itself re-structured.
Everything wiil have to be gone into,
All aspects of legal framework will
have to be gone mto. I hope, in the
new climate that prevails in the
country, we will be able to do it.
After all, a pohity evolves and fulfils
itself, We have 1eached & point where
we have to have a dile with our own
destiny. and promises tc fulfil, I am
glad that my hen friend, Shri Amar-
nath Vidyalankar referred to Vishnu
Purana 1 have also found one quota.
tion from Upamshads. It says:

“Law is the king of kings, {ar
more rigid ang powerful than them;
there 1s nothing lngher than the law;
by 1ts wide piowess as by that of
the highest monach; the week shall
prevml over the strong”

That is ihe bacic icea. I hope, in our
deliberativns 1n this very House, dur-
ing the davs to come, we will be able
to adopt -ura toncepts by which we
can bring . bout neressary changes.

In deference (o the request of the
hon. Law Mimster, I withdraw my
Resolution, I, unce #guin, thank every-
one who has taken part in the dis-
cussion. i
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MR. CHAIRMAN: Is it the plea-
sure of the House that the hon, Mem-
ber be allowed to withdraw his Re-
solution?

HON, MEMBERS: Yes.

The Resolution was, by leave, with-
drawn.

18 38 hrs.

RESOLUTION RE.

MULTINATIONAL CORPORATIONS

SHRI H. N. MUKERJEE (Calcutta-
North-East): AIr. Chkairman, Sir, I
beg to move:

“In view of the latest disclosures

i several countries of the subvers
slve-end corcupling activities of the
multinational corporations, this
House urzes upon Government to
exercise *he utmost vigilance against
this menace which confronts all
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developing countries and to tode-

concrete measures {g bar the entr:

into the nation’s eccromic life. of

foreign ang particularly U.S, mulsi-.,

nationals.” e e

~
Perhaps, Sir, 1 shall be permitted’
to continue the next day,

MR. CHATREMAN: Yes. The hon.
Member may ccntinue the next day.

SHRI B. V. YAiIK (Kanara): Sir,
théfe is an amendment of mine.

M3J. CHAIRMAN: Not now, He:-
has just formally nioveg his Resolu-
tion.

After his sp2ech is over then only
you can move your amendment, The:
House stands adiourned to meet again
on Monday at 11 A M.

18.40 hrs.

Lok Sabha then adjourned till Ele-
ven of the Clock on Monday, April!
5, 1975/Chaitra 16, 1898 (Saka)
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